REPORT OF THE COMMITTEE
CONSTITUTED

BY THE HON'BLE NATIONAL GREEN TRIBUNAL,
WESTERN ZONE BENCH, PUNE

IN
THE ORIGINAL APPLICATION NO.03/2022(WZ)
THROUGH

ORDER DATED 4™ FEBRUARY 2022
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PREAMBLE

With reference to the original application no: 03/2022(WZ) (Mr. Suresh
Bhabushanker Bhatt (Applicant) V/s Gujarat Pollution Control Board &Ors)
relating to Sachana Ship Recycling Unit at Village Sachana, Taluka &
District: Jamnagar in Gujarat, Hon'ble National Green Tribunal vide its
order dated 4th February 2022 directed to call a report on the matter from a

Joint Committee consisting of following members:

(1) The Additional Chief Secretary of Gujarat Port and Transport
Department (or Representative);

(2) The CEO of Gujarat Maritime Board (or Representative);

(3) The Representative of Principal Chief Conservator of Forests HoFF &

(4) The Member Secretary, Gujarat Pollution Control Board (GPCB) (or

Representative);
The scope of the above committee as per the order shall be:

(A) To visit the place and submit a factual report within four weeks.
(B) To independently analyze the reports already prepared by earlier
committees and submit its own independent report without being

influenced by other reports.

In this matter, the following committee was constituted as per the direction
of Hon'ble NGT.

Sr. | Name and designation of the | Details

No | Committee Member

1. | Shri Ketan Suthar, Representative of Additional Chief
Deputy Secretary- Secretary of Gujarat Port and
Ports & Transport Department, Transport Department
GoG, Gandhinagar

2. | Dr. Manan Shukla Representative of VC & CEO of
1;/c Dy. General Manager (Env.) Gujarat Maritime Board

Gujarat Maritime Board,

Gandhinagar

3. | Shri R. Senthil Kumaran Representative of Principal Chief
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Dy. Conservator of Forest, Conservator of Forests HoFF

Marine National Park, Jamnagar

Smt. Shivani Bhargava Representative  of Member
;y7cUnit Head-Jamnagar Secretary, Gujarat Pollution

Gujarat Pollution Control Board, | Control Board (GPCB)

Gandhinagar

As per the Hon'ble NGT mandate, the committee visited Sachana Ship
Recycling Plots on 21-22nd February 2022. GPCB facilitated logistics

support and necessary secretarial assistance to the committee.

INTRODUCTION

Sachana ship recycling plots are located in Jamnagar Taluka in
Jamnagar District of Gujarat State. It is located 17 KM approximately
towards East from Jamnagar city. The Public Works Department,
Government of Gujarat vide Notification No IPA/1062-C1358-M(iii) dated
8th July-1963 followed by another even Notification dated 13th May-
1964 declared Port Limits of Bedi group of Ports which includes
Sachana, Bedi and Rozi Ports locations as per Indian Port Act-1908
(Annexure-I).Ship Recycling Plots at Sachana in Jamnagar district falling
in the above Port Limit has been developed in 1977-78. The ship
recycling at Sachana remained operational from 1977-78 to 2012, which
was regulated under GMB Ship Regulations -2003 and in compliance
with the directions of Hon’ble Supreme Court issued in Oct-2007 in WP
657/95.

Agriculture, Forest & Co-operation Dept., Govt. of Gujarat vide
notification dated 12-08-1980 declared 2030.75 Ha area as Block No. 50
“Nagarnar Nu Jungle” as Marine Sanctuary under Wildlife Protection Act,
1972. Further, Govt. of Gujarat vide notification dated 20-07-1982
modified the notified area from 2030.75 Ha to 1543.64 Ha and also
added 274.96 Ha new area to Block No. 50 “Nagarnar Nu Jungle” to
make it 1818.60 Ha. After following all due settlement procedures,
Settlement Report for the Marine Sanctuary was published by Deputy
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Collector on 11-09-1998 in which “No rights has been sanctioned to any
person, organization, company or anyone”. The Forest & Environment
Department, Govt. of Gujarat accepted the same on 03-08-2002. Hence,

aforesaid notified area attained its final status as Marine Sanctuary.

e Govt. of Gujarat on 09-07-1976 declared 2500.00 Ha area as Block No.
50 “Nagarnar Nu Jungle” under Section 4 of the Indian Forest Act, 1927.
In the year 2015, Forest Settlement Officer (FSO), Junagadh vide its Case
No. 7 dated 30-12-2014 (for Block No. 50) has issued Settlement
Resolution for Block No. 50 i.e. “Nagarnar Nu Jungle”. This settlement
report by FSO, Junagadh is yet to be accepted by Govt. of Gujarat and on
acceptance; notification under section 20 of Indian Forest Act, 1927 will
be published by the Govt. of Gujarat. Hence, aforesaid area is under the
transition phase and the boundary marked by FSO, Junagadh will be

considered final, only after notification under section 20 of IFA, 1927 is

published by Govt. of Gujarat.
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Sachana Ship

LOCATION MAP OF SACHANA SHIP BREAKING PLOTS IN

KACHCHH

GULF OF

e During the period between 1977 to 2011, about 263 small sized vessels
less than 11000 LDT each had been recycled at Sachana Ship Recycling

Plots. The year wise details is as below:

YEAR WISE LIGHT DISPLACEMENT (LDT)
AND NUMBER OF SHIPS RECYCLED AT SACHANA

YEAR TOTAL LDT NO. OF SHIP
1977-78 2200 01
1978-79 - -
1979-80 - -
1980-81 5471 02
1981-82 4300 02
1982-83 13160 05
1983-84 31438 10
1984-85 28588 10
1985-86 46695 16
1986-87 52620 12
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1987-88 12580 03
1988-89 12024 03
1989-90 8249 02
1990-91 3494 01
1991-92 28067 04
1992-93 2158 01
1993-94 17618 04
1994-95 38067 13
1995-96 33685 09
1996-97 30591 08
1997-98 35155 10
1998-99 30984 07
1999-2000 48847 11
2000-2001 32400 08
2001-2002 51144 12
2002-2003 61901 13
2003-2004 65470 19
2004-2005 32603 14
2005-2006 22093 07
2006-2007 15229 05
2007-2008 6639 04
2008-2009 16371 04
2009-2010 64309 19
2010-2011 93271 24
(UP TO FEB-11)

(Source: Gujarat Maritime Board)

Livelihood (Employment) for around 5000 persons directly and for around
8000-10,000 persons indirectly was being generated during the operational

period of the ship breaking plots.
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COMMITTEE SITE VISIT ON 21-22N0 FEBRUARY TO SACHANA SHIP
BREAKING PLOTS, KHIJADIYA BIRD SANCTUARY AND AREAS OF
MARINE NATIONAL PARK & SANCTUARY

The committee visited Sachana ship breaking plots followed by visit to
Khijadiya bird sanctuary as well as certain areas of Marine National Park &

Sanctuary.

FACTUAL DETAILS AS ON DATE

» The committee noted that no ship recycling activities was being

carried out at any of the plots at Sachana Ship Breaking Plots.

» The committee noted that Ship breaking Plots were divided into two
parts. Few plots were on one side followed by a gap of approximately
800 meters which is covered by a mangrove patch and then rest of the
plots were on other side (Annexure-II). Committee noted that

mangroves were present in the gap area as well as near the creek.

» The Committee found that plots were in desolate condition indicative
of non-use of the plots in recent past. It was also observed that
ancillary structures (like offices, land levelling and filling, storage
facilities, boundary walls etc.,) were being repaired/ maintained on
some ship recycling plots. Photographs showing the current
conditions of the plots are attached as Annexure-III. Based on further
inquiry, it was orally informed by the GMB authorities that Plots
would be upgraded in compliance with the Ship Breaking Code
(revised)-2013 formulated by Ministry of Shipping (Annexure-IV) and
the activity would be carried out subject to prevailing norms, rules
and regulations. The comprehensive ship breaking code is prepared
based on the Hon'ble Supreme Court order dated 6th September 2007
in C.W.P 657 of 1995 in the matter of Research Foundation for

science vs. Union of India and Anr. (Annexure-V).

» The procedure being followed in ship breaking activity was explained
by the Port Officer. Any vessel entering Indian exclusive economic

zone notifies the Maritime Rescue coordination centre (MRCC) of its
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intended date of arrival. Upon entry into the port area, Vessel is
allowed to be anchored by dropping anchors to the seabed. This
prevents drifting of the ship and enables boarding from boats. A vessel
at anchor can lift its anchor and sail away if required. Anchoring of
ships is therefore a fully reversible process. The vessel owner submits
to Gujarat Maritime Board his intention to send the ship to the
authorized ship recycling plots through prescribed application at least
7 days prior to arrival of his vessel for recycling. Documents are
submitted by vessel owner to various Government departments such
as Gujarat Maritime Board, Gujarat Pollution Control Board and the
Customs department for a desk review thereof. After the desk review
by the Gujarat Maritime Board, State Pollution Control Board,
Customs department, decision regarding anchorage of the vessel is
taken by the Gujarat Maritime Board. In case all the concerned
agencies are satisfied after desk review and have recommended that
the vessel can be anchored, anchorage safety instructions would be
issued by the Gujarat Maritime Board. Thereafter comes the stage of
physical boarding and verifications by various Government
Departments at anchorage Points. All the documents related to ship
such as inventory of hazardous materials, inventory of gases, CO2
declaration, confirmation of ballast water exchange at high seas,
confirmation of the bunker oil/lube oil or other oil substances that are
remaining on board etc., are submitted. Representatives of Customs
department, Gujarat Maritime Board, Gujarat Pollution Control
Board, RSO of Gujarat Maritime Board (trained and -certified by
Atomic Energy Regulatory Board (AERB)) boards the vessel for
physical verifications. After Completion of all verifications and receipt
of clearances granted by all the concerned departments/agencies,
beaching permission would be given by Gujarat Maritime Board.After
the process of beaching, the Ship recycler ensures following safety and

environmental measures :

(1) The vessel is secured properly and

8|Page




(2) Left overs in bunker are removed with proper precautions including

sufficient ventilation in engine room.

(3) Bunker and bunker contents are disposed of to a registered dealer

for petroleum products.

(4) Used oil and sludge are disposed of to registered recyclers/refinery

only.

Subsequently the permission from Gujarat Pollution Control Board
(GPCB) is required which is issued only after the ship recycler
removes all the loose and hazardous wastes including oil and
petroleum hydrocarbon from tanks, stop tanks etc. Decontamination
certificate is issued by GPCB after inspection, which is carried out
with proper lighting in the engine room. Simultaneously Gas free and
hot work permit is issued by competent authority/agency after

ensuring safe and complete removal of oils/used oils /hydrocarbon.

After the above process, the ship recycler submits ship recycling plan
which includes two components i.e ship specific recycling plan and
recycling facilities management plan. After the Gujarat Maritime
Board ensures all the aspects of ship recycling plan rigorously by way
of "The Ready For Recycling Certification" document, The ship recycler
thereafter applies for cutting permission to the Port authority. If

everything is found in order then cutting permission is accorded.

The committee was informed that as the tidal draft in the area is less
and therefore comparatively smaller vessels can be brought for ship
recycling at Sachana unlike Alang where due to high tidal amplitude
large vessels are beached for recycling. (Photographs showing vessel

size which were recycled at Sachana are placed as Annexure-VI)

It was also informed to the Committee by Gujarat Maritime Board and
Gujarat Pollution Control Board officials that all the active plots at
Sachana were operated only after obtaining necessary permissions
from statutory authorities such as Gujarat Pollution Control Board,

Atomic Energy Regulatory Board, Petroleum and Explosive Safety
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Organization, Directorate of Industrial Safety and Health. The

exemplary set of document is attached as Annexure-VII.

The Committee visited Khijadiya bird sanctuary and took note that
boundary of the Khijadiya Bird Sanctuary aerial distance is about
3 km away from Sachana Ship Recycling Plots. The road distance
between Khijadiya bird sanctuary and Sachana Ship recycling plots is
about 15 km (Probably due to some civil works and diversions found
during the visit). The Google map showing the distance between
Sachana Recycling Plots and Khijadiya bird sanctuary is attached as

Annexure-VIII.

It is to be mentioned that, draft Notification for the Eco Sensitive Zone
around Marine National Park and Marine Sanctuary area was
published by Govt. of India on 29-02-2012. Comments and
suggestions were invited from the stakeholders for the same. After
considering all the comments and suggestions received, final
notification for Eco Sensitive Zone for the Marine National Park and
Marine Sanctuary area was published on 22-08-2013 by Govt. of
India. The copy of Eco Sensitive Zone final notification is enclosed as

Annexure-IX

Also, the draft notification for Coastal Regulation Zone of Jamnagar
District was published by Govt. of India on 18-04-2018. Comments
and suggestions were invited from the stakeholders and public
hearings were also conducted for the same. After considering all the
comments and suggestions received, final notification for Coastal
Regulation Zone of Jamnagar District was published by Govt. of India
on 18-01-2019. The copy of Coastal Regulation Zone final notification

and the map is enclosed as Annexure-X.

It was also informed to the committee by Marine National Park
Officials that any ship recycler, if uses any of the sanctuary
area/Forest area/Eco sensitive zone area/ Coastal Regulation Zone

area as per the notifications & maps by Government of
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Gujarat/Government of India, necessary permissions to be obtained

from the competent authority.

INDEPENDENT ANALYSIS OF THE PREVIOUS REPORTS ALREADY
PREPARED BY EARLIER COMMITTEES

The committee analyzed all the previous reports already prepared by earlier
committees. The details of the reports analyzed by the committee are as

following:

(A)REPORT OF THE JOINT MEASUREMENT COMMITTEE
CONSTITUTED ON 25/02/2013

A Joint measurement committee was constituted by the Forest and
Environment Department under the chairmanship of Collector, Jamnagar.

Committee constitution is as below:

Sr. Member Details Designation in
No. committee
1. Collector, Jamnagar Chairman
2. Deputy General Manager (Env.) Member
Gujarat Maritime Board, Gandhinagar
3. District Inspector of Land Records, Member
Jamnagar
4. Deputy Conservator of Forest, Member Secretary

Marine National Park, Jamnagar

The Joint measurement Committee was constituted as there was
discrepancy between Forest department and Gujarat Maritime Board
regarding the area under Block no:50, Nagarnar nu Jungle. The committee
was constituted to submit a joint measurement report after carrying out
measurement of the area of block no: 50. The first meeting of the committee

was held on 09/05/2013 during which following aspects were decided upon:

(A) A joint measurement shall be carried out in relation to the revenue

boundary of eastern side of Sachana Village to verify the revenue
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boundary of Sachana Village, which is a joint border as per the
revenue boundary and Marine sanctuary notification.

(B) After the boundary of the marine sanctuary related to block no: 50 is
finalized joint measurement of the forest area under section 4 and
block-50 of marine sanctuary be carried out.

(C) During the meeting, it was instructed by the chairman of the
committee that DILR-Jamnagar shall carry out measurement of

revenue boundary of Sachana village within 3 weeks.

The report of the Joint Measurement Committee was examined with focus
on the information provided by District Inspector of Land Records (DILR),
Jamnagar as it was not a party to the matter. As per the details of DILR and
subsequent maps prepared based on the gazette related chatursima, it is
depicted that Sachana Ship recycling Plots fall outside the boundary of
Marine National Park & Sanctuary. The maps prepared by DILR as a part of

Joint Measurement Committee is attached herewith as Annexure-XI.

(B)FOREST SETTLEMENT OFFICER REPORT ABOUT RESERVE
FOREST UNDER SECTION-20 OF INDIAN FOREST ACT,
NAGARNAL NU JUNGLE, BLOCK NO:50 ON 30/12/2014

The committee took note that as per The Indian Forest Act-1927, whenever
it has been decided to declare any land “as reserved forest”, the State
Government shall issue a notification in the Official Gazette— appointing an
officer (hereinafter called “the Forest Settlement-officer”) to inquire into and
determine the existence, nature and extent of any rights alleged to exist in
favour of any person in or over any land comprised within such limits or in
or over any forest-produce, and to deal with the same.

The committee noted that Block no: 50 which is known as Nagarnar nu
Jungle admeasuring 2500 hectare which is declared as mangrove forest has
following chatursima:

North: Gulf of Kachchh

South: Jamnagar Dhuvav, Khijadiya and Jambuda boundary

East: Sachana village boundary

West: Rozinivav
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The committee studied the FSO report in detail and took note of the FSO
settlement map prepared for Block no:50, Nagarnar nu Jungle which
depicted that Sachana Ship Recycling plots is falling outside Forest area.
The FSO Settlement map is attached herewith as Annexure-XII for

necessary information.

(C)DILR's JOINT SITE MEASUREMENT AND SURVEY CARRIED OUT
ON 17/07/2020

The committee reviewed the DILR joint measurement and survey rojkam

prepared by DILR-Jamnagar office. The joint measurement and survey was

carried out in presence of representatives from Forest department and

Gujarat Maritime Board. As per the DILR survey report it has been depicted

that Sachana Plots are within the village limit of Sachana and hence outside

the section-4 area of Forest and also outside the "Nagarnal nu Jungle".

(D) MINUTES OF THE MEETING OF THE HIGH POWER COMMITTEE
CONSTITUTED UNDER THE CHAIRMANSHIP OF CHIEF SECRETARY,
GUJARAT AS PER THE DIRECTIONS OF HON'BLE HIGH COURT IN SCA
NO. 12226 OF 2015.

The committee took note of the fact that high power committee was
constituted in the Sachana matter based on Hon'ble High Court-Gujarat
order dated 14/08/2019, looking at the larger issue involving various

authorities. The members of the high power committee were as following:

Sr. No | Designation & Department

1. Chief Secretary, Gujarat State

2. Additional Chief Secretary, Revenue Department

3. Additional Chief Secretary, Forest department

4. Principal Secretary, Port & Transport Department

5. Vice Chairman & Chief Executive Officer, Gujarat Maritime Board
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During the hearing of Hon'ble High Court of Gujarat held on 19-02-2020,
Hon'ble Court disposed the matter as withdrawn. However in the order, it
was informed that High Power Committee would afford an opportunity of
hearing the petitioner and further action would depend upon the decision
taken by High Power Committee after affording the opportunity of hearing
the petitioner. Thereafter 4th meeting of High Power Committee was

convened on 06-08-2020 to take further action as per the High Court order.

The committee noted that over all four meetings of high power committee
were convened on dates 28-02-2019, 11-09-2019, 10-10-2019 and 06-08-
2020 respectively.

The committee took note that the representations made by Gujarat Maritime
Board and Forest Department were considered by the High Power
Committee (HPC). It was noted that ship recycling activities had been in
operation since 1977. In 2012, it was closed down, as Forest department
issued a closure order claiming that the land under question falls under the
boundary of Marine sanctuary. Accordingly concerned ship recycler filed

case against Forest Department and GMB was also a party in the matter.

Further the HPC dated 10-10-2019, noted that considering the ecological
importance and maintaining the continuity of the Marine National Park all
along the region, it is desirable that no polluting industry like ship breaking
etc., hazardous for the marine life is allowed near Sachana village seacoast

in Marine National Park.

Regarding section-4 areas of Sachana village, the settlement procedure was
carried out during 2014 by the FSO (Forest Settlement Officer) and
recommended to Government, to keep the area intact but excluding the ship
breaking plots. The Forest department had put up an appeal before the

Collector Jamnagar which was disposed.

Regarding the sanctuary, a meeting was held by PCCF (WL) with CCF (MNP),
DCF (MNP), Collector-damnagar and Additional Secretary (Wildlife) on
11/07/2020 and it was decided to do joint site measurement and survey of

the land in question. DILR had done the joint site measurement and survey
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in presence of the officials of Forest department, GMB and Revenue

department on 17/07/2020.

Further both the Minutes of the Meeting dated 10-10-2019 and 06-08-2020
were studied by the committee and it is quite evident from the minutes of
the last meeting of the High Power Committee (HPC) that Sachana ship
recycling plots falls outside Forest as well as Marine National Park and

Sanctuary area.

CONCLUDING REMARKS OF THE COMMITTEE

» The Plots were in desolate condition indicative of non-use of the plots
in recent past. However, the boundaries of the some plots were

uneven.

» Presently, no ship recycling activities were seen to be going on at the
Sachana Ship Recycling plots. Certain ship recycling plots have
initiated activities for up-gradation of the facilities and ancillary

structures on the plots which had ambiguous boundaries.

» Khijadiya bird sanctuary is about 3 km (aerial distance) away from the

Sachana Ship Recycling Plots and the road distance is about 15 km.

» Based on analysis of the previous committee's reports as well as High
Power Committee's Minutes of the meeting relating to Sachana, it is
evident that Sachana ship recycling plots are not part of Sanctuary or

Forest area.
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Sr.
No

Name and designation of the

Committee Member

Signature

Shri Ketan Suthar,

Deputy Secretary-

Ports & Transport Department,
Government of Gujarat,

Gandhinagar

Dr. Manan Shukla
I/C-Dy. General Manager (Env.)
Gujarat Maritime Board,

Gandhinagar

o

Shri R. Senthil Kumaran
Dy. Conservator of Forest,

Marine National Park, Jamnagar

R

Smt. Shivani Bhargava
[/C-Unit Head-Jamnagar
Gujarat Pollution Control Board,

Gandhinagar
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The follrwing louﬂccitmna hove heen wbnshed 08
Extra=ordinary Gnzette 4n the untes shbwn ngninst themts

28
WDAKCEDAY, MAY 19, 1064/VAISAKHA 23,1886,

-

PUBKEC W IK§ IEPAKTMBINT
TOTL ;XCATIO N i
Sachivalaya, Almednbad=15, 19th Mny 1064.
INITAN POTIS ACT, 1008 ' ‘

No.G/J=Q/LPA/1064/4647(3)/TE(X). « In exercigr of the prwerg
conforred by Section 8§ «.f Indlan Ports Act, 1908 (XV nf 1908),the
C.vernment of Gujarat hereby mends.with effect on ind from the
13th May 1964, the Gcverment lctification, Public Works Tepartment
No.n;’ /L0G8-C-1358-K, (1), dnteq tho ath July 1968, rs fell~ws,
mne - :

In the snld Notirication for the entxies 1, £ 3, and 4 ‘
relating to the ports of &lkin, Snlayn, Jrdin and Pindhnm by ¥ Jolelals
tively, the foll-wing shnll be guhstituted in c-lumrs 1, 2 and
] m.pe?uvou, nomelyss

1. €KxA,

Northi= The bmmdar{ line on Noxth tuns anl-ng the 19 fathrn
c-ntcar line of s~umding in gulf of Kutch. On East side 1t i1l
end vhere 1t mests the line crming frok the N = W c-mep of Survay
Ne.278 of village Bed drnwn N rthunards, Simdlarly cn West sl éc
11wl 1]l meat the lipe crwdng frem the N W. coriner ~f Suxs Srvey
Rc.307 ot Yilhllo ngach dryn in northunxds.

Knst,s- The woundary line cn East side vill etart fxcm the
4 = W corner of Survey No.878 cf villnge Bed und will ran in Ne:th
direction nand will and where 1t wi1l meet the 10 fnthom conteur
Hne of s~wunding in gulf of Kutch. , :

. Sruthae= The doundary line on § uth side will ctaxt frm
NeW ccraer of Survey Ko 378 of villape Bed and will ran nlong

the reverme limit on Sen slde ~f the willare Bed anc will further
contimmé to & ren along the reverme lpdts cf sen gide of” the
villoges Bed, &ikka, Muxrgand, Gagava, ZAnkhnr nnd Singach. Lt °
will end at the N=¥ ccrar r{ Survey H~,307 of villcpe Singach.

wegth= The h-undnty line cn west side will strrt fe-m the
Ney crmer of Sarvey Nc,307 of the villnge 8ingach rad will run
in ncrth direction and vill end wvhore 1t 111 meot the 10 fmthem
cecnteur ldne of s-unding 4n fulf of Kutch. :

8. SAIAYA,

Northi~ The lr.undnrl line con Nr-r\th funs nl-ng the 10 fath-
ccat-ur ldne cf s-unding in pulf of Kutch. On Bagt cide 4t i1l
ond vhere 1t meets the 1ine ccrdne fr m the NeW cr:iror ~f Surve
Hr.8Q7 of village 8ingach drnwn a-rthwards, 8imiln:ly ~n West
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ingtie The Boundaty line cn Enst gide yill start from the
Ney coner of survey No,307 of village 8ingach and vill mn in
Northdirection and will end vhere it i1l meet the 10 frthem
. ecantnsr 1ine at scanding in gulf of Kutch,

§-uths= The Woundary 14ne on Sruth side will start from
the .W. corner cf Sarvey Nn,307 of village Singach nnd will un
alen the revenme 1imdt cn ‘sea sid2 cf the village gingoch ki
anddll further contimme to ran along the revenus imdt of den
g dacf the villoges Yarinnl, Bharnn, Motn, Ambln, Nama=iskla,
Mot Mandhn, Pamdlla, 8alnya, gcing, Chudesar, Xalavad, $@manti,
Atimann Bnro, and it vdll end at the K.§. comer of gurvey Ne,
18, of village Athamaba Bam. ,

Westi= The beundaty line on \cst side will start from the
N« corner rf §urve Ne.1871 ~f the Villnge Athmsann-Bare end
&1 man 1n ncrth direction and vill end vhere it will mcet the.
1 fathcms ecntcur ine cf s-unding in gulf cf Kuteh,

S. J.1IA

Rcrthi= Tha \oundnr{ Une on Ncrth tuns alrng the 10 fathom
Fntcur line of scunding in gulf of Kutch, On Enst side 1t will
nd where 4t meets the line c-ming frm the N.W. ccmer o gurvey
i~.363 of the village Brmpur or Padaveknr drawn northwards.
}imilarly on West side it will end vhere it meets the line coming
from the BE. colner of Survey Ho, 186 f the villnge Snchaln
drnun northwards. : .

East:= The houndnry line cn Fast side will start from the
4.4, ccmer of Survey No 868 of the village Fompur of Padnvekar
and W11 run in ¥orth direction nnd end vhere 1t will neat the
10 fathcm ccatrur 1ine of s-unding in gulf cf Kuteh,

S-uthé= The B~undaty line cn 8 uth side ill start frem
ii.We c-rner of Survey K-.8@@8 cf the village Iempur or Padnvekar
and vill run alcng the revenue limdt cn sea side of the village
Enmpar or Pnanveknr and vill farther c-ntinue tc un nl-ng the
revenue lirits of sen side of the villnges Xothariyn, Menmmorn,
Jomsnr, Balnmbhe J-ddyn, Kunnd, Endliynae, Bnlnchndl and Sachnna
nndhit 111 end of the %.5. comer of Survey N-.155 of villnge
Snchann,

*  wegts The houndnry' line cn West side will start frm the
A NEccmer of Survey No.1F§ ~f the village Sachann nnd will
man in ncrth directicn end will and-vhere it vill meet the 10
fathom c-nt-ur 1dne of s-unding in gulf of Kutch,

4. VI NTHARA

Norths= The benndnr{ 1ine cn Kerth funs al-ng the 10 fathem
centrur line of s-unding in pulf cf Kutch. On Enst side 1t ll
enll vhere it meets the'line c-ming frcm the K. 4. cnmer of Gnxvey
Nc.1871 neAr Survey Nc.497 f the viliage Athamann Born, drewn
northwnros. &imdlarly cn West g side 1t vill end vhero 41t meeots
the lin¢ ¢&-sdng fr-m the N.4. ciner -f Survey N-,408 near
survey N .E07 of the villere Ourgidh drown n- rthuerd,
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Easti= The hcundary lfe cn Enst side vdll stort frw
west comer ¢ Survey N¢.1871 near survey li~,341 of tie
11age Athomsans Barn and vill rnalengthe West slde revenue
t of the village Athomain Barn upto N.W. comer of Survey
1871 near Swrvey Nc.487. ir'm thére 1t i1 zo in Kcrth
recticn in the Gea meeting the 10 fathcm c-ntrur line cof
unding in galf of Kutch.

gcuthie The Bcundary’ Iine ~n Scuth side will start frm
the west comner of 8urvey No.l871 near Survey Ne.841 of the
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ANNEXURE-III

COMMITTEE VISIT TO THE SACHANA SHIP BREAKING PLOTS




COMMITTEE CONSULTATION WITH FOREST DEPARTMENT AND GUJARAT
MARITIME BOARD




MACHINERIES AND WEIGH BRDIGE FOUND IN DILAPIDATED CONDITION AT
SACHANA SHIP BREAKING PLOTS
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MACHINERIES FOUND IN DILAPIDATED CONDITION AND VIEW OF SHIP
BREAKING PLOT AT SACHANA







ANNEXURE-IV 148

SCHEDULE
SHIPBREAKING CODE (REVISED), 2013
Chapter I
1.1 Short title and Commencement: This may be called
Shipbreaking Code (Revised), 2013.
1.2 The code shall come into force with effect from the date of its

publication in the official Gazette and shall remain in operation
until the concerned enactments are amended on line with the Code.

1.3 Definitions :-
In this Code, unless the context otherwise requires

(a) “Administration” means the Government of the country whose flag
the ship is entitled to fly, or under whose authority it is operating.

(b) “AERB” means Atomic Energy Regulatory Board under the Atomic
Energy Commission.

(c) "Authorized Ship Recycling Yard" means a ship recycling plot or
plots in cluster developed to cater to safe and environmentally
sound ship recycling, allotted by the SMB or Port Trust/Authority
and for which ‘Authorization' has been issued by the concerned
State Pollution Control Board for the purpose of Ship Recycling.

(d) “Certificate of Inventory of Hazardous Materials" means a
certificate to be issued by the Administration, or in the absence of
such Certificate being issued by an Administration, the Certificate
to be issued by the Master of the ship or the Shipowner, which lists
the hazardous materials on board the ship in the format as
prescribed in Annexure II.

(e) “DG FASLI” means Directorate General Factory Advice Service &
Labour Institute a technical arm of the Ministry of Labour &
Employment, Government of India.

i) “D G Shipping” means the Directorate General of Shipping, the
authority constituted under the provisions of Merchant Shipping
Act (44 of 1958), 1958, as may be amended from time to time.

(9) “Employer” means any natural or legal person that employs one
or more workers, engaged in Ship Recycling.

(h) "Factory Inspector" means an inspector appointed under Sub-
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0)

(k)

M

(m)

(n)

(0)

(p)

(@)

Section (1) of Section 8 of the Factories Act, 1948

“Hazardous Material” means any substance or material which, by
reason of its chemical or physio-chemical properties or handling, is
liable to cause harm to human beings, other living creatures, plant,
micro-organism, property or the environment.

"Owner of a ship Recycling plot/yard/facility" means any person or
body permitted/authorized by the State Maritime Board (SMB) or
Port Trust for use of the ship recycling plot/yard.

“Port Authority" means a Port officer or any other person
appointed and authorized by the State Maritime Board (SMB)
or any officer appointed under the Major Port Trusts Act, 1963
to act as Port Authority.

“Radiological Safety Officer (RSO)” means any person who is
so designated by the SMB/State Government and approved
by AERB, as per Atomic Energy (Radiation Protection) Rules,
2004.

"Ready for Recycling Certificate" means the certificate issued
by the Maritime Administration or organization authorized by
the Maritime Administration, which authenticates that the
vessel is complying with the present Code and applicable
International regulations.

“Safety Officer" means Officer appointed to ensure safety in
hazardous processes as per Section 40B of the Factories Act,
1948.

"Ship" as wused in this Code means vessels and floating
structures of any type whatsoever operating or having
operated in the marine environment and shall include
submersibles, floating crafts, floating platforms, self-elevating
platforms, Floating Storage Units (FSU), Floating Production
Storage Units and Offloading Units (FPSO), a vessel stripped of
equipment or being towed.

“Shipowner" for the purposes of this Code, means the person or
persons or company registered as the owner of the ship and, in the
case of a ship owned by a State and operated by a company which
in that State is registered as the ship’s operator, owner shall mean
such company.

“Ship Recycler" is the person who purchases a ship for Recycling
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(r)

(t)

()

(W)

()

()

(2)

activities.

“Ship Recycling Activities" means and includes all activities such
as beaching, cutting, breaking, dismantling of the ship,
reprocessing, reducing and re-using of the components and
materials there from, and includes associated operations such as
storage, treatment and disposal of the components and materials.

“Ship Recycling Plot or Yard”: A defined piece of land of suitable
dimension as allotted by SMB or Port Trust, and duly authorized
by the SPCB under the prevailing hazardous waste management
rules, in which ship recycling activities are carried out.

“SMB” means State Maritime Board as constituted by the State
Government under official Gazettes as per the role and
functions stipulated under the Indian Port Act, 1908.

“SPCB" means State Pollution Control Board and is the
Board or Committee constituted under sub-section (1) of

section 4 of the Water (Prevention and Control of Pollution) Act,
1974 (6 of 1974).

“SRP" means Ship Recycling Plan. It is the Plan Document
developed by the ship recycler to recycle a ship in safe and
environmentally sound manner.

“SRFMP" means Ship Recycling Facility Management Plan
which includes the plot for ship recycling as per approved lay
out and equipped with various facilities as set out in the code
and as may be prescribed by the competent authority from
time to time.

“Supervisor” means safety Supervisor appointed to supervise
safety provisions hazardous processes as per Section 41-C (b)
of Factories Act, 1948.

“Tanker” means an oil tanker as defined by the Merchant Shipping
Act, 1958.

“Worker" means the Worker defined under sub -clause (1) of
Section 2 of the Factories Act, 1948.
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2.1

2.2

CHAPTER 1II

CATEGORIES OF SHIPS AND SHIPS OF SPECIAL CONCERN

Classification of Ships:- The following ships shall be treated as
Ships of “Special Concern”:-

a) War Ships,
b) Nuclear Powered Vessels,
c) Naval Ships,

d) Passenger or Passenger cum Roll-on/Roll-off (RORO)
vessels weight 20,000 Light Displacement Tonnage(LDT) or
more,

e) Petroleum, Oil and Chemicals carrying tankers,
f) Floating Platforms for Off-Shore Production (FPSO),

g) vessels having mean draft more than 8 meters and requiring
beaching at 1.5 kilometers or more from the shore base line and

h) International Maritime Goods (IMDG)

carrying vessels.

Dangerous

All ships other than ships of Special Concern would be treated
as ships of general concern.

The nature of concern in respect of the ships of special
concern and the essential infrastructure and precautions
necessary whilst handling such categories of ships shall be as
set out in the table below.

S. | Category Nature of | Essential infrastructure and
No: Concern precautions necessary
1. | Warships Large -Adequate infrastructure at the
quantities yard to handle the identified
of PCBs, | quantities of radioactive and other
ACMs and | hazardous materials with adequate,
radioactive approved infrastructure and disposal
materials facilities nearby, adequately trained
staff.
-Inspection and strict monitoring by
the AERB, Customs Department,
Navy, State Maritime Board
(SMB)/ Port Authority and State
Pollution Control Board (SPCB)
concerned. State Maritime Board /
Port  Authority shall coordinate
intimation, inspection and
monitoring.
2. | Large Large Inspection and strict monitoring by
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passenger quantities AERB, directly or through RSO, for any
liners of radioactive materials. Adequate
(greater than | PCBs, ACMs | infrastructure at the yard to handle
or equal to the identified quantities, adequate
20,000 LDT approved infrastructure and
or having disposal facilities nearby
mean draft adequately trained staff. Inspection
more than 8 and strict monitoring by the Customs
meters Department, the SPC B and the
SMB/Port Authority concerned.
Nuclear Residual Monitoring by AERB of
powered Radiation residual radiation level and if such
ships and | Level level is found to be higher than the
naval vessels permissible limits, to recommend
measures for decontamination.
Reactors, cores and all radioactive
wastes to be removed by ship owner
before last voyage and before sending
it for recycling. Inspection and strict
monitoring by AERB, Customs
Department, Navy, State Maritime
Board (SMB) Port Authority and the
State Pollution Control Board (SPCB)
concerned.
Deep draft | Distance Extra precautions required in
ships having | from transferring hazardous materials or
mean draft | the materials containing hazardous
more than 8 beac | substances to avoid spillage into the sea.
meters h during | Inspection and strict monitoring by
requiring beaching Customs Department/ State
beaching at | and difficult | Maritime Board (SMB)/ Port
1.5 to drag up | Authority/ SPCB concerned.
kilometres or | to the plots
more from
the baseline.
International | Hazardous Adequate infrastructure at the yard
Maritime residues in | to handle the identified quantities,
Dangerous C a r g o|adequate approved infrastructure
Goods Tanks and disposal facilities nearby
adequately trained  staff, strict
monitoring by the SPCB and the
SMB/Port Authority concerned.
Floating Beaching Extra precautions  required in
Platforms difficulties transferring hazardous materials or
For Offshore | and materials containing hazardous
Production, hazardous substances to avoid spillage into the
Petroleum. wastes in | sea. Inspection and strict monitoring
Chemicals platforms by Customs Department, State
and oil | and the | Maritime Board / Port Authority/
carrying vessels SPCB concerned.
tankers
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3.1

3.1.1

3.1.2

Chapter III

ARRIVAL OF VESSEL, ANCHORING AND BEACHING PROCESS

Information to be submitted prior to vessels arrival in India

All ships, prior to entering the Indian exclusive economic zone,
are required to notify the Maritime Rescue Coordination Centre
(MRCC) of its intended date of arrival. Such notice is required to be
given at least 7 days prior to the arrival of the vessel at the
Exclusive Economic Zone of India.

The notice to be furnished in 3.1.1 should set out the following
information:-

a. that the ship is bound for the Recycling Yards for ship recycling
b. the coordinates of the area and
c. likely duration of stay at the anchorage.

This will enable the MRCC to provide necessary help to the
ship(s) in case of any machinery breakdown, thereby avoiding any
mishap to the Ocean Data Acquisition Systems (ODAS) and other
ships at outer anchorages.

Anchoring and Beaching:

3.2

3.3

Upon entry into the Port area, a ship is allowed to be
anchored by dropping one or more anchors to the
seabed. This prevents drifting of the ship, tethers it to one
spot, and enables boarding from boats. A ship at anchor may
lift its anchors, and sail away. Anchoring of ships is thus fully
reversible.

Beaching is the process in which a ship is taken ashore to
land or grounded deliberately in shallow water, either on
its own power or under tow. A beached ship is rendered
immobile and cannot be re-floated. Beaching is thus
irreversible.

Process for Anchoring:

3.4

Notice to the SMB/ Port Authority:- The Ship Owner
shall submit to the State Maritime Board /Port Authority,
his intention to send the ship to the Authorized Ship
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3.5

Recycling Yard as per format given in Annexure-I at least 7
days prior to the arrival of his ship(s) for recycling.

Submission of Documents for Desk Review:- Along with the
submission of the document at Annexure-I, the shipowner or
recycler shall also submit the following information/
documents to the St ate Maritime Board/Port Authority, State
Pollution Control Board and the Customs Department, for a desk
review thereof, including on the genuineness of the documents.

Details of ship, which include:

a. Name of the Ship

b. International Maritime Organization (IMO) No of Ship.
c. Flag of the ship

d. Call Sign

e. Name of the Master of the Ship and his nationality

f. List of the crew

g. Gross Registered Tonnage (GRT)/Net Registered Tonnage
(NRT)/Light Displacement Tonnage (LDT) of the ship with
supporting documents

h. Port clearance from the last port of call
i.  Proof of ownership

j- details like name, address, contact number, e-mail address of
the owner of the vessel and master of vessel.

k. Undertaking from the Shipowner that they will submit Non-
Encumbrance certificate within 7 days from the date of
anchorage of vessel at outer anchorage. It is made clear that
permission for beaching will be granted by State Maritime
Board only on production of the Non- Encumbrance
Certificate and not just the undertaking.

l. Copy of Memorandum of Agreement with Ship Recycler.

m. Assessment of hazardous wastes in the structure of the
ship, and on board as far as practicable by reference to the
ship’s drawings, technical specifications, ship’s stores,

Page 8 of 75

154



3.6

3.7

3.8

3.9

manifest, in consultation with the ship builder, equipment
manufacturers and others as appropriate. In the case of ships
of special concern, in addition to the identification and
marking of all areas containing hazardous wastes/hazardous
substances, quantification of such wastes/substances would
also be necessary.

Payment of Port Charges:- The Shipowner or the ship recycler
shall also, along with the submission of Annexure 1 and all
documents under 3.5 above, pay all necessary port charges for
obtaining permission for the ship to enter the port. The SMB/ Port
Authorities reserve their rights to refuse permission to enter the
port in the event of the shipowner or the ship recycler being in
default of payment of past dues.

Verification of Documents:- The SMB/ Port Authorities, may, at
their discretion, consult the Directorate General of Shipping to
verify the genuineness of the documents submitted to them under
Clause 3.5 above.

On receipt of any request for consultation under clause 3.7, the
Directorate General of Shipping, in consultation with the Coast
Guard, shall verify the genuineness of the documents submitted for
review.

Denial of permission:- In the event of any of the documents
submitted is deemed unreliable or if the document submitted are
fake or conceals any material fact, the ship owner/ will be denied
permission to beaching and/or breaking. Such denial of
permission shall be communicated to the shipowner/ ship recycler
within 5 days of them having submitted the application in the form
of Annexure 1 under clause 3.4 and the documents accompanying
it under Clause 3.5.

Anchoring

3.10

After the desk review by the Port Authority/State Maritime
Board (SMB)/State Pollution Control Board (SPCB)/Customs, a
decision will be taken regarding anchorage of the ship by the Port
Authority/ the State Maritime Board concerned. In case anchorage
of the ship is refused by any one of these agencies the ship owner
would be entitled to appeal to the concerned statutory authorities,
who will entertain and hear the appeal in accordance with their
respective statutes. Any order granted under these Appeal
proceedings, granting permission for anchoring, shall be an
anchoring permission under this clause.
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3.11

3.12

Where all the concerned agencies are satisfied after desk review
and have recommended that the ship be anchored, anchorage
safety instructions would be issued by the State Maritime
Board/Port Authority, who shall also carry out physical
verification of the ship by the Petroleum and Explosives Safety
Organization (PESO) for issuance of gas free and fit for hot work for
their petroleum tankers Cargo fold tanks and Atomic Energy
Regulatory Board (AERB) for War Ships/Naval ship Nuclear
Powered Vessels and by the SPCB for large passenger liners more
than 20,000 LDT and Customs Department for all vessels and
the Navy, in case of warships/naval ships and nuclear
powered vessels, in addition to the other concerned agencies. In
case a ship does not comply, according to the submitted
documents, or as per inspection by any of the agencies, owner
would be entitled for appeal to the designated appellate
authorities.

Documents to be provided at the time of boarding the ship
by concerned authorities:- Boarding is to be done after
anchorage permission has been given under clause 3.10. At the
time of boarding, the Ship Recycler has to submit the following
documents and those specified in Annexure-II, in original, to the
Port Authority/State Maritime Board for a verification of the
documents, contents and its genuineness.

i) Master's certificate-original with IMO No. and showing

a. Inventory of hazardous materials
b. Inventory of gases,
C. Inventory of radioactive material on board,

d. CO2 declaration,
e. Confirmation of Ballast water exchange at high seas,

f. Confirmation of the Bunker oil / lube oil or other
Oil substances that are remaining on board

(ii) Cargo declaration form;
(111) Safe Manning Certificate;

(iv) Competency certificates of crew;
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3.13

(v) The Inventory of Hazardous Material (IHM) Certificate as
may be certified/prepared by International Classification
Society once the Hong Kong Convention for Safe and
Environmentally Sound Ship Recycling Convention is ratified by
India and till such time inventory signed by master of the
ship by provided to SMB.

(vi) Seller/agent pays applicable port dues to the port at
the prevailing rate.

(vii) The name of the State whose flag the ship is entitled
to fly:

(viii) Hull number on building delivery;

(ix) The name and type of the ship along with the date of
such registration;

(x) The port at which the ship is registered:

(x1) The name and the address of the ship owner;

(xii) The name of the classification society (ies) with which

the ship is classed: and

(xiii) The ships main particulars such as length overall
(LOA), Breadth (Moulded), Depth (Moulded) Lightweight Cargo
Carrying Capacity, Gross and Net tonnage, and engine type.

Physical Boarding and verifications:- At anchorage/location specified
by the Port authority for waiting prior to beaching, the ship would be
boarded and physically verified by-

(i) Representatives of Customs Department for all vessels,

(i) For petroleum tankers for their cargo hold by the representatives of
the Petroleum & Safety Organization (PESO)

(iiij For chemical tankers, in its cargo hold, by the competent authority
as approved by SMB/ Port authority.

(iii) For War Ships, Naval Ships Nuclear Powered Vessels and large
passenger liners, by the, representative of the AERB and Indian Navy. It
deemed fit, above agencies shall give clearance to SMB/Port Authority
for issuance of Beaching Permission.

(iv) Representatives of SPCB for Large Passenger Liners more than
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3.14

3.15

3.16

3.17

20000 LDT.

v) For all ships other than War Ships, Naval Ships and
Nuclear Powered Vessels, personnel the RSO of SMB/Port Authority
trained and certified by AERB who shall examine the ship from a
radiological survey safety point of view. SMB/State Government/
Port Authority which does not have an RSO, may, if required, direct the
Ship Recycler to obtain clearance from AERB for ships belonging to
category of general concern.

(vi) Certified true copy of ‘Certificate of Registry’ in his favour
certifying that the ships has no registered mortgage with email identity
of the respective Registrar of Ships. Such certified true copy of the
certificate of registry should not be dated earlier than 7 days.

(vii) Prior approval of the Ministry of Defence for vessel warships,
naval ships and nuclear powered ships to be scrapped, shall be obtained
by the Ship owner through State Maritime Board/Port Authority.

Provided that the shipowner/ ship recycler shall be responsible for
the identification and marking of all areas containing hazardous
wastes/hazardous substances, in the structure of the ship, and on
board as far as practicable (by reference to the ship's drawings,
technical specifications, ship's stores, manifest and in consultation
with the ship builder, equipment manufacturers and others as
appropriate) and shall be provided to the concerned agencies at the
time of boarding of the vessel.

In the case of ships of special concern as listed in Chapter-II,
identification and marking of all areas containing hazardous
wastes/hazardous substances, quantification of such
wastes/substances would be provided at the time of boarding by
the concerned agencies. The details as specified in Annexure-V
and Annexure-VI would additionally be furnished.

It shall be mandatory for the SPCB to undertake an assessment of
hazardous waste/hazardous substances available on the ship
(passenger vessels > 20000 LDT) and likely to be generated during
the ship recycling process.

On completion of inspections under 3.13, if any deviations are observed
by the inspecting authorities, contrary to the undertaking and
documents submitted during desk review and 3.13, the inspecting
authorities shall notify the concerned SMB/ Port authority, who can, in
their discretion, refuse permission for beaching of the vessel. Such
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3.18

3.19

3.20

3.21

3.22

3.23

3.24

refusal of permission to beach the vessel shall be communicated to the
shipowner/ ship recycler at the earliest but not after the beaching
permission has been granted to the ship.

Customs procedures:- The Ship Recycler shall also submit all
documents and details as are required by the Customs Authorities
under the Customs Act, 1962, at least 3 days prior to the expected
arrival of the vessel at anchorage, to enable the Customs
Authorities to complete all customs formalities under the Act.

Customs Officers shall board the vessel within 24 hours of
ship's arrival (as per Customs regulation) to complete all
procedures and processes required under the Customs Act, 1962.

On completion of all procedures under 3.13 and 3.14, the Ship
Recycler will pay the duty, as duly assessed under the Customs
Act, 1962. On the ship recycler producing the proof of payment of
such duty by production of the Import Duty Challan, the Customs
Authorities shall, within 24 hours, issue a No Objection Certificate
to the SMB/ Port Authorities, stating their No Objection to grant of
permission to beach the vessel. It is understood that it is the
SMB/ Port Authority which shall grant permission for beaching of
vessels.

It is also understood that any sweepings of cargo (left over of last
cargo) will be permitted to be cleared upon completion of proper
import processes thereto if the sweeping/left out cargo have no
commercial value or are not fit for consumption/use, such cargo
shall be disposed of by the ship recycler as per appropriate
statutes and rules framed there under.

The proper officer shall board vessel, and destroy the Wireless
equipment/restricted radio equipment/navigational equipment of
the vessel in presence of the Importer. Thereafter, the importer
shall surrender the goods, if any, as per the MOA/IGM to the agent
for further transhipment or delivery to the Customs as the case
may be.

After completion of all these formalities and on payment of all
dues/duty on the vessel, the Customs Authority would give out
of charge and clear the ship for recycling

Beaching permission will be given by the SMB/Port Authority
within two working days after receipt of clearances granted by all
the concerned departments/ agencies as set out in 4.2, as
applicable.
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3.25

3.26

3.27

3.28

3.29

Beaching permission by Port Authority/State Maritime Board:-
Beaching  permission shall be granted by the Port
Authority/State Maritime Board only to:

(a) the plot-holders to whom plots are allotted by the port
authorities or to those who are otherwise permitted by the Port
Authority/SMB;

(b) those plot-holders whose SRFMP has been approved along with
authorization issued by SPCB for handling hazardous waste
generated from ship recycling.

Beaching permission shall be granted-to ships subject to observing
specific requirements in respect of the following cases:-

(@) In the case of petroleum oil cargo tanks and petroleum slop
tanks; on production of gas-free for hot work certificate along with
gas free certificate given by the Petroleum and Explosives Safety
Organization(PESO);

(b) In case of ships of special concern, on production of No
Objection Certificate (NOC) from Atomic Energy Regulatory Board;
and

(c) In the case of war ships and naval vessels on production of NOC
from the Naval Department, the AERB and the Customs
Department.

The activities of ship recycling is identified as a hazardous process
under Section 2 (cb) of the Factories Act, 1948 and the provisions
of Chapter-IVA, Section 41A to H of the Factories Act, 1948 shall be
applicable. Directorate of Industrial Safety and Health shall inspect
the ship recycling operation whenever felt necessary to check and
ensure compliance with the provisions under the Factories Act,
1948.

Ship or ships shall be allowed to beach one at a time, provided
that the breadth of the ship or ships is less than 5 meters of the
width of the plot. The ships behind the ships in one line across the
plot shall not be permitted.

Petroleum tankers which have not obtained “fit for hot work"

certificate for all cargo tanks, slop tanks, forward deep fuel oil
tanks and forward coffer dams shall not be allowed to beach.
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3.30

3.31

Beaching of ship:- On beaching of ship, the Ship Recycler shall
take necessary action to ensure that

(i) the vessel is secured properly; and

(ii) left overs in bunker are removed with proper precautions,
including sufficient ventilation in engine room.

(iiijbunker and bunker contents are disposed of to a registered
dealer for petroleum products.

(ivjused oil and sludge are disposed of to registered recyclers/
refinery only;

The ship recyclers will be liable to penalty and fines, including
cancellation of license for ship recycling in the event they are
found to have not complied with the aforesaid provisions during
examination of their records or during inspections of their
plots/yards by koncerned agencies.
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4.1

4.2

4.3

4.4

4.5

4.6

4.7

CHAPTER IV
OTHER PROCEDURES

Permission from the State Pollution Control Board (SPCB):-
After beaching the ships, the Ship Recycler, shall remove all the
loose and hazardous wastes including o0il and petroleum
hydrocarbon from, tanks, stop tanks etc. The SPCB shall issue
decontamination certificate to ship recycler after inspection which
will be done with proper lighting in the engine room.
Simultaneously, Gas free and hot work permit as per Section 68 H
of the Factories Act 1948 shall be issued by competent
authority/agency after ensuring safe and complete removal
oils/used oil/hydrocarbon.

Security aspects:- The concerned SMB/ Port Authority shall
issue I requisite orders on all matters of security in
consultation with the Navy and the Coast Guard and circulate the
same for strict compliance.

A record of all ships reporting for breaking, along with the nature
and details of the ships, shall be maintained by the SMB/ Port
Authority and shall be provided to the Naval and Coast Guard as
soon as their Expected Time of Arrival (ETA) is received.

Photographic record of all ships reporting for recycling shall be
maintained by the SMB/ Port Authority and provided to the Navy
and Coast Guard.

Details of arrival and departure of the crew including off-signer
details, in particular for the foreign crew members are to be
reported to the concerned Naval Authority, prior to the actual
arrival and departure of such crew.

A monthly security and intelligence meeting shall be conducted by
each Port Authority/SMB in which representatives from local
police, Intelligence Bureau, Coast Guard and the Navy shall
participate.

All ship breaking yards must ensure proper security, i.e.
physical security which should include boundary wall, deployment
of armed guards/force/ security personnel, strict access control
and checking of any material being taken out from the ship
breaking yard, adequate checks against any possibility of any
contraband/radioactive element entering the hinterland. All
ship breaking yards shall be subject to regular security audits by
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4.8

the local state police, Intelligence Bureau, Coast Guard Authorities,
Naval Authorities and/or any other security agency of the
Government of India.

Flow Diagram for the process:- The sequence of steps/process for
Grant of Clearances by the SMB/SPCB/Customs Department and
other concerned agencies for Ships Destined for Dismantling at
Ship Breaking Yards, covering all the three stages, namely,
anchorage, beaching and breaking are given in Appendix-I.
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5.1

5.2

5.3

CHAPTER V

SHIP RECYCLING PROCESS

Recommended Process for Ship Recycling:- The ship recycling
plan should have two components i.e. Ship Specific Recycling Plan,
and Recycling Facility's Management Plan. The size of the plots
should be such that while cutting the ship, both the sides of the
beached ship should have space for free movement of labour, with
sufficient width of at least 5 metres freely available on each side or
as per direction of the Port Authority/State Maritime Board
concerned.

For ships other than petroleum tankers and petroleum slops,
Directorate of Industrial Safety and Health (DISH) shall conduct the
inspection for issuing gas-free-fit-for-hot-work certificate, else it
may be obtained from Department of Explosives.

Ship Recycling Facility Management Plan:- The State
Maritime Board (SMB)/Port Authority allots the plots to the
ship recyclers for the purpose of ship recycling. The plot should
be of sufficient dimensions to allow for safe and
environmentally sound ship recycling. The concerned SMB /Port
Authority shall approve the Ship Recycling Facility Management
Plan (SRFMP) if the plan satisfies the following requirements:-

(i) Availability of requisite and valid documents

a. Authorization for handling Hazardous waste generated
from ship recycling activities issued by the SPCB.

b. Registration as a Member of the Hazardous Waste
Treatment, Storage and Disposal Facility (TSDF) from TSDF
operator.

C. License for storage of LPG Cylinders required under
the Gas Cylinders Rules, 2004 from Explosives Department.

d. License of the plot under Factory Rules.

e. Map showing the yard layout and other components of
the facilities.

f. Any other document(s) or No Objection
Certificate/Permission letter required from the concerned
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authority (ies).

g. License and SRFMP approval under the provisions of
the Factories Act, 1948 and rules made there-under.

(ii) Provisions of shelter/rest room and lunch room and canteen
as per Sections 46 and 47 of the Factories Act, 1948. In
addition, provision for adequate lighting as per Sec 17,
adequate clean drinking water as per Section 18, latrines and
urinals as per Sec. 19, washing facilities as per Sec.42 and first
aid as per Sec.45 of the Factories Act, 1948. The list of trained
first aiders and fire fighters shall be displayed at a conspicuous
place.

(iii)Storage Godown with adequate safety precautions for
Temporary Storage for Hazardous/Non Hazardous Waste
Materials.

(iv) Temporary asbestos handling and removing and
storage facility or appropriate mobile asbestos handling facility.

(v) Storage Godown for Liquefied Petroleum Gas (LPG) Cylinders
as per Explosives Act

(v) Sanitation and ‘Rest Room’ facilities for a minimum 50
workers, as per the Factories Act, 1948.

(vi)Workers Change Room.
(vii) First Aid Facility.

(viii) Firefighting facility and Emergency Response
System including oil spill Combat system.

(ix)Certified Material Handling Equipment and Personal Protection
Equipment of BIS Standard or equivalent.

(x) List of the trained and certified labours of all
disciplines (lightening, gas cutting, waste handling;
working in confined spaces, using various gadgets like
oxygen and other gas detectors, crane and material
handling systems etc.).

(xijHazardous area classification of the facility in accordance
with Petroleum Rules-2002 for providing safe electrical fittings.

(xii) Other necessary facilities, if any required.
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5.4

5.4

5.5

5.6

5.7

5.8

The SMB/Port Authority concerned shall issue SRFMP approval
after the plots are allotted to ship recyclers, within one month's
time. This approval would be a one-time activity during each cycle
of five years of allotment to one agency, subject to review after
every six months. Requisite corrective measures, if required arising
out of such six monthly reviews should be carried out promptly by
the ship recycler.

The SMB/Port Authority concerned shall issue SRFMP approval
after the plots are allotted to ship recyclers, within one month's
time. This approval would be a one-time activity during each cycle
of five years of allotment to one agency, subject to review after
every six months. Requisite corrective measures, if required arising
out of such six monthly reviews should be carried out promptly by
the ship recycler.

All lifting machines, wire ropes and lifting tackle shall be tested
and certified by a Competent Person approved by the DISH as per
Section 29 of the Factories Act, 1948.

The SMB/Port Authority concerned shall issue permission after
getting comments/views of DISH on the compliance with the
requirements under the Factories Act, 1948 and Rules to
iindertake the activities of Ship Recycling.

If any of the components of the Ship Recycling Facility Management
Plan of the Plot are found to be inoperative and not in place
during the inspection by any of the concerned authorities, the
SMB/Port Authority may cancel the permission of the Ship
Recycling Facility Management Plan and the ship recycler would
not be permitted to beach any ship till the required components
under the, Ship Recycling Facility Management Plan are made
operative as per the requirements.

Therefore, before ships are permitted in the plot for
recycling, the SMB/ Port Authority shall ensure the above aspects
rigorously, by way of Ready For Recycling Certification Document
as per Annexure-IIl and Annexure-I.

For obtaining cutting permission, the Ship Recyclers shall apply to
the Port Authority as per Annexure-IV duly filled in. The port
authority shall consider the application for cutting and accord
permission or notify any deficiencies to be rectified, within 3 days’
time.
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5.9

5.9.1

In addition to the above, the Ship Recycler shall have to
submit an undertaking to the SMB/ Port Authority to the effect
that they shall comply with the Safety, Health- and Environment
(SHE) management aspects as per the SHE Policy as enumerated
below before approval of the Ship Recycling Facility Management
Plan.

(i) A policy with focus on adequate worker safety and the
protection of human health and environment, including the
establishment of goals leading to the minimization, and
ultimately elimination of the adverse effects on human health
and environment caused by ship recycling.

(ii) A system for ensuring implementation of the requirements set
out in national, regulations, the achievement of goals set out in
the policy of the company, and, a commitment for continuous
improvement of the procedures used in ship recycling
operations.

(iii) Identification of roles and responsibilities of supervisors,
contractors, and workers.

(iv) A programme for appropriate training of workers and
availability of adequate PPEs and material handling
equipments.

(v) An emergency preparedness and response plan for the plot.

(vi) A system for monitoring the performance of the ship recycling
operations.

(vi)A system for reporting how the ship recyc ling
operations would be performed, including system for
reporting discharges, emissions and accidents, including
accidents causing damage or accidents having potential to
cause damage to workers' safety, human health and the
environment, due to handling of hazardous wastes, and
materials containing hazardous substances.

The ship recycler shall ensure that:-

i) A board displaying important precautions (do's and don'ts)
to be followed during ship recycling activity is installed at
prominent places on the plot and that such display is made
in English and vernacular language(s) as understood by the
workers employed on such plot
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5.9.2

5.10

5.10.1

5.10.2

(i) All the equipment on the plot such as crane, winch, chain rope
and shackles, generator set and any other safety equipment as
may be prescribed from time to time, shall be installed and
maintained in accordance with the provisions of the
Factories Act, 1948 and Rules made there-under and any
other relevant Acts and Rules.

(iii) An explosive gas detector, a multigas monitor including
hydrogen sulphide (H2S) gas monitor and an oxygen
percentage analyser are available in the plot in working
condition.

(iv) Proper lighting arrangement is made on the yard.

(v) Every SRF should have a detailed emergency and evacuation
plan. The emergency plan should be rehearsed once in 6
months. Further, an off-site emergency plant for the whole
district should be prepared and rehearsed once in a year.

Permission for ship-recycling activities under this Code shall not be
given to any ship- recycler by the SMB/Port Authorities unless the
ship recycler has complied with all the requirements under the
SRFMP.

Ship Specific Recycling Plan:

Once the Ship Recycling Facility Management Plan is
approved by the SMB/Port Authority for the plot, the ship
recycler shall be required to submit application to the SMB/
Port Authority along with the Ship Specific Recycling Plan and
details as per Annexure-IV, along with details of Ready for
Recycling Document duly filled in. Removal of oil from the
vessel may be permitted prior to submission of Ship Specific
Recycling Plan (SSRP).

Requirements of Ship Specific Recycling Plan (SSRP) shall be
as under:-

Details about the ship, and in particular, a fair assessment of
hazardous wastes and hazardous materials.

(i) Ship breaking schedule with sequence of work.

(i) Operational work procedures.
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(iii) Availability of material handling equipment and Personal
Protection Equipment (PPE).

(iv) Certification from the State Pollution Control Board (SPCB)
that all kinds of oils and other loose hazardous wastes are

completely removed and the decontamination certificate
issued by SPCB shall be attached with the SSRP.

(v) "Gas-free and fit for hot work" certificate issued by
the Petroleum and Explosives Safety Organisation
(PESO) for oil tankers and for slop tanks, or any
competent agency authorized by the Directorate of
Industrial Safety and Health (DISH) under the Factories
Act; This certificate shall be attached with plan document.
In case a false certification is given, the concerned
explosive inspector/official shall be liable for prosecution
departmental action and action may be taken to cancel the
license of the ship recycler in such cases.

(vij Hazardous waste handling and disposal plan: -
Identification and marking of all non - breathable spaces
by the Recycler in the ships documented in the plans with
drawings. Identification and marking of all places

containing/likely to contain hazardous
substances/hazardous wastes in the ships and the same be
documented in the plans with drawings.

Identification and marking of all places containing
/likely contain hazardous substances/hazardous wastes
in the ships documented in the plans with drawings.

(vii) Confirmation from the Master of the Ship to the effect that
ballast water has been exchanged in the high
seas. The requirements should address all the three
phases of recycling, i.e.

(a) Preparation phase.
(b) Dismantling phase.
(c) Waste stream management phase.

(viii) Ballast Sediments shall be discharged along with the
ballast water with proper churning and shall be handed
over to authorized agency of the SMB/Port Authority
on payment of the fees, for suitable disposal.

(ix) Asbestos being a major area of concern, the scheme for
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5.10.3

II.

II.

removing asbestos, and asbestos containing materials
(ACMs) on board, and on shore, shall be specifically
provided. The plan shall include arrangements for removal
handling treatment and disposal. Locations having
asbestos/ACMs shall be marked before commencing
dismantling operations and shall conform to Bureau of
Indian Standards for Cleaning of Premises and Plants using
Asbestos Fibres (IS 11767:1986). Those ships having
asbestos quantification more than 100 metric tonnes
should go for negative pressure chamber technique.

System and procedure shall be followed to document and
keep track of all hazardous wastes generated during
recyclin g as well as hazardous substances found onboard
the ship, and their transport to the disposal facility or
registered recycling facility shall be provided in the SSRP.

The Port Authority may grant the Ship Reclycling Permission, after
ensuring compliance of the requirements of 5.10.2 above. The
sequence of permissions and recycling activities shall be as under:-

First - Man entry certificate to be obtained from the competent
person. Such Man Entry Certificate shall be obtained 3 days
prior to the commencement of work. In the event of any delays
in commencement of work, a fresh Certificate is to be obtained,
valid for 3 days until commencement of work.

Second - Cargo holds should be cleaned up and all the loose
sludge on board vessel should be cleaned up properly. The
State Pollution Control Board shall issue the Decontamination
certificate only on being satisfied that the cargo holds have
been fully and properly cleaned up.

Third - Inspection shall be carried out by the competent person
of DISH to ensure that the ignitable material are completely
removed from confined spaces; that the other areas in engine
room are practically gas free with proper venting, by use of gas
detection meter confirming that the areas are well within
explosive limits. On satisfactory compliance of this inspection,
Gas free and hot work (Naked light) certificate for cutting shall
be issued for engine room, Bunker area and those area of
common ships where there are likelihood of ignitable gases
generations. In case of Oil tankers and Chemical tankers, there
should be compartment wise practice of issuance of hot work
permit just before actual cutting operations are initiated by
ship recyclers irrespective of SMB/Port Authority’s permission
of ship dismantling of whole ship.
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IV. All the material handling systems i.e winches, cranes and such
other systems which includes, chain rope and shackles,
generator set etc., valid fitness certificate should be available
before ship recycling permission is granted.

5.11 Reporting upon completion
When the recycling of a ship is completed in accordance with the
requirements of this Code, a Statement of Completion shall be

issued by the Ship Recycler and reported to the SMB/Port
Authority, as in Annexure VII.
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Chapter VI

Instructions for Safety Health and Environmental

Compliance for stakeholders involved in Ship Recycling.

Safety compliance

To comply with the Safety Instructions while
undertaking Ship Recycling Activities in the Plots/Yards, the
following steps shall be taken:-

(i) Adequate open space shall be provided on the plott for
safe passage and easy movement of fire fighting units and
equipment, maintenance of passage ways, so as to permit
unobstructed access for fire fighting units and equipment.

(ii) Identification and marking of all non-breathable spaces in the
ship shall be made by the Recycler

(iii) Identification and marking of all places in the ship
containing/likely to contain hazardous substances/
hazardous wastes shall be done.

(iv) Systems and procedures shall be followed to document and
keep track of all hazardous wastes generated during recycling
of a ship, as well as hazardous substances found on board
the ship, and their transport to the disposal facility or
registered recycling facility in safe and sound manner.

(v) It shall be ensured that sufficient area for office
building, storage of non-ferrous metals and open
space to store segregated finished scrap for delivery
(just like re-rollables of 6 millimetre (mm), 8mm, 12
mm and melting, etc.) are provided.

(vi) Sufficient area shall be provided for installation of at least
2 winches and operation of at least 2 cranes.

(vii) Sufficient area shall be provided for processing of cut
pieces from the ships.

(viii) Gas free certificate shall be obtained for man entry
into confined spaces likely to contain dangerous fumes
& insufficient oxygen, as per the Sections 36, 41 & 112 of
the Factories Act, 1948 issued by the Competent
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(ix)

Person as defined in Clause (ca) of section 2 of the
Factories Act, 1948. This must be ensured before ship
recycling operations start.

Safety distance shall be maintained for storage of
petroleum products, including LPG storage or any other
combustible material as specified under the relevant Acts/
Rules.

(x) Facilities of water storage and pumping and fire fighting

(xi)

(xii)

devices such as portable fire extinguishers, fire fighting suits,
liquid foam, oxygen mask, sand boxes /buckets, fire hose with
complete attachment shall be provided as required in
accordance with the provisions of the Factories Act, 1948 and
other relevant Acts/Rules.

Constructed facility for removal and handling of asbestos
on the yard and necessary provision for showering of asbestos
handling workers or appropriate mobile handling. Facility
by the Association of ship recyclers shall be provided.
Alternatively the Common Asbestos Handling System facility
as duly approved by DG, FASLI and SPCBs shall be availed.

Temporary storage facility for storing hazardous waste shall

be constructed as per the Central Pollution Control Board
guidelines. The recycling, recovery and , disposal of hazardous
waste shall be as per Hazardous and other Waste
(Management and Transboundary Movement) Rules, 2068
2016 and radioactive waste as per Atomic Energy (Safe
Disposal of Radioactive Wastes) Rules, 1987, wherever
applicable.

(xiii) There shall be no overlapping of activities to ensure safety

of workers.

(xiv) Ship Recyclers shall provide and ensure the use of personal

protective equipment for operations requiring such use,
including for:

head protection;

face and eye protection;

hand and foot protection:

respiratory protective equipment;

hearing protection;

protectors against radioactive contamination;
protection from falls: and

R0 QA0 oD
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6.1.2

6.1.3

6.1.4

h. appropriate clothing.

(xv) Temporary storage facility with adequate safety precautions for
storing of radioactive material shall be available as per the
requirements of AERB in every recycling yard wherever
applicable.

Every ship-recycler shall appoint qualified Safety Officer as per
Section 40-B of the Factories Act, 1948. The cutting operations
shall be carried out under the supervision of competent supervisor
as per Section 41-C(b) of the Factories Act, 1948. The duties,
qualifications and conditions of service of the Safety Officer shall
be as such which may be prescribed by the State Government.

The Safety Officer/Safety Supervisor shall ensure
availability of material handling equipment, and availability of
Personal Protective Equipment (PPEs) to workmen.

The Safety Officer/Safety Supervisor shall ensure that:-

(i) Safety guidelines are followed for safety distance. Cutting
operations are undertaken at a distance beyond safety distance
of LPG storage area, as prescribed in the Explosives Act.

(ii) Explosive and oxygen meters are readily available in working
condition throughout the cutting operations.

(iii) Parameters with respect to permissible limits of hydrocarbon
vapours and oxygen are strictly complied with before
commencing actual cutting operations and also during such
operations. Provided that if the level of oxygen -coefficient
reduces or that of Hydrocarbon vapour increases beyond the
permissible limit in particular space/area, cutting operations
carried out in that space/area shall be immediately
suspended. Thereafter steps shall be taken to ventilate such
area with the help of mechanical blowers or any other effective
means to restore the oxygen content so as to bring it within
the permissible limits.

(iv) Number of LPG and other Gas Cylinders stocked on the deck
of the ship or near cutting area are as per the provisions of
relevant Act/ Rules.

(v) Cylinders and other articles are lowered down to the ground
in safe manner instead of throwing them from the ship.
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(vi) All pipelines are dismantled by cold opening/cutting.
Provided that, in case of fuel dripping from the pipelines, it
shall be dismantled only after collecting such dripping fuel
in a container.

(vii) Area where cutting operation is carried out in last two
hours of the working day shall be quenched by pouring
sufficient amount of water or by any other effective
means to avoid any incident of smouldering/fire.

(viii) The progress of ship breaking is recorded daily
in properly designed log book continuously and shall
be preserved. The log book shall be produced to the
Authorities as and when called for.

6.1.5 Work timings of the workers relating to the ship
breaking shall be such that it should be adjusted not to be
before sunrise and also not after sunset, so that the
cutting/ breaking activities and other ship  breaking
related activities including loading and  unloading operations
are undertaken in natural light. The maximum working hours
for cutting operations shall be as under.

(i) During the months from March to October - 7 AM to 7 PM.

(ii) During the months from November to February - 7 AM to
6 PM.

(iii) The maximum weekly hours and daily hours of duty will
be as per Section 51 and 54 of Factories Act, 1948. Working
hours of adults, weekly holidays, compensatory holiday, and
intervals of rest, spread over extra wages for overtime shall be
as per provisions of Chapter-VI of Factories Act, 1948.

(iv) Ship Recyclers must obtain Naked Light Certificate (Hot Work
Permit) as per the Rule 68-H made under sections 41 & 112 of
the Factories Act, 1948 issued by the Competent Person
as defined in Clause (ca) of Section 2 of the Factories Act,
1948, before the ship recycling operations start for non -
tanker ships and for petroleum tankers and slop tanker.
The Petroleum & Explosives Safety Organization (PESO)
shall issue Gas free and Fit for Hot work certificate.

(v) No worker shall be allowed to work in the ship breaking
yard beyond the stipulated timings and on holidays.
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6.1.6

6.1.7

6.1.8

6.1.9

6.1.10

Ship Recycler must carry out safety audit as per IS: 14489
by an External Agency and the frequency of audit should be
in line with Manufacture, Storage and import of
Hazardous Chemicals (MSIHC) rules wunder Environment
Protection (EP) Act, 1986.

Director of Industrial Safety and Health (DISH) or
equivalent Department of the State Government under the
Factories Act shall carry out regular inspections of the plot and
monitor the whole safety management aspects under the
Factories Act, 1948. If there is any lapse(s) in compliance,
DISH will issue Show Cause Notice/warning/order as per
provisions of the Factories Act, 1948, suspend the
licence and initiate legal action for non -compliance of the
provisions. A copy of the notice/warning/order so served shall
be marked to SMB/Port Authority,

The management of occupational safety and health shall be
in accordance with the provisions of Factories Act, 1948
and labour laws.

(a) Only trained workers shall be employed.

(b) All workers will be provided with Personal Protection
Equipment (PPE) that conform to Bureau of Indian
Standards (BIS) or equivalent. For all operations/works the
personal protective equipments of BIS standard should be
used.

Portable water hoses with a dedicated water pump on the
beach with adequate take-off points for attaching additional
hoses, shall be provided at all times when working on the beached
vessel, for immediate water supply in the event of fire, and for
wetting the asbestos etc., before its removal from the vessel.
The ship recycler shall enter into a Memorandum of
Understanding with port authority/any other nearby industry for
providing support in case of emergency. Work permit system
shall be followed as per applicable Acts and rules to carry out
work safely. No hot work shall be permitted unless the area is
free from any explosive mixture and the explosive meter reading is
below explosive limit. The explosive meter reading shall be recorded
in the work permit.

The following areas shall be given special attention and the workers

shall have expertise with necessary training and certificates for
the works allotted to them as follows:-
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()

Separate work permit shall be issued for working at
height, working in confined spaces & working in hazardous
area/environment like flammable/toxic/corrosive environment
etc. Use of safety belt/safety net and helmet shall be
mandatory while working at height.

(b) Working in Confined Space: no work shall be done in

(©)

enclosed area without checking the presence of oxygen.
Presence of adequate oxygen meters in the confined space and
oxygen tanks/masks in the vicinity of the confined space shall
be mandatory.

Working in Flammable Environment- the ship recycler
shall ensure that spaces and adjacent spaces that contain or
have contained combustible or flammable liquids or gases are
inspected by the Safety Officer /Supervisor or other specially
trained person to determine the presence of combustible or
flammable liquids. The ship recycler shall also ensure that
flammable vapors or gases in the spaces to be entered are
below the explosive limit and sufficient ventilation is provided
to ensure that the concentration of flammable vapor is
maintained below the lower explosive limit (at < 10% of the
lower explosive limit) and there is sufficient oxygen for man e

ntry.

(d) Working with Toxic, Corrosive, Irritant or Fumigated

Atmosphere or Residues- the ship recycler shall ensure that
spaces or adjacent spaces that contain or have contained
liquids, gases or solids that are toxic, corrosive or irritant are
inspected visually by the Safety Officer/Supervisor or other
specially trained person.He shall also ensure that air
concentration of toxic, corrosive or irritants is maintained
below its Threshold Limit Value (TLV) as per the Material
Safety Data Sheet (MSDS) of that chemical, prior to entry by
workers to the concerned spaces.

() For gas cutting, the recycler shall employ only the

workers certified for gas cutting work. Gas cutters shall be
provided with proper masks and other adequate PPEs to avoid
inhalation of toxic fumes.

(f) For crane operation: inspection and testing records of cranes

and lifting tackles shall be maintained as per statutory norms
and appropriate PPEs shall be provided to crane operators.
Constant and adequate supervision shall be provided while
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6.2

heavy loads are lifted. Only those lifting machines, wire ropes
and lifting tackle shall be used which are tested and certified
by a person as per Section 2 (ca) of the Factories Act, 1948
and approved by DISH. As per Section 29 of the Factories Act,
1948 it shall be ensured that the material handling equipment
are safe.

(g) For handling Asbestos Wastes and Asbestos Containing
Materials(ACM), specialized contractors shall be engaged.
The removal of asbestos dust and fibers and its handling shall
be done in a wet condition. On shore, removal of asbestos shall
be done in enclosures maintained under negative pressure,
with filters for outgoing air and wastewater. All applicable
safety standards and measures shall be adhered to in respect of
such enclosures.

(h) For "Ships of Special Concern"', where asbestos/ACMs
quantities are the Special Concern, asbestos/ACMs removal on
board shall be given special importance and the practice of wet
removal of asbestos onboard shall be mandatorily followed with
the use of appropriate PPEs.

() The asbestos and broken pieces of ACMs sheets/panels
thus removed shall be packed in leak proof packets and
disposed of at secured landfills where the packets shall be
handled and processed as per the SPCB norms. Recovered
and usable ACMs sheets/panels shall be sold for reuse as
permitted by law.

(j) PPEs like masks or respirators shall be provided to all the
workers engaged in asbestos removal or handling.

(k) Asbestos fibre concentrations in the environment shall
be monitored regularly by the SPCB.

(1) For removal of asbestos specialized contractors should
be accredited and their performance assessed periodically.

(m) Only trained workers shall be employed in activities involving
asbestos handling.

(m) In so far as handling of Radioactive substances,
guidelines/instructions of the AERB shall be followed.

Permission for ship breaking
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6.2.1

6.2.2

6.2.3

6.3

The recycler shall apply to the Port Authority for
breaking/cutting permission with relevant documents such as:

(i) Workers' registration under Employees State Insurance
Corporation (ESIC) or Workmen Compensation Act as the
case may be.

(i) Gas free certificate and hot work permit for man entry
into confined spaces likely to contain dangerous fumes &
insufficient oxygen, as per the Rules under Sections 36, 41
and 112 of the Factories Act 1948 issued by the Competent
Person as defined in Clause (ca) of Section 2 of the Factories
Act.

(iii Proof of removal of residual oil from all bunker tanks
(iv) Copy of Customs beaching clearance
(v) Copy of decontamination certificate from the SPCB

Prior to submitting application for permission for cutting operation,
the ship-recycler shall have to install for the purpose of fire fighting
at least two efficient fire fighting pumps including power supply
and should ensure continuous power supply to the fire fighting
pumps at all times, on the ship with sufficient water in the holds or
any receptacles.

Provided that one of the above fire fighting pumps shall be
installed and maintained in working condition at all times near the
engine room with foam and dry powder, until the complete
dismantling of the engine room.

Provided further that at least one portable fire extinguisher of
suitable type shall always be kept in working condition near every
cutting point.

If the Port Authority is satisfied that the ship-recycler has complied
with all the provisions for management of occupational safety and
health, it may grant permission for cutting operations of the ship
within a maximum period of three working days. In case any
shortcomings are noticed, the same shall be communicated in
writing within the said period of 48 hours to enable the ship
recycler to re submit his request after doing necessary corrections.

Specific Instructions regarding training for the labour and
usages of Personal Protective Equipment and other important
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6.3.1

6.3.2

aspects:

Prior to delegation/entrustment of any job relating to ship
recycling, workers shall be imparted proper training for the safe
ship breaking operations in general and also for the specific jobs
they are required to perform in the plot.

Such training shall be with provision of certification on
successful completion of the training programme. Training shall be
in the language understood by the workers and shall prolong
till such time necessary to get them acquainted with the
knowledge and risk factors of ship recycling operations, with
necessary examination and certification. Training shall include the
hazards associated in the job and role of an individual during
emergency situations. The syllabus of training programme should
also include familiarization of radioactive material and radiation
hazard for SMB/Ports handling radioactive waste. The syllabus for
such training programme shall be as per the recommendations of
SPCB/AERB/Port Authorities. Such training programs shall be
conducted by the State Maritime Boards/Port Authorities, prior to
entrustment of any job relating to ship recycling. In addition, the
following shall be ensured:

(i) An attendance register of workers working on the plot shall be
maintained in accordance with the provisions of Factories Act
1948 and rules made there under

(ii) Photo identity cards carrying personal particulars of labourers
may be issued by the ship recyclers in accordance with the
relevant Rules, in an approved manner by the Port
Authorities /SMBs and ship recyclers will maintain proper
records of the entry and exit of the workers.

(iii) A Safety Supervisor, having requisite qualification and
experience as per the relevant rules, shall be employed.

iv) Only trained and registered workers having identity cards
issued as per clause 4.3.2 (ii) as mentioned above shall be
engaged in respective ship recycling activity.

(v) Minimum two workers shall be employed who are trained to
use gas detectors during ship recycling activity.

(vi) Handling of asbestos shall be by contractors or workers

having special knowledge and skill of handling asbestos, with
proper training.
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(vii) All the equipment on the plot such as crane, winch, chain

(viii)

Xi)

rope and shackles, generator set and any other safety
equipment as may be prescribed from time to time, shall be
installed and maintained in accordance with the provisions of
the Factories Act, 1948 and the Rules made there-under and
any other relevant Act(s) and Rules.

Flammable and toxic gas detectors shall be
calibrated regularly to ensure correct values when used and
an oxygen percentage analyzer shall always be available in the
plot in working condition.

The workers shall be provided with PPEs such as helmets,
safety shoes, welding goggles, safety belt with safety life line,
hand-gloves, self contained breathing apparatus etc as
provided in the relevant Acts and Rules for such purpose and
such safety gadgets shall be conforming to relevant Bureau of
Indian Standards (BIS) or equivalent standards or as approved
by the Chief Inspector of Factories (by Directorate of
Industrial Safety & Health, of the State Government
concerned) and shall be mandatorily used by the workers
during such activities.

The workers engaged in ship recycling activities
shall be provided with the necessary instructions by
the Safety Officer/Safety Supervisor with respect to the
availability and use of fire fighting and safety equipment
installed and maintained at the plot and on the ship and
shall also ensure that such instructions are provided to the
workers prior to delegation or entrustment of actual work
to them.

The workers engaged in ship recycling activities
shall be provided with the necessary instructions,
information and training regarding the emergency and
evacuation plan so that it may be executed smoothly in an
emergency.

xi) Proper precautions shall be taken while dismantling

Coo Control Room and releasing CO2 from the Cylinders
and that

a) such operations shall be undertaken only when there
are no other works in the nearby area; and
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6.4

6.4.1

b) such operations shall be done in the presence and as
per the instructions of Safety Officer/Supervisor only.

Environmental compliance

Ship Recyclers shall strictly ensure the Environmental
Compliance as per the requirements under the Water & Air Act,
Hazardous Wastes (Management, Handling and Trans -
boundary Movement) Rules 2008,and the relevant
Environmental Impact Assessment and Coastal Regulation
Zone notifications in case of new facilities planed. The
following shall also be ensured:-

(i) Plot/yard shall be kept neat and clean and good
housekeeping must be carried out all the time.

(ii) All plot holders must create temporary storage as
authorized by SPCB under Hazardous Waste
(Management, Handling and Trans-boundary movement)
Rules-2008 and the amendments issued from time to time.

(iiij Each Plot holder must provide for handling Asbestos
Containing Materials (ACM) and Asbestos Wastes with
specially designed Negative Pressure Chambers with trained
labours or avail common mobile facility for such removal. The
concentration of Asbestos fiber in the work zone while
recycling of the ships shall be complied with the prescribed
norms i.e. less than 0.1 fibre per cubic centimeter for Blue and
Brown Asbestos and less than 1 fibre per Cubic Centimeter as
per OSHA standards. Alternatively, the plot holders must avail
the Common Asbestos Handling System as approved by DG,
FASLI and SPCBs.

(iv) Each plot holder must become a member of Treatment Storage
and Disposal Facility (TDSF) authorized by SPCB to dispose
their wastes into it.

(v ) Each plot holder must maintain registers with calculation
of for each kind of wastes generated. Accordingly the ship
recyclers must maintain ship-wise register for all waste
categories,

(vi) Ship Recyclers shall pay for waste management charges

to TSDF operator/SMB, if SMB is operating the same, based
on the actual quantities of wastes disposed.
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(vii)

Seller / Ship Recyclers shall implement a local oil spill
contingency plan to combat any oil spill eventuality from the
anchoring point up to the ship recycling plots. Oil
spill contingency plan should be approved by Indian Coast
Guard.

(viii)Ship Recyclers shall enhance their support to

regulatory authorities for environmental monitoring done
from time to time including providing manpower,
equipments, vessels and financial support, if any, required

(ix) For development of new plots or yards, ship recyclers
through the, SMB or Port Trusts/Port Authorities shall have to
obtain Environmental Clearance under EIA Notification-2006
and Coastal Regulation Zone (CRZ) Clearance under the CRZ
Notification-1991.

(x) The SPCB shall monitor for Management and Handling of
Hazardous wastes etc. The main items of ships and the
substances of concern with disposal options are as follows:-

Sl Main items | Substances Appropriate

No. |of ship that | of concern Disposal

may contain Option(Reuse /

substances Recycle /

of concern Incineration
Treatment & Disposal
to secure landfill ) of
substances of
concern

1 Electric Dielectric fluids Incineration/ Disposal

equipment containing in secured landfill
e.g. polychlorinated after stabilization/
transformer, | biphenyl solidification shall be
batteries, (PCBs) in authorized TSDF
accumulators | Lead/electrolyte in | whereas recycling of
Unusable used lead acid
Batteries batteries and/or other

lead bearing waste
shall be through
authorized recyclers
under Hazardous and
Other Waste
(Management and

Trans-boundary
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Movement) Rules),
2016.
Air Residual All the electrical and
conditioners | refrigerants as electronic waste shall
and Ozone Depleting be recycled through E-
Refrigeration | Substances waste recyclers
machines Evaporator dosing/ | authorized under E-
de-scaling acids. Waste (Management)
Rules, 2016~
Tanks Fuels, lubricants. | Reuse, refining/
Sludge recycling shall be
Oil and grease through authorized
recyclers authorized by
SPCB under HW Rules,
2016 and disposal of
residue in an
authorized facility.
Foreign Treatment and
aquatic Organisms | disposal of bilge water.
in ballast Tank | Exchange of ballast
sediments water in high seas.
Partition Asbestos The reusable material
walls Containing shall be sold for reuse.
Materials (ACMs), | Copper bearing waste
Paints containing |to be recycled by
PCBs and /or Lead | authorized recyclers
or Broken pieces |and non-recyclable
containing ACMs material to be disposed
of through authorized
TSDF.
Cables Insulated  copper | Should be given to
cables registered recycler of
copper bearing waste
and dispose of
insulation material
through TSDF
Other cables Sold for re-use.
Dispose of insulation
material through
TSDF
Heat Asbestos insulation | Disposal of asbestos in
Exchangers | on surfaces an authorized secured

landfill after
solidification/
stabilization.
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7 Facilities for | Residues of Incineration/disposal
Chemicals toxic Chemicals/ in a secured landfill

reagents after treatment.

8 Stored Residues  of I | Recovery/recycling of
Solvents and | toxic Chemicals, | solvents through
other solvents, thinners, | authorized recyclers
chemicals kerosene, white | under HW Rules, 2016.
stocks spirit water Non recyclable

treatment residues to be disposed

chemicals. through authorized

Acetylene/Propane | TSDF after treatment

/ Butane/ for stabilization as

Miscellaneous required.

medicines

9 Paint Scrap | PCBs, Disposal in a Secured

Tributyltin  (TBT), | Land Fill(SLF) as per

Lead the guidelines
prescribed by Central
Pollution Control
Board.

10 Sacrificial Heavy metals Reuse, recycling and

anodes recovery shall be done
whereas non recyclable
residue shall be
disposed of in
authorized TSDF after
pre-treatment or
immobilization.

11 Fire Halons, Recovery and banking
Extinguish- | CO2 Cylinders for reuse. Recycling
ing and fire through authorised
fighting facilities;
equipment Recycle/Reuse,

12 Piping, valves| Asbestos as Disposal to SLF after
and fittings | Insulation/ solidification/

Gaskets stabilization

13 Pumps Asbestos in Disposal to Secured
and Gaskets Land Fill (SLF) after
Compressors solidification/

stabilization

14 Engines Asbestos Disposal to Secured
and insulation, Land Fill (SLF) after
Generators residues of solidification/

lubricants/ stabilization
oils/coolants or incineration;
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6.4.2

6.4.3

antifreeze disposal to Secured
compounds Land Fill (SLF) after
treatment; for coolants,
pre-treatment and
disposal to SLF.

15 Oil sumps Sediments To be sent to
authorized TSDF for
disposal through
common hazardous

waste incineration.

16 Hydraulic Residual fluids, | Re-refining through

system Anti- freeze fluids registered/
authorized units.
17 Light fittings | PCBs Waste  material to
and fixtures Secured Land  Fill
(SLF).
18 Instruments | Mercury, Recovery of mercury by
radioactive distillation and re-use

materials including | of recovered mercury
ionizing radiation | by facilities permitted

based smoke | under HW Rules, 2016.
detectors and

liquid level

indicators.

(xi) The SPCB shall monitor for Management and Handling of
Hazardous wastes etc. The main items of ships and the
substances of concern with disposal options are as follows:- All
ship breaking units shall be provided with air pollution control
systems like suction devises or water sprinklers.

(xii) Each plot holder shall maintain basic oil spill response
resources including sorbent boom, sorbent pads, and
absorbent sheets in a quantity sufficient to attend to any spill
from the ships being recycled in the plot.

Hazardous materials as listed above, not meant for resale, will be
handed over to authorized waste management facility for further
treatment and disposal. All ship breaking units shall obtain
authorization under E-waste (Management) Rules, 2016.

In addition to above, SPCBs shall set-up ambient air quality
monitoring station within 10Km radius of shipbreaking units for
taking measurements as per notification of CPCB on
National Ambient Air Quality Standards . Further, SPCB shall also
carry out periodic monitoring of soil, sediment quality, work-zone
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6.5

6.5.1

6.5.2

6.5.3

6.5.4

6.5.5

6.5.6

air quality and marine water quality in shipbreaking areas.
SMB/Port Authority shall carry out twice yearly monitoring of the
same independently through any Council of Scientific & Industrial
Research (CSIR) labs or the environmental labs recognized under
the Environment (Protection) Act, 1986 for the same parameters.
In addition to this, the SMB/Port Authority shall carry out the
detailed analysis on improvement of the beaching methods with a
mandate to evolve recycling methods targeting "zero waste" and
"zero accidents" at every five year time interval.

Creation/enhancement of facilities for removal, storage and
disposal of hazardous materials and hazardous wastes:

The ballast water is required to be exchanged at high seas to
avoid entry of Ceresin organisms into the local environment. The
sediments are generally disposed of at yard/into' tidal zone. In
order to avoid this, it shall be ensured by the Master of the ship
that the sediments are also disposed along with ballast water
by churning the mass. Alternatively, the sediments must
have a reception facility at the yard to be set up by the Port
Authority /SMB or authorized agencies on cost-recovery
basis. Master of the Ship should be required to issue a certificate
that this has been done.

Oil sediments removal practices shall be modernised to avoid
workers getting exposed to unhygienic and unsafe environment.
The yards shall use mobile tank cleaning systems to clean the
tank's inside surfaces by adopting modern methods in which
detergents and high pressure jets may be used.

For removal and disposal of asbestos, the procedure outlined
above in Section 6. 1.10 (g), (h) (i), (), (k), (1) and (m) shall be
followed.

A land based common facility for treating bilge water shall be set
up by the port authority or agencies authorized by it and
made available to the recyclers on cost-recovery basis. Alternatively,
a mobile facility shall also be provided by the port authority or
authorized agencies. The sediments shall be sent to the secured
landfill for disposal.

There shall be no burning of any material on the plot/yard/inertial
zone.

The ship recycling permission shall be granted subject to the
condition:
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6.5.7

6.6

6.6.1

(i)

(i)

(i)

The waste generated during ship breaking shall be segregated
into hazardous and non-hazardous categories and intimate
their quantities to the authority concerned.

Entire quantity of waste oil sludge and other mineral oil and
paint chips generated during the ship breaking process shall
be removed carefully and shall be sent immediately to the
areas outside the beach for safe treatment and disposal.

A list of materials generated during ship breaking duly
classified as hazardous waste and non-hazardous waste shall
be submitted to SSPCB in the prescribed form periodically.

All gas cylinders recovered from ships shall be disposed off in

accordance with appropriate regulations.

Environmental measures and house keeping

The ship-recycler shall obtain necessary authorization and consent
from the State Pollution Control Board (SPCB) for ship-recycling
activities and shall observe the following stipulations in that
regard:-

()

(b)

The ship recycler shall observe wherever applicable all the
norms/stipulations covered under the Water Act, 1974, Air
Act, 1981, the Environment (Protection) Act, 1986, the
Hazardous  Wastes (Management, Handling and Trans-
boundary Movement)) Rules, 2008 and Coastal Regulation
Zone (CRZ) Rules-1991 framed under the Environment
(Protection) Act, 1986.

The ship recycler shall not allow waste materials such as
oil cakes, dead cargo of inorganic stuff like hydrated/solidified
cement, thermocol pieces, wooden pieces/rubber pieces, scrap
iron and other metallic pieces, glass wool, rubber pipes
and gaskets, Poly Vinyl Chloride(PVC) pipelines and pieces
of PVC sheets, corks, asbestos pieces etc. to be thrown directly
into the sea or on the sea shore but shall ensure that such
waste materials are collected and stored in secured storage
facility within the plot and shall be subsequently sent to
the secured landfill site. Records shall be maintained
regarding the quantities of such wastes generated in the yard
for every ship recycled. In any case no open burning of
hazardous waste either within the ship-recycling yard or
outside shall be allowed.
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6.7

6.7.1

6.7.2

6.7.3

(c) The ship recycler shall strictly adhere to and follow the
instructions issued by the State Pollution Control Board
(SPCB) for collection and disposal of toxic materials, such
as asbestos, lead (Pb), chromium (Cr) etc. and organic
materials such as polychlorinated biphenyls (PCBs).

(d) The ship recycler shall separately collect the sand and
fine powder, if any, obtained after clearing of cargo holds of oil
tankers and shall dispose of the same in secured landfill in
accordance with the directions of the SPCB.

(e) The ship recycler shall sprinkle seawater, daily, over the
working area in order to minimize dust generation due to
material handling.

(f) The ship recycler shall take necessary measures for preventing
the escape of oil or noxious liquid substances into the sea. If
any oil or noxious liquid substances spill occurs and escapes
into the sea, the ship recycler shall inform the Coast Guard
and other concerned authorities and take necessary
action for the removal of the oil or noxious liquid substances
slicks on the surface of the sea. If the spill is not contained
and removed locally, necessary pollution report shall be
made to the concerned authority in accordance with the
National Oil Spill Disaster Contingency Plan (NOSDCP). The
ship recycler will be liable for the cleanup.

(g) The ship recycler shall ensure surrender of and maintaining
details of removal and surrender of smoke detectors to
SMB/Port Authority for safe disposal as per AERB norms.

Solid waste management

A modern Solid Waste Management system shall be
established in the plot to collect, transport, store and dispose
of solid waste generated from the plot in accordance with the
conditions of authorization issued by the concerned SPCB, from
time to time.

Special care must be taken in the handling of asbestos wastes,
and total quantities of such waste shall be made known to the
authorities concerned. The concerned SPCB shall authorize and
ensure final disposal of asbestos waste.

Ship-recyclers should be given authorization by the concerned
SPCB under the Hazardous Wastes (Management Handling and
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6.7.4

6.8

6.8.1

6.8.2

6.9

6.10

6.10.1

Trans- boundary Movement) Rules, 2008, only if they have
provisions for handling and disposal of the waste in an
environmentally sound manner. All authorizations shall be renewed
subsequently only if they have complied with the conditions of
authorization and also have adequate facilities for handling and
disposal of wastes in an environmentally sound manner.

Radioactive waste including ionization chamber based smoke
detectors, if any, shall be securely stored in an exclusive place till
such time they are disposed of as per norms of AERB.

House Keeping

The ship-recycler shall keep the work place clean and well
maintained. The machinery and material/scrap etc. shall be
arranged properly within the plot to provide access for rescue
operation in case of any accident or fire or explosion.

Statement of completion of ship recycling shall be submitted to the
SMB/Port Authorities after the completion of ship recycling.

Health Compliance:-

(1) Ship Recyclers shall regularly arrange the health camps
for ship breaking labour at their own cost. Ship Recyclers shall
also arrange for diagnosis, treatment and referral at their own cost
for ship breaking labourers.

(ii) SMB shall ensure establishing adequate number of
permanent health care facilities and doctors at Ship Recycling
Yards for treatment of orthopaedic, burns and other chronic
diseases and disabilities reported in the ship recycling industries

(1ii) National Institute of Occupational Health (NIOH) or Indian
Council of Medical Research (ICMR) institutions may be involved
for such facilitation.

Action by the State Maritime Board (SMB)/ Port Authority

The SMB/ Port Authority and the Ship recycler shall be responsible
for overall supervision of the ship recycling activities at the yard.
The SMB/Port Authority may appoint required number of qualified
safety officers/supervisors for vigorous supervisions of the ship
recycling activities and for attending to rescue operation in case of
necessity. This is in addition to the Officers/Inspectors
appointed by the State Government under the Factories Act.
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6.10.2 The SMB /Port Authority's Safety officer/ Supervisor and/or

6.10.3

6.10.4

6.10.5

6.10.6

Factory Inspector and/or the members of Safety Rating Team - as
may be constituted by the Port Authority/SMB for safety evaluation
within the ship recycling yard - will periodically visit the ship
recycling plots and shall bring to the notice of the Safety
Officer/Safety Supervisor of respective plots, the incidents of unsafe
practices that may be observed by him/them during such visits for
necessary 4onwtive action.

The SMB/Port Authority shall have the powers to suspend the
cutting operations temporarily, in case any unfair practices or
unsafe operations are observed in any of the ship recycling plots
until the corrective measures are taken to the satisfaction of the
SMB/Port Authority.

The SMB/ Port Authority shall provide to the Ship recycling
yard/plot:

i. water
ii. sanitation facilities

The SMB/Port Authority shall provide adequate
housing/dormitory facilities for workmen at suitable locations on
cost recovery basis by way of rent from occupants with facilities for
supply of drinking water, sanitation, electricity and shopping centre
etc.

The SMB/Port Authority shall take up in a time bound manner
the following steps:-

i.  To rationalize the leasing arrangements for the plots, including
the appropriate time period for the lease, work out appropriate
plot size and layout of the recycling facilities so that the
ship-breaking operations could be undertaken in a well-
regulated and better organized manner with particular
attention being paid to the requirements of safety, health and
environmentally sound ship recycling operations management.

ii. Setting up of a Model ship recycling facility in coordination
with Ship Recyclers and as per prevailing regulations of
Safety and Environment management. This model facility
may function as a demonstration/training facility, while
being leased out to prospective plot holders for undertaking
ship-breaking operations.
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6.11

6.11.1

6.11.2

6.12

6.12.1

6.12.2

6.12.3

6.12.4

Training

Appropriate arrangement for handling ship recycling works
shall be made by the SMB/Port Authority in a time bound manner
to ensure that all the workers are trained. Arrangement shall be
made to provide specialized training to handle gas detector and for
handling of Asbestos and other hazardous materials. After such
training, specialization certificates may be issued to the workers
concerned.

Till the time separate training and certification arrangements are
in place, the SMB/Port Authority may set up necessary temporary
facilities for training and certification or authorize a competent
agency to do so.

Other Miscellaneous Provisions

Drinking Water and water supply, overall sanitation and health
care facilities to workers, including housing facilities shall be the
responsibilities of the SMB/Port Authority and these authorities
must cater these facilities within 12 months from the date on which
this code comes into force.

In case any worker suffers from asbestosis cancer due to ship
breaking occupation and such disabilities including loss of limbs or
any part of body in accidents, the concerned ship recyclers or Ship
Recyclers Association shall compensate the worker. The workers if
detected for asbestosis and other diseases and disabilities due to
ship recycling activities, Ship Recyclers shall have to re-employ
the workers in less prone area as post disease plans and protect
their livelihood.

Ship Recyclers shall provide the food/canteen facilities as per the
provisions of the Factories Act.

The SMB/Port Authority with the help of Health Department of the
State Government shall create data base of health profile and
health card of each labours to create base line health status of
the labors engaged in the ship breaking industry.
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7.1

7.1.1

7.1.2

7.2

7.2.1

CHAPTER VII

Occupational Safety and Health (OSH) Management Guidelines

Implementation of Occupational Safety and Health
Management System

The process of improving working conditions at a ship recycling
facility must be approached systematically in order to bring them
up to reasonable standards. Occupational Safety and Health
(OSH) Management Systems shall be implemented by each ship
recycler. The systems shall be specific to the facilities and
appropriate to their size and the nature of activities. The aim of
OSH Management Systems shall be to prevent accidents and injury
to health arising out of, linked with or occurring in the course of
work, by minimising, so far as is possible, the causes of hazards
inherent in the working environment.

With a view to achieving acceptable occupational safety, health
and environmentally sustainable conditions, investment in
permanent structures for their continuous review, planning,
implementation, evaluation and action is necessary.

An OSH management system shall contain the following main
elements:

(@) Occupational Safety and Health(OSH) Policy

(b) Necessary conditions for the executing organization, i.e.
establishment of a system of responsibility and
accountability, awareness and training, documentation,
communication and information;

(c) Hazard and risk assessment, planning and implementation
of OSH activities;

(d) Evaluation of OSH performance and taking corrective action for
improvement.

Occupational Safety and Health Policy (OSH Policy)
The OSH policy for the Ship Recycling Facility shall include at
least the following key principles and objectives to which the facility

is committed:-

(@) Commitment of the management to the occupational safety,
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7.3

7.3.1

7.3.2

health and environmental programmes;

(b) Recognizing OSH as an integral part of the overall management
structure and OSH performance as an integral part of
the facility's business performance.

(c) Protecting the safety and health of all workers of the facility by
preventing work related injuries and diseases, ill health and
incidents;

(d) Complying with relevant OSH national laws and
regulations, voluntary programmes, collective agreements on
OSH and other requirements to which the facility subscribes;

() Ensuring that workers and their representatives are consulted
and encouraged to participate actively in all elements
of the OSH management system; and

(f) Continuous improvement of the performance of the OSH
Management System.

Planning and implementation

Every Ship Recycling Facility must be duly certified as complaint
with the Occupational Safety and Health Management Guidelines.
This Certification shall be done initially upon the entry into force of
this Code or by such date as may be specified under this Code.

Every such certified Ship Recycling Facility is required to undergo
(annual/ bi-annual/ Five yearly) audit by a recognized surveyor to
ensure continued compliance with the Occupational Safety and
Health Management Guidelines.

The Ship Recycling Facility shall submit its OSH
Management policy for a review to (authority),
alongwith its application for the issuance of Certificate
under 7.3.1 above. Based on the results of the initial review,
subsequent reviews or other available data, arrangements shall be
made for adequate and appropriate OSH planning, which shall
include:

(@) a clear definition, priority setting and quantification, where
appropriate, of the OSH objectives for the reduction of existing
risks to as low a level as possible;

(b) preparation of a plan for achieving each objective,
with defined responsibility and clear performance
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7.4

7.4.1

criteria indicatingwhat is to be done by whom and
when;

(c) selection, planning and implementation
of corresponding preventive and protective measures:

(d) selection of measurement criteria for confirming that the
objectives are achieved : and

(e) provision of adequate resources, including human
and financial resources and technical support, as
appropriate to supplement and strengthen the OSH
Management System.

Emergency preparedness

Emergency prevention, preparedness and response arrangements
shall be established and maintained. These arran
gements shallidentify the potential for accidents and
situations of emergency , a n d seek to address and prevent the
OSH risks associated with such emergencies . Arrangements shall
be made according to the location and environment of the Shi
p Recycling Facility and also take into account the s
ize and nature of activitiesassociatedwithe
achshiprecyclin g operation. These shall:-

(a) ensure that the necessary information, internal
communication and coordination are provided to
protect all people in the event of an emergency at the
facility:

(b) provide information to. and communication
with therelevant competent authorities, and
the neighborhood and emergency response services:

(c) address issues of first-aid and medical assista
nce, fire-fightingand evacuation of all people at the
facility: and

(d) provide relevant information and t
raining to allmembers of the Ship Recycli
ng Facility , at all levels andaccording to th
e ir competence, including regular exercises in
emergency prevention, preparedness a n d response
procedures.
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7.5

7.5.1

7.5.2

7.6

7.6.1

7.6.2

7.7

7.7.1

Reporting, recording and notification of work related
injuries and diseases, ill health and incidents

In the establishment, review and  application of
systems for the reporting, provisions for recording and
notification of work- related injuries and diseases, ill
health and incidents shall be developed.

Reporting, recording, notification and investigation of work-
related injuries and diseases, ill health and incidents are
essential for active monitoring and shall be undertaken to:

(a) provide reliable information about occupational accidents
and diseases at facility level,;

(b) identify major safety and health problems arisin
g from ship recycling activities;

(c) define priorities of action; A

(d) evolve effective = methods for dealing with
occupational accidents and diseases; and

() monitor the effectiveness of measures taken to se
cure satisfactory levels of safety and health.

Notification of work-related injuries

All accidents at the work place shall be reported to the
Directorate of Industrial Safety & Health (DISH) as per Section 88
and 88-A of Factories Act 1948 and a copy of the same will
be sent to SMB/Port Authority

Such report shall be made immediately which shall inter-alia
contain:

(a) an accident report for sending to the factory
inspectorate and the SMB/Port Authority; and

(b) a compensation report for sending to the insurance
institution

Notification of occupational diseases

Notification of occupational diseases shall be in accordance with
the provisions of Section 89 of the Factories Act, 1948 and the
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7.8

9.8.1

7.8.2.

7.8.3

7.8.4

7.9

report of the Medical Officer shall include the following
information:-

(a) The name and full postal address of the patient:

(b) the disease from which he believes the patient to be suffering;
and

(b) the name and address of the premises in which the patient
is or was last, employed.

Means of access and egress

Adequate and safe means of access and egress shall be provided
for all workplaces during all ship recycling operations, and these
routes shall be maintained so that they are in a safe condition.

Means of access to vessels shall be:

(@) where practicable the ship's accommodation ladder, a
gangway or a similar appliance: or

(b) in other cases, ladders, stairs; or, if necessary, rope
stepladders or similar appliances.

Means of access shall:-

(a) be kept free from obstructions; if they pass through
workplaces they shall be protected against falling objects:

(b) as far as practicable be so installed that no loads pass over
them. In any event, loads shall not be passed over the means
of access while workers are using them.

Hatches, openings or any other 'means 'of access to holds, ships'
decks or between decks shall be provided with safety barriers. If it
is not practicable to provide fixed hold ladders, portable- metal
ladders (or appropriate wooden ones) shall be provided. Rope
ladders shall be used only as supplementary means of access to
holds. All ladders shall be safely and adequately secured before
being used.

Means of escape, in case of fire, or other dangers

7.9.1 Means of escape shall be kept clear at all times. Escape routes shall

be frequently inspected and modified on the ship continuously
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7.9.2

7.10

7.10.1

7.10.2

7.10.3

7.11

97.11.1

7.11.2

7.11.3

according to the progress of the breaking process . Where
appropriat e, suitable visual signs shall be provided to
indicate clearly the direction of escape in case of fire.

Means of escape shall be:-

(a) provided on the ship and from the ship during all
breaking operations:

(b) shown on plans which shall be prominently displayed
at the access to and inside the s hip and landside
facilities as appropriate.

Roadways, quays, yards and other places

Roadways, quays, yards, etc., where persons or vehicles move
or are stationed shall be so constructed and maintained
as to be safe for the traffic that they have to carry.

Yards and other places that are surrounded by
fencing shall have separate gates for pedestrians an d
vehicles.

Dangerous crossings where transport of heavy objects is
carried out shall be protected by automatic signals or
gates whenever possible, or be guarded by watchmen.

Housekeeping

A suitable housekeeping programme shall be established and
continuously reviewed and implemented on each ship
recycling facility and ship which shall include provisions for:-

(a) the proper storage of materials and equipment;

(b) the removal, at appropriate intervals, of scrap,
waste and debris.

Loose materials which are not required for immediate use
shall not be placed or allowed to accumulate on the site so as
to dangerously obstruct means of access to and
egress from workplaces and passageways.

Workplaces and passage ways that are slippery owing to oil
or other causes shall be cleaned up or strewn with sand,
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7.11.4

7.11.5

7.11.6

7.12

7.12.1

sawdust, ash or like materials.

Tools, bolts, nuts and other objects shall not be left lying
around where they could create a tripping hazard.

Scrap, waste, rubbish and dirt shall not be allowed to
accumulate at workplaces or in passageways.

Rubbish, dirt and refuse shall not be thrown overboard or in
and around the yard but removed in a systematic and
environmentally sustainable manner.

Scaffolds and ladders

Where work cannot safely be done on or around the yard or
part of a ship or other permanent structure, a safe and suitable
scaffold, or other equally safe and suitable provision should be
provided and maintained.

7.12.2 The competent authority shall establish and enforce laws,

7.12.3

7.12.4

7.13

regulations or standards covering detailed technical provisions for
the design, construction, erection, use, maintenance, dismantling
and inspection of different kinds of scaffolds and ladders used.
Scaffolds shall be provided with safe means of access, such as
gangways, stairways or ladders. Ladders shall be adequately
secured against inadvertent movement.

Every scaffold and part thereof shall be:

(@) designed so as to prevent hazards for workers and collapse or
accidental displacement when properly used,;

(b) designed so that guard rails and other protective
devices, platforms, putlogs, rakers, transoms, ladders, stairs or

ramps, as appropriate, can be easily put together:

(c) of suitable and sound material and of adequate size and
strength for the purpose for which it is to be used and

(d) maintained in a proper condition.

Precautions against the fall of persons and materials

Page 53 of 75

199



7.13.1.

7.13.2.

7.13.3.

7.13.4

7.13.5

7.14

7.14.1

7.14.2.

All openings through which workers are likely to fall should be
kept effectively covered or fenced and clearly indicated in the most
appropriate manner.

Adequate precautions shall be taken such as the provision of
fencing, lookout men or barriers to protect any person who might
be injured by the fall of materials, or tools or equipment being
raised or lowered.

As far as practicable and in accordance with national laws and
regulations, guard rails and toe boards shall be provided to
protect workers from falling from elevated workplaces. Wherever
the guard rails toe boards cannot be provided:

(a) adequate safety mnets or safety sheets shall be
erected and maintained: or

(b) adequate safety harnesses shall be provided and used.

Where necessary to prevent danger, guys, stays or supports shall
be used or other effective precautions shall be taken to prevent the
collapse of structures or parts of structures that are being
dismantled or demolished.

Waste materials or objects shall not be thrown down from heights.
If material and objects cannot be safely lowered from heights,
adequate precautions such as the provision of fencing or barriers
shall be taken. Loose articles shall not be left lying in places where
they could fall on persons below. Workers employed at elevated

workplaces shall be provided with containers for screws, bolts, nuts
and the like.

Fire prevention and fire-fighting

All appropriate measures shall be taken by the employer to:
(a) avoid the risk of fire;

(b) control quickly and efficiently any outbreak of fire; (c)bring
about a quick and safe evacuation of persons.

Sufficient and secure storage areas shall be provided for
flammable liquids and solids and gases such as
liquefied petroleum gas (LPG) tanks and acetylene
cylinders, paints and other such materials.
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7.14.3.

7.14.4.

7.14.5.

7.14.6.

7.14.7.

7.14.8.

Smoking shall be prohibited and No Smoking" notices
prominently displayed in all places containing readily
combustible or flammable materials.

In confined spaces and other places in which
flammable gases; vapours or dusts can cause danger:

(a) only suitably protected electrical installations and
equipment including portable lamps, shall be used;

(b) there shall be no naked flames or similar means of ignition

(c) there shall be notices prohibiting smoking;

(d) oily rags, waste and clothes or other substances liable to
spontaneous ignition shall be removed promptly and
without any delay to a safe place;

(e) adequate ventilation shall be provided; and

(f) persons wearing clothes likely to cause static electricity or
shoes likely to cause sparks shall be excluded.

Combustible materials, greasy/oily waste and scrap wood or
plastics shall be kept in closed metal containers in a safe
place.

Regular inspections shall be conducted in places where
there are fire risks. These include the vicinity of heating
appliances, electrical installations and conductors, stores of
flammable and combustible materials, hot welding and cutting
operations.

Welding, flame cutting and other hot work shall only be done
on the orders of a competent person after appropriate
precautions, as required, are taken to reduce the risk of fire and
explosion.

In accordance with the provisions of the relevant Acts and
Regulations, places where the danger of fire exist, shall

be provided with:

(a) suitable and sufficient fire -extinguishing equipment,
readily available, and easily visible and accessible;
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7.14.9.

7.14.10.

7.14.11

(b) an adequate water supply at ample pressure.

Fire-extinguishing equipment shall be selected and
provided in accordance with the provisions of international and
national laws and regulations, the results of the initial hazard
identification and risk and assessment and based on the
processes, identified in the safe ship recycling plan.
Equipment deployed shall comply with national/international
standards and be suitable for and consistent with
the following demands and applications:

(a) the restricted access, egress and confined spaces inside
the ship;

(b) the quantity and characteristics of hazardous, flammable
and explosive substances handled in ship recycling operations;

(c) site transport and storage facilities; and

(d) first-stage fire-fighting purposes (hand-held or trolley-mounted
portable fire-fighting extinguishers). The extinguishing medium
shall be selected according to identified hazards and risks and
control measures.

Fire-extinguishing equipment shall be properly maintained in full
working order and inspected at suitable intervals by a competent
person. Access to fire extinguishing equipment such as hydrants.
portable extinguishers and connections for hoses shall be kept clear
at all times.

Suitable training, instruction and information shall be given to all
supervisors and a sufficient number of workers about the;
hazards of fires, the appropriate precautions to be taken and the
use of fire- extinguishing equipment, so that adequate trained
personnel is readily available during all working periods. The
training, instruction and information provided shall include, in
particular:

(@) the circumstances in which workers shall not attempt to deal
with a fire themselves but shall evacuate the area and call in
firefighters:

(b) when, where and how to raise the alarm;
() action to be taken in the event of fire, including the use of

means of escape:

Page 56 of 75

202



7.14.12.

7.14.13

(d) the correct wuse of fire-fighting and fire-protection
equipment for workers expected to use it;

(e) the toxic nature of the fumes given off and first-aid measures;

(f) the proper use of appropriate personal.protective equipment;
and

(g) evacuation plans and procedures.

Sufficient and suitable areas should be provided for
flammable liquids and solids adhering to the provisions stipulated
in the relevant Acts and rules for storage of such materials and
suitable and effective means (sight and sound signals) to give
warning in case of fire shall be installed. There shall be an
effective evacuation plan so that all persons are evacuated speedily
without panic.

Notices shall be prominently posted at conspicuous places

indicating; if applicable, the: J

(@) nearest fire alarm;

(b) telephone number and address of the nearest emergency
services; and

() nearest first-aid post.

7.15 Dangerous atmospheres and confined spaces

7.15.1

7.15.2

7.15.3

Where workers are required to enter any area in which a toxic or
harmful substance may be present, or may have been present, or
in which there may be an oxygen deficiency or a flammable
atmosphere, adequate measures shall be taken to guard against
danger.

The measures to be taken regarding dangerous atmospheres shall
be prescribed by the competent authority in conformity with
the IMO recommendations for entry into enclosed spaces aboard
ships and shall include prior permission from a competent person,
or any other system by which entry into any area in which a
dangerous atmosphere may be present can be affected only
after completing specified procedures.

Inside a confined space or area, no naked light or flame or hot
work shall be permitted unless it has been made completely free of
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7.15.4.

7.16

7.16.1

7.16.2

7.16.3

7.16.4

7.16.5

the flammable material, tested and found safe by a competent
person. Only non-sparking tools and flameproof hand lamps
protected with guard and safety torches shall be used inside such
confined space or area for initial inspection, cleaning or other
work required to be done for making the area safe.

While a worker is in a confined space:-

(@) adequate facilities and equipment including breathing
apparatus, first- aid kit, resuscitation apparatus and oxygen
shall be readily available- for rescue purposes:

(b) a fully trained attendant or attendants shall be stationed at or
near the opening; and

(c) suitable means of communication shall be maintained between
the worker and the attendant or attendants.

Signs, notices and colour codes

Signs and symbols are a very effective methods for warning against
hazards and for presenting information in a non-linguistic form.
Safety signs and notices shall conform in shape and colour to the
requirements of the competent authority.

The contents of portable fire extinguishers shall be indicated by a
colour code in compliance with the requirements of the competent
authority. Each fire extinguisher shall have a label affixed to it
providing instructions for its use.

Various standards exist for the colour coding of electrical wiring.
Care shall always be taken to ensure that personnel are aware of
the meaning of the core colours on board each ship. If a
replacement is required, it shall be in accordance with the coding
system.

All gas cylinders should be clearly marked with the name and
symbol of the gas and the body should be colour coded as per the
relevant BIS. A copy of the colour coding shall be displayed at
conspicuous place in the cylinder storage yard. A separate place
shall be earmarked for storage of empty cylinders.

All radioactive waste material shall be labeled and stored as per

Atomic Energy (Radiation Protection) Rules, 2004 and with due
instructions of RSO of SMB/Port Authority.
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7.17

7.17.1

7.17.2

Prevention of unauthorized entry

Visitors shall not be allowed access to ship breaking facilities or
ships, as appropriate, unless authorized and accompanied by
a competent person and provided with the appropriate
protective equipment.

Appropriate arrangements concerning access by workers
representatives shall be established in accordance with the
provisions of national laws and regulations or of collective
agreements.
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8.1

8.1.1

8.1.2

CHAPTER VIII

Miscellaneous and Penalty Provisions

Actions to be taken in the event of an accident on any plot
and/or on the ship or for non-compliance of any of these
regulations

The ship-recycler shall report in writing to the Factory Inspector,
Port Authority about any accident/fire/explosion which occurred
on the plot and a ship, immediately on such occurrence. In the
event of death of the worker, the ship recycler shall also inform
the Police Authority having jurisdiction, nearest relative and District
Magistrate or Sub-divisional Magistrate.

In the event of any accident/fire/explosion/radiological incident
on any plot and/or on any ship leading to a death or serious bodily
injury to any person or any accident on any plot and/or on the
ship resulting from the non-compliance of any of the
Regulations contained in this Code, , the following actions shall be
taken:

(@) In the event of major fire/explosion/accident/radiological
incident causing damages with or without death or serious
bodily injury to any person, all activities related to ship
recycling on the plot be suspended forthwith by the port
authority with immediate effect for a minimum period of 5
(five) days and for a maximum period of 30 days. During this
period, the State Maritime Board/Port Authority shall carry
out detailed investigation through a team comprising of
professionals having experience and qualification of Industrial
Safety and Health Management; Naval Architecture/Marine
Engineering, Environment and Pollution Control/AERB (in
radiological incidents). The investigation team appointed by the
SMB/Port Authority shall thoroughly inspect the plot/yard and
investigate the cause of incident. The respective plot holder
shall be directed by the State Maritime Board/Port Authority
to rectify the same and restore safe working environment prior
to resumption of operation within 30 days. If the situation is
not restored within 30 days, the time limit for closure of
the plots shall be extended till the inspecting team satisfies
itself regarding the compliance with the above conditions. The
outcome of the investigation team will form a Standard
Operating Procedures for prevention of such accidents or help
upgrading existing SOP.
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8.2

8.3

8.3.1

(b) Legal action in case of any accident injury/non-compliance
with the provisions of the Factories Act, 1948 shall be taken by
the DISH. The Inspector of Factories shall enquire into every
fatal accident and serious injuries to any person on any plot
for on the ship, as per Section 88 of the Factories Act, 1948.
Legally DISH may file the case against concerned ship recycler
for such non-compliance or accidents as per Factory Act under
Section 92 or such relevant Sections.

(c) For all the cases of fire/accident/explosion leading to a
death or serious bodily injury to any person, an inquiry shall
be commissioned by a team comprising authorized person(s)
of DISH as mentioned in (a) above and such investigative
team shall file the inquest report on which the DISH shall
initiate penal action, if any.

(d) The State Government/SMB/Port  Authority, if it
considers it expedient, may appoint a competent person to

enquire into the causes as per Section 90 of the Factories Act,
1948.

() The penalties and procedure for initiating legal action should
be as per the provisions of Chapter X -Penalties and
Procedures - Section 92 - 106A of the Factories Act 1948

Appeal provision

The ship recycler on whom an order in writing has been
served by the Factory Inspector under the provisions of the
Factories Act, 1948 or by the SMB/Port Authority as per the
provisions given above, may within 30 days of service of such
order, appeal against the prescribed authority and such
authority may, subject to rules made in this behalf by the State
Government, modify or reverse the order. The Appeal shall be
against the Secretary (Labour) of the State Government.

Miscellaneous

The Ship-Recycling Yard/Ship breaking yard under SMB/Port
Authority or Port Trust or private operator shall provide basic
infrastructure within a m a x i m u m of 2 (two) years period from
the date of entry into force of this code of regulations. The basic

infrastructure shallhave a minimum of the following facilities.

1. Hydrant system for fire fighting purpose.
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8.3.2

8.3.3.

8.3.4

8.3.5

8.3.6

8.3.7

ii. Potable drinking water supply.

iii. Drainage/Sewerage system.

iv. Street lighting facilities.

V. Domestic waste management system.

Vi. Internal Roads and connectivity to main Highways

vii. Administrative Buildings and Training Institutes

viii ~CommonSanitary  Blocks for labours and other
primary amenities like community centres, labour welfare
centre.

The above services may be regulated either by the State
Maritime Board (SMB)/Port Authority or such authorities
appointed by the State Government or by a body constituted by
SMB/Port Authority which shall have the authority to regulate all
services, levy duty/cess, and collect operational and maintenance
expenses. Such authority shall be responsible for over-seeing and
regulating the functioning, operation, and maintenance of above
facilities.

Further, SMB/Port Authority/or such other authorities/ Owner of
such yard will develop and protect the area by removing
encroachments, taking up Dbeautification and afforestation
activities.

Housing facilities for the labourers/workers shall be provided
by suitable mechanisms such as by creation of a Trust, The Trust
may include members of ship recycling association, the SMB/Port
Authority representatives, District Collectorate Officials, Labour
Officer and Labourers' representatives.

The Labour Department shall ensure that labourers/workers are
paid as per minimum wages rules and no exploitation of the
ship recycling labourers/workers be made by the ship breakers.

In the event of any question arising out of the interpretation of
any of the clauses of the regulations, the decision of the Ministry of
Shipping shall be final.

Unless the context otherwise requires, the other terms used in the

Code shall have the meaning assigned to them under the Acts
such as Petroleum Act, 1934; Petroleum Rules, 2002; Factories
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8.3.8

8.3.9

8.3.10

8.3.11

Act, 1948 and the respective State Factories rules: Water Pollution
(Prevention and Control) act, 1974; Gas Cylinder Rules, 2004; Air
(Prevention and Control of Pollution) Act, 1981; the Merchant
Shipping Act, 1958, Static and Mobile Pressure Vessels (Unfired)
Rules, 1981: Explosive Act, 1884 and Explosive Rules, 2008;
Hazardous Wastes (Management, Handling and Trans-boundary
Movement) Rules, 2008; the Environment (Protection)Act, 1986;
the various Regulations and Rules framed under these Acts and
Rules including Gujarat Maritime Board Ship Recycling Regulations
2003 and also other applicable Acts and Rules of the State
Governments for ship recycling as notified from time to time.

Import of ships destined for recycling under this Code shall be
subject to the Import and Export Policy of the Government of
India as well as relevant provisions laid down under various
Acts/Rules as amended from time to time. At present such import
is permitted under Open General License vide tariff item 89.08.
Department of Revenue of the Ministry of Finance in consultation
with World Customs Organization vide circular No.37/96 dated 3
July 1996 has clarified that, apart from the ship, everything
contained in the ship such as spares etc. are also covered under
tariff item 89.08.

This Code shall be applicable to all Ship Recycling Activities in
India. Under item 1.3.4 the concerned Port Authority/State
Maritime Board or the concerned State government, while granting
permission for ship recycling, yard/plots under their control
and/or while granting the approval and authorization for
carrying out Ship Recycling Activities shall seek approval,
licensing and registration of the factory as per Section 6 of the
Factories Act, 1948 from the Directorate of Industrial Safety and
Health /State Factories Directorate.

However, the Ministry of Shipping, Government of India and the
respective Port Authorities/State Maritime Boards or the concerned
Department of the State Government reserve the right to give
specific exemptions for undertaking recycling/breaking of ships
grounded at any other sea front other than a recognized ship
recycling plot or yard. These regulations do not apply to the ships,
which are grounded and defined as wrecks. For removal of a
wreck, the relevant rules under the Merchant Shipping Act, 1958.

A ship delivered physically for recycling purpose shall be free from

any claims or maritime lien arising against any former owner of the
ship.
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8.3.12

84

8.4.1

This Code shall mandatorily apply to all the implementing
authorities involved.

Amendment Provisions for the Code

This regulations contained in this Code may be amended by
the Ministry of Shipping, Government of India, in the following
circumstances:-

ii.

iii.

On ratification of the International Maritime Organization
(IMO) Convention on Ship Recycling by the Government of
India and any subsequent changes to the IMO Convention on
ship recycling;

On amendments of other rules and regulations by
the Government of India having a bearing on the Code; and

On consideration of the Ministry of  Shipping,
Government of India, on requests from the other Central
Ministries/Departments, the State Maritime Boards /Port
Authorities and other Stakeholders for carrying out requisite
amendments, in the event of any practical difficulties in the
implementation of the provisions of this Code.

kkkkkkkhkhkkkhkkkhkikkk
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Annexure-I
(para 3.4)

Initial Reporting by the Ship Owner regarding their ship(s) to be sent to
the States (Recycling Yards)

1.0 A ship-owner shall notify the concerned Administration as specified in
the IMO Ship Recycling Convention (yet to be ratified) in due time and
in writing, of the intention to recycle a ship in order to enable the
Administration to prepare for the survey and certification as
required by the IMO Ship Recycling Convention.

1.1 A Ship Recycling Facility when preparing to receive a ship for
recycling shall notify in due time and in writing to the Competent
Authority (ies) of the intent The notification shall include the following
ship details:

1.
ii.
iii.
iv.
V.
vi.
Vii.

Viii.

iX.

xi.

Xii.

xiii.

Name of the State whose flag the ship is entitled to fly;
Date on which the ship was registered with that State;
Ship's identification number (IMO number):

Hull number on new-building delivery:

Name and type of the ship:

Expected time of arrival:

Port at which the ship is registered and last port clearance;

Name and address of the Ship-owner as well as the
IMO registered owner identification number;

Name and address of the company as well as the IMO company
identification number;

Inventory of Hazardous Materials as per Appendix-HI of Hong

Kong Convention of Ship Recycling on board the
shipsstructures ( This will be made mandatory once the
Convention is ratified, otherwise common IHM Inventory may
be sufficient for knowledge of hazardous materials by the ship
recycling yards);

Cargo free certificate issued by the last port authorities;

Name of all classification society(ies) with which the ship is
classed;

Ship's main particulars -{Length overall (LOA)}, Breadth
(Moulded)/ Depth (Moulded), Lightweight, Gross and Net
tonnage, and engine type and rating); and
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xiv. Inventory of Hazardous Materials; and International Ready
for Recycling Certificate.

Signature of owner:
Seal of his Company:
Telephone No:

Fax No.:

E-mail ID:
Date:
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To,

Annexure-II
(para 3.12)

The Port Authority/State Maritime Board

Sub: Application for beaching permission.

Dear Sir,

l/We am/are having licensed to beach and break ships on plot no.

apply for granting permission

to beach ship on my/our plot. Required information is given below.

Ul P~ WN -

Name of the applicant:

Plot No.:

Size of the plot:

Last vessel beached on:

LDT of the last vessel:

Present status of the last vessel beached. ( If it is under recycling ,

percentage yet to be dismantled shall be indicated.)

N

(b)
(c)
(d)
(e)
(f)

(g)
(h)
(i)

Details of vessel to be beached:-

(a).

Name:

Flag:

Origin:

Type:

LDT:

ETA:

Last port visited and Last Port Clearance Certificate.
Cargo handled during last 3 voyages:

Live or dead vessel:

8. Certified that,

i.

ii.

iii.

All the information given are true to my best knowledge.

All the debris other than clean scrap are removed from
sea/sea shore and disposed in approved manner.

Gas free certificates viz. (a) for entry into wet or dry dock (b) for
man entry (c) gas free certificate for work are obtained from the
explosive department and enclosed if the vessel is Oil Tanker
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which is attached as Annexure:
iv. Certificate from master of ship is attached as Annexure:

V. Certificate of entry as per Section 36 of the Factories Act, 1948 is
obtained from competent person and attached as Annexure:

Vi. Present status of the total width of the ship/ships along with
ship to be beached is less than 5 metres of the width of the plot:

Documents attached:

(a) Original MOA between buyer and seller

(b) Challan for payment made to port

(c) Customs NOC with challan

(d) SPCB authorization

(e) Copy of Registered Certificate from TDSF operator

(f) Master Certificate (Gas free, CO2, No hazardous material)
(g) Survey report - original

(h) Original physical delivery certificate

(i) For oil, petroleum, gas free certificates issued by an officer of
Petroleum and Explosives, Safety Organization, Government of India.
In case of Chemical Carrier - Certificate from competent persons
under the provisions of the Factories Act, 1948.

(4) For oil tankers, gas free certificates issued by an officer of
Petroleum and Explosives, Safety Organization, Government of India.
In case of LPG/LNG tanker of chemical carrier, certificates from
competent persons under the provisions of the Factories Act, 1948.

(k) Undertaking on Rs. 100 stamp paper with name, full address
and contact

(For office use only)
1. Date of receipt of application

2. Received by:

3. Beaching permission granted on:
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To,

Annexure - III
(para 5.8)

The Port Authority/State Maritime Board

Sub: Application for recycling permission.

Dear Sir,

I/We am/are having licensed to beach and break ships on plot no.

apply for granting permission to

breakship on my/our plot. Required information is given below.

1. Name of the applicant:

2. Plot No.:

3. Size of the plot:

4. Present status of the vessel under cutting:
5. Details of vessel to be broken.

(a) Name:

(b) Type:

(c) LDT:

6. Certified that:-

()
(i)

All the information given are true to my best knowledge.

Certificates viz. (a) for man entry into confined spaces likely
to contain dangerous fumes & insufficient oxygen, as
per the Rules 68-H made under sections 36,41 &112 of
the Factories Act, 1948 issued by the Competent Person, (b)
Naked Light Certificate (Hot Work Permit) as per the
Rules 68 -H made under sections 41 & 112 of the
Factories Act, 1948 as issued by the competent person
(c) Receipt giving evidence of Custom Clearance of the ship
(d) Certified copy of authorization and consent from the
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State Pollution Control Board for ship recycling activity;
are enclosed as Annexure: ' A copy of Ship Specific
Dismantling Plan is attached.
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Annexure IV
(para 5.8)

UNDERTAKING

I, the undersigned, hereby certify that:-

(a) All kinds of petroleum products such as oil, fuel in tank etc. and gas,
including CO», gas of the ship have been emptied and evacuated and shall
be thoroughly cleaned prior to undertaking cutting operation.

(b) No wunauthorized decanting of gas cylinder/s and/or tiling of
cylinder/s with gases such as Freon, Ammonia, Carbon Dioxide etc., is

carried out on the plot or within the ship recycling yard as per Gas Cylinder
Rules-1981.

Signature:

(Name of the official)

(For office use only)

1. Date of receipt of application:
2. Received by:
3. Beaching permission granted on:
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Annexure-V
(Para 3.195)

(FORMAT FOR INFORMATION ON RADIOACTIVE MATERIAL CONTAINED IN
THE SHIP, TO BE PROVIDED BY THE SHIP RECYCLER BEFORE
ANCHORING)

1) Name of the Ship :

2) IMO Identification No :

3) Flag of the country:

4) Call Sign:

5) Name of the Master of the ship and his nationality:

0) Details of radioactive material contained in the ship while the ship was
in service:
Sr. No. Name of No. of Total Location [Purpose of
radionuclide sources* |activity of thejthe
(Curies) sources infsources
the shin
7. Details of radioactive material present in the ship at the time of
anchoring:
Sr. No. |[Name of No. of Total Location [Purpose of
radionuclide sources* |activity of thejthe
(Curies) sources infsources
the shin
8. Detail of radioactive devices
S.No. Device[MakeModel [S1.No. ofName |[Name of |Activity [Purpose
device |of Manu-radio- (curies) |jand
facturer [nuclide location
of the
device

*In case of sources contained in devices, details of the type of device, its
make and model number is to be given

Undertaking

I hereby certify that:-
All the statements made above are correct to the best of my
knowledge and belief.
Name and signature of the Master of the Ship/ Representative of the
Recycler: Designation
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Annexure-VI
(para 3.195)

(FORMAT FOR INFORMATION ON, DESK REVIEW DURING ON BOARD
VERIFICATION OF A SHIP FOR PRESENCE OF ANY RADIOACTIVE
MATERIAL)

1) Name of the Ship:

2) IMO Identification No:

3) Flag of the country:

4) Call Sign

5) Name of the Master of the Ship and his nationality:

0) Details of the permission issued for anchoring of the ship:

7) Results of verification of the information provided in Annexure V:

8) Details of any radioactive material recovered from the ship after
beaching:

Name(s) and signature(s) of the:
Inspecting Team of the State Maritime Board/Port Authority:
Designation(s):
Name of the organization:

Place;
Date:
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Annexure VII
(para 5.11)

FORM OF THE STATEMENT OF COMPLETION OF SHIP RECYCLING

STATEMENT OF COMPLETION OF SHIP RECYCLING

This document is a statement of completion of Ship Recycling for

(Name of the ship when it was received for recycling/at the point of
deregistration)

Particulars of the Ship as received for recycling

Distinctive number or letter:

Port of Registry

Gross tonnage

IMO number

Name and address of shipowner

IMO registered owner

Identification number

IMO company identification number
Date of Construction

Details of hazardous waste generated and disposed:
Attach list.

Details of accidents, if any, including
details of compensation paid

THIS CONFIRMS THAT:
The ship has been recycled in accordance with the approved as per the
Ship Breaking Code, 2013.

(Name and location of the authorized Ship Recycling Facility)
and the recycling of the ship was completed on:

(dd/mm/yyyy)
(Date of completion)

(Date of issue) (Signature of the Ship Breaker or his representative, with
complete address)
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> 5, widpt Ty Qoatin ik L
Researcly Foundasion for Science o Putitioper

102985

Varsus

Union 21 Indja and Anr, | .....‘Respondcnls

(With SLP @ No. 16175/1997, C.A. N0.7660!1997_nnd Suo Moty Con,
Petition 155/2005) :

L. By order dated 17.2.2006 in the present W.P.(C) No.657/ 1995 this

Court passed the. following order:

“Ttis brought (o our notice that the stip Clemenceau hag been
directed to be taken back to France, Theret'orc, immediare
controversy relating (o Clemenceay ship seems 10 he over., But
the problem is a recurring one. First and foremost requirement
as of today is 10 find out the infrastructura] stability a.d
adequacy of the ship breaking yard at Alang. It has to be found
out whether the same ape operationa!,’opemiing in a way that

A\
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environmental hazards and pollution are avoided and/or
equipped to meet the requirements in that regard. For that
purpose, it is necessary to constitute a Committee of technical
experts who can, after obtaining views and inviting suggestions
from those who would like to give them to find out whether the
infrastructure as existing at Alang presently is adequate. If
according to the Committee, it is not adequate it shall indicate
the deficiencies, and shall also suggest remedial measures to
upgrade the infrastructural facilities. For this purposg, Union of
India shall, as early as practicable, ‘constitute a Committee of
technical experts, some of them having Navy background,
preferably retired officers, The Committee shall submit its
report to this Court within eight weeks. The expenses of the
Committee shall be met by the Ministry of Environment and
Forests. Since at various points of time various guidelines have
been indicated, it would be appropriate if they are properly
codified to be followed scrupulously by all concerned including
the Government authorities. The matter is adjotimed by ten
weeks”

2. Subsequently, time for submission of report was extended from time
to time. It appears that in compliance with the aforesaid order the Ministry
of Environment and Forests after getting views of the concerned ministries

and organizations constituted a Committee for recommending on issues

relating to Ship Breaking. In erius of order of the Ministry dated 24.3.2006

the Committee was headed by the then Secretary, Ministry of Environment
& and Forests and comprised of experts from reputed organizations like
National Institute of Occupational Health (NIOH), Ahmedabad, I[ndian

Toxicological Research Centre (TTRC), Lucknow, retired Naval Officers,

Academicians from Indian Institutes of Technology (IITs) of Kharagpur and
/
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Chennai and Central Pollution Control B_oard ('I(,‘PCB). The Committee after
examin}ng various materials and details has submitted its report. During its
various sittings, agencies and individuals were called for discussions. They
included the Gujarat Maritime Roard (in short ‘GMB?’), Department of Ports,
Govt. of Gujarat, representatives of Alang-Sosiya Ship Bréakers’
Association (in short *ASSBA Breakers®), Gujarat Pollution Control Board
(in short ‘GPCB’), Department of Customs, Alang, Directorate of Industrial
Safety and Health (in short ‘DISH’ of Govt. of Gujaratj, Represen:atives of
Workc{s at Alang Sosiya Yard, Assistant Labqur Commissioner, Gujarat
Enviro Protection and Infrastructure Ltd. (in short ‘GEPIL’), operators of
Treatment, Storage and Disposal Facility (in short ‘TSDF’) at Alang. The
Committee as it appeirs from the reports has undert-al;?n a very elaborate
and detailed study of the problems and has also suggested valuable norms
and solutions. It has focused on the “Hazards Associated with Ship
Breaking™ under this broad head. Rererence has been made to hazards in
ship breaking industry, occupational and health issues, primary preparation
and breaking, occupational healtn hazards associated with different stages of-
ships, secondary breaking and sorting and handling of hazardous materials.
It has also fccused‘on ships of special concern and the assessment of

hazardous wastes and potentially hazardous materials. It has also referred to

i
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occupational health and safety issues al Alang-Sosiya Yard and the asbestos

related issues. Reference has been made to studies conducted by National

Institute of Occupational Health and  Workers evaluation of State and the

Demonstration facilit’ for Asbestos, Removal. It has categorized the “ships

of special coneern™ us follows:

3

Table-2.1. Categories of Ships of ‘Special Concern”

S1.No.

Category

Concern

Nature of-! Essential

Infrastructure and
Precautions
Necessary

Warships

Large quantities
of PCBs, ACMs

Adequate
infrastructure  at
the yard to
handle the
identified
quantities,
adequate
approved '
infrastructure of

| disposal facilities

nearby,
adequately
trained staff,
strict monitoring
by SPCB/SMB

Large Passenger
Liners

Large quantities
of PCBs, ACMs

Adequate
infrastructure at
the yard 10

handle the |
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identified '
quantities,
adequate
approved
infrastructure of
disposal facilities
nearby, :
adequately
trained - staff,

+| strict monitoring

e — g

by SPCB/SMB
Nuclear Powered | Residual Monitoring by
Ships Radiation Level | AERB/Health
Physics
Department  of
BARC of

residual radiation
level and if found
higher than the,

| permissible
limits to
recommend
measures for

‘| decontamination.

Reactors, cores

and all
radioactive
wastes to be
removed by
owner before last
voyage for
breaking

Deep Draft Ships
requiring to  be
beached at 1.5
K.M. or more
from the shore
base lire

Distance

from

the Beach during

beaching

Extra precautions
in transferring
hazardous
materials or
materials

’| containing

hazardous
substances to
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] avoid  spillage
| into the sea.
IMDG . Hazardous Adequate
Residues in | infrastructure at
Cargo Tanks the yard to
+| handle the
identified
| quantities,
adequate
approved
infrastructure of
disposal facilities

nearby,
adequately
trained staff,
strict monitoring

| by SPCB/SMB
. FPSO/Offshore | Beaching Extra precautions
Platforms difficulties ‘'in  transferring
hazardous
materials or
materials
*| containing
hazardous
‘substances to
avoid . spillage
into the sea.

4 The recommended process for anchoring, beaching and breaking

»

needs to be quoted:

“3,  Upon entry into the Port eirea, a ship is allowed to be '
anchored by dropping on2 or more anchors to the seabed. This
prevents drifting of the ship, tethers it to one spot, and enables

, g
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ho'ardin:__-, lrom boats. A ship at anchor may lift its anchors, and
sail away. Anchoring of ships is thus fully reversible,

Beaching refers to running aground on the beach a ship
meant for breaking by the beaching method. This ship is sailed
into the beach under its own power or is towed by barges. A
beached ship is rendered immobile, and cannot usually be
refloated. Beaching is thus irreversible.

“Ship Breaking” is the process of dismantling a vessel’s
swucture for scrapping or disposal whether conducted at a
beach, pier, dry Ancl ar dismantling slip. It includes a wide
range of activities, from removing all gear and equipment (o
cutting down and recycling the ship’s infrastructure, '

It may be mentioned that 2 ship at anchor, or while
otherwise afloat, requires to be fully manned, with at least
generators running, ‘These involve significant costs. There is
little possibility of hazardous materials embedded in the ship’s
equipment or structure being released to the environment, till
the stage of ship breaking. Accordingly, the Committee
considered that it is not necessary-to require. ships to remain
outside Port limits, or outside the territorial waters, or the
Exclusive Economic Zone (BEZ), pending decision on its being
permitted to anchor, or beach. J

3.1. Recommend~d Process for Anchoring:

The ship ovmer or recycler should submit the following
documents well in advance of the' arrival of the ship. for
recycling for a desk review by the'SMB in consultation with
SPCB and Customs Department: ; -

- -a) Name of the Ship

b) IMO Identification No,

¢) Flag

d) Call Sign

e¢) Name of the Master of the Ship and his nationality

f) List of the crew

8) GRT/NRT/LDT of the ship with supporting documents

| 5
r./ 7
Nz~
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N
h) Assessment of hazardous wastes/hagardous substances; In
the structure of the ship, and on board as far as practicable by
reference to the ship’s, drawings, technical specifications.
ship’s stores, manifest, in consultation with the ship builder,
equipment manufacturers and others as appropriate. In the case
of ships of special concern, in.addition to identification and
marking of all areas containing hazardous wastes/hazardous

; substances, quantification of such wastes/substances would also
. be necessary. 3

After desk review by SMB/SPCB/Customs, a decision will be
taken regarding permission for anchorage of the ships. In case,
permission is refused by any one of these three agencies, the
ship owner would be entitled to both a review and appeal. SMB
and Customs Dept. would .separately notify the procedure
—iverefor along with the time frames and consequences of not
__Edhering to the time frames. In the case of SPCB, while review
would be done by an appropriate authority of the SPCB itself,
the appeal would lic with the CPCB since there are no specific
legal provisions governing this. Once a decision is taken to
accord permission for anchorage, instructions for safe
anchorage would be issued by the SMB. e -

‘}1

3.2 Recommended Process fm—fBeaching:n :

. For obtaining beaching permission, the recycler has to submit
documents as per Anuexure - I of the GMB notification dated
i * 05th July 2003. At anchorage, the ship would be boarded by

representatives  of _Customs' Dept/ .-SPCB/  Explosives

Dept/AERB to verify the submissions/data provided for desk
3 review. IF considered necessary, an adequate and Tepresentative
- “sample may be used for the verification. For oil tankers, Gas
Free and Fit for Hot Working certificate should also be
submitted in respect of oil cargo tanks and slop tanks.

After verification, beaching ‘permission will be given by SMB
‘based on clearance granted by all the above/concerned
“deparfments/agencies. Again in the event of refusal to grant
permission for beaching the ship owner shall be entitled to a
review and appeal on the iines of prqvisions governing
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anchorage. Thereafter, the recycler pays ctistoms duty and takes
charge of the ship. .

3.3  Recommended Process l;oi'rBi'hnking:

The ship rct.ycling plan is an important document. It has two
components i.e. Ship Specilic Dismantling Plan, and R;,cvclinb_
ity nagement Plan. To obtain permission for = )

recycling, the recycler is currently . required to . submit ﬂ
application in Form 2 of GMB's notification dated 05th July

2003 along with the documents specified therein. In addition,

the ship recycler should also submit a Dismantling Plan and a

copy of the Recycling Facility’s Management Plan, along with

L approval of SPCB therefor. iy

-—‘:.-—.__-;______________‘__‘
3.3.1. Recycling Facility Management Plan:

TV R ST
.

Before granting authorization to the recycling facilities, the
SPCB should ensure that the Plan has been adopted by the
Board, or the appropriate goverfiing body of the company, and
should include:

./
L

(@ A policy with focus on adequate worker safety and the
protection of human health and environment the establishment
ol goals leading to the minimization, and ultimately elimination
of the udverse effects on human health and the environment
caused by ship recycling.

(b) A system for ensuring the jimplementation of the

requirements set out in national regulations, the achievement of

goals set out in the policy of the company, and a commitment to

L continual improvement of the procedures used in ship recycling
operations.

(c) Identification of roles and responsibilities of supervisors,
contractors, and workers.

——

(d) A programme for appropriate training of workers and
availability of adequate PPEs and materral handling equipment—

SRS

| .-' 4,/

9
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(e) An emergency preparedness and response plan for the plot.

(N A system “for monitoring the performance of the ship
. ' AR t

reeycling operations. S
—

(g) A system for reporting how, the ship recycling operations
would be performed, including system for reporting discharges,
emissions, and accidents causing damage or potential to cause
damage to workers’ safety, human health and the environment,
Jue to handling of hazardcus wastes, and materials contaming
hazardous substances.

3.3.2. Ship Specific Dismantling Plan:

Before starting the recycling process, the recycler should
submit a Dismantling Plan to the authorities, which should
include:

a) Details about the ship, and in particular, a fair assessment of
hazardous wastes/hazardous'materials.

b Ship breaking schedules with sequence of work.

¢) Operational work procedures.

d) Availability of material handling equipment and PPEs.

e) Plan for removal of oil and cleaning of tanks.

f) Hazardous waste handling and disposal plan.

g) “Gas-free and fit for hot work” certiﬁéate_ issued by the
Departmes uf Cynlnsives, Or any competent agency authorized

by the Department of Bxplosives.

h) Identification and marking of all non-breathable spaces by
the Recycler.

-

i) [dentification and marking of all places containing/likely to
contain hazardous substances/hazardous wastes.

10

/i
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'3) Confirmation to the effect that ballust water has been
exchanged in the high seas The tasks should address all the
three phases of recycling, i.e. -

(1)  Preparation phase
~(ii) Dismantling phase
1ii) Waste strearn management.

k) Asbestos being a major area of concern, the scheme for
‘removing asbestos, and asbestos containing materials (ACMs)
on board, and on shore, should be specifically provided. The
plan should include arrangements for handling treatment and
disposal Locations having asbestos/ACMs should be marked
before commencing dismantling operations.

1) Systems and procedures to be followed to document and keep
track of all hazardous waste generated during recycling, as well
as hazardous substances found on board the ship, and their
transport to the disposal facility or registered recycling facility
should be provided.”

It has also suggested sequence of steps/process for grant of clearance

by SMB/SPCB/Customs Department for ships destined for dismantling at

5 Ship Breaking Yards. The same reads as follows:

(i)  The removal of asbestos'dust and fibres and its
handling should be done'in'a wet'condition.
(ii) On shore removal of asbestos should be done in

enclosures maintained under 'negative pressure, with

filters for outgoing air and wastewater. The applicable

11




BIS specifications should be adhered to in respect of such
enclosures.

(ili) For ships of ;“Special Concern”, where
asbestos/ACMs quantities are the Special Concern,
asbestos/ACMs removal on board should be done in

enclosures maintained under negative pressure with

arrangements for filtration of outgoirig air and

wastewater. For other ships, the practice of wet removal
of asbestos on board may‘be adequate with the use of
npproprialﬁ PPIs, :

(iv) The asbestos and";brokcn' pieces of ACM's
sheets/panels thus removed should be packed in leak
proof synthetic packets and disposed of at secured
landfills where the packets should be ;olidiﬁed by
mixing with cement. Recovered and usable ACMs
sheets/panels may be sold for reuse as permitted by law.
(v) PPEs like masks under positive pressure (or masks or
respirators meeting BIS specifications for asbestos
handling) should be provided to all the workers engaged

in asbestos removal.

12
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(vi) Asbestos fiber _concentrations should be monitored

regularly.

v The report contains recgmmendations on management of occupational
¢ and health issues and handling of hazardous materials and hazardous
‘The report also identifies the stake holders. It is pointed out that the
ies responsible for ensuring compliance with the regulations in Gujarat

al v .
GMB, DISH, Govt. of Gujarat, GPé/B, Customs and the Petroleum

afety Organisation. Reference has also been made to Workers Welfare
»s. Summary of the recommendations has been categorised into four

gories 1.e. immediate, short term, medium term and long term.

7 We have heard learned counsel for the parties at length. There is

unanimity that the report is a comprehensi
[~ been given by Mr. Parekh to the effect that there should be additional

~ precaution for de-contamination. It is suggested that before leaving port in a

foreign country a certificate that it is totally de-contaminated should be

obtaihed. 'We find many practical difficulties in accepting this suggestion. In

fact the decontamination aspcctl has'been taken care of in the report. The

E authorities in India can without the certificate at the stage -of anchorage

ﬁ , s
?%/V ”

ve one. Certain suggestions have
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Jn Research Foundation for Science Technology National Resource

Sy
-

cy v. Union of India and Anr. (2005 (10) SCC 510) while dealing with

(2) Ship-breaking:
We accept the following recommendations of HPC:

“(1) Before a ship arrives at port, it should have proper
consent from the authority concerned or the State Maritime
Board, stating that it does not contain any hazardous waste or
radionctive  substances. AERB should be. consulted in the
matter in appropriate caseés,

(2) The ship should be properly decontaminated by the ship
owner prior to the breaking. This should be ensured by
SPCBs. : oy

(3) Waste gencrated by the ship—breaking process should be
classified into hazardous and aon-hazardous categories, and

their quantity should be made known to the authority
concerned or the State Maritime Board.

(4) Disposal of waste material viz, oil, cotton, dead cargo of
‘ inorganic  material like hydrated/solidified elements, |
thermocol pieces, glass wool, rubber, broken tiles, etc. should
be done in a proper manner, utilising technologies that meet
the criteria of an effective desiruction efficiently of 99.9 per
cent, with no generation of persistent organic pollutants, and
complete containment of all gaseous, liquid and solid residues

A ¢

14



for analysis aud, i .iccdad, reprocesslhg: Such disposed-of

purpose. Speciul care must be- taken in the handling of
asbestos wastes, and total quantities of such waste should be
made known to the authorities concerned. The Gujarat

ollution Control Board should authorise appropriate final
disposal of asbestos waste.

[

('5) The ship-breaking industries should be given nuthorization
under Rule 5 of the HW Rules, 2003, only ‘if they have
provisions for disposal of the waste in environmentally

an industry has facilities ' for disposal ‘ of waste - in
environmentally sound manner,” '

~(6) The State Maritime Board should insist that all quantities
- of waste oil, sludge and other similar mineral oils and paint
chips are carefully removed ‘from the ship and taken
- immediately to areas outside the beach, for safe disposal.

i

whether hazardous or non-hazardous on the beach.”

(8) The State Pollution Control Board (of Gujarat and other
coastal States where this ship-breaking activity is dore) be
directed to close all units which are not authorised under the
HW Rules,

(9) That the plots where no activities are being currently
conducted should not be allowed to commence any fresh ship-
breaking activity unless they have necessary authorisation.

H

TR R T D
b SR g T4 AL

(10) The Gujarat PCBs should ensure continuous monitoring -

of ambient air and noise level as per the standards fixed. The
Gujarat PCBs be further directed to install proper, equipment
and infrastructure for analysis to cnable them to conduct first-
level inspection of hazardous material, radioactive substances
(wherever applicable). AER shall be consulted in such cases.

~material should be kept at a specified place earmarked for this

“sound manner. All authorisations should be renewed only if

(7) There should be immediate ban of burning of any material -

236
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% (1 I) The Gujarat SPCB will ensure compliance with the new
~ Gujarat Marit'me Board (Prevention of Fire and Accidents for
Safety and Welfare of  Workers and Protection of
Environment ‘during Ship breaking Activities) Regulations,
2000, by the Gujarat Maritime, Board and should submit a
compliance report to the Coyrt within one year of the coming
into force of the said Regulations. |

(12) The notification issued by GMB in 2001 on gas free for
hot work. should be made mandatory und no ship should be
_ given a beaching permission unless this certificate is shown,
Any explosion irrespective of the possession of certification
should be dealt with sternly and the licence of the plot-holder
_should be cancelled and the Explosives Inspector should be
prosecuted accordingly for giving the false certificate.

'(13) A complete inventory of hazardous waste on boatd of
" ship should be made mandatory, for the shipovner. And no
breaking permission should be granted without such an
inventory. This inventory should also be submitted by GMB
to SPCBs concerned to ensure safe disposal of hazardous and
toxic waste.

(14) The Gujarat Maritime Board and Gujarat SPCB officers
should visit sites at regular intervals so that the plot-owners
know that these institutions ars serious about improvement in
operational  standards. An inter-ministerial  Comumiltee
comprising Ministry of Surface Transport, Ministry of Steel,
Ministry of Labour and Ministry of Environment should be
constituted with the involvement of labour and epvironment
organisations and representatives of the ship-breaking

industry.

(15) SPCBs along with the State Maritime Boards should.
prepare landtill sites and incinerators as per CPCB
guidelines and only after prior approval of CPCB. This action
should be taken in a time-bound manner. The maximum time

allowed should be one year. )
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(16) At the international level, India should parlicipate in
international meetings on ship-breaking at the level of the
International -Maritime Organisation and ~the Basel
Convention’s Technical Working Group with a clear mandate
g for the decontamination of ships of their hazardous substances
such as asbestos, waste oil, gas and PCBs, prior to export to
India for breaking. Participation should include from Central
! and State level.

(17) I'he continuation or e<pansion of the Alang ship-
breaking operations ~ should be permitted subject | to
compliance with the above recommendations by the plot-
Holders.

(18) That the above conditions also apply to other ship-
breaking activities in other coastal States.” '

9. It is desirable .that the Government of India “shall formulate a

comprehensive Code incorporating the recommendations and the same has
to be operative until the concerned Statutes are amended to be in line with

the recommendations, Until the Code comes into play, the recommendations

e

shall be operative by virtue of (his order. Until further orders, the officials of

e

—

Fimeg : : . e
Gujarat Maru%/ Roard, the concerned State Pollution Control Board, officials

of the Customs Department, National Institute of Occupational Health (in

[ e

short ‘NIOH') and Atomic Energy Regulatory _Board (in short ‘AERB’)

: J P §
shall oversee the arrangement. The Collcctgr_o_f the St s ali be as_s_o_:'latcd,
when the actual dismantling takes place. Within three weeks the Central

Government shall notify the particular authorities. The vetting of the
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documents to be submitted for the purpose of grant of bermission for ship

breaking shall be done by the authoritié'_s'. indicated above.

10. It is ordered accordingly.

QU

¥ A

LA My dolh WALT et I.

; (Dr. ARUIT PASAYAT)
/ J
(S.H. KAP{XDIA)
New Delhi,
September 6, 2007
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VESSELS BROKEN AT SACHANA SHIP BREAKING YARD BEFORE 2012
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GUJARAT MARITIME BOARD
* OFFICE OF THE PORT OFFICER
GMB COMPLEX. JAMNAGAR.

0288~271230?!27128 16/2711805/2711806 [Fax-2712815]

NO-GMB-POT-BED!- Y DT~30—04.2012.
Ta,

M/s.ARK Shipping Agency,

Jamnagar.

Sub: - Anchoring Permission for the ship MV.BLUE STAR.

Sir,

In connection with the above subject, Hon’ble Supreme Court of India
Issued direction with respect to the recommended process for anchoring, Beaching
and Breaking of ship vide its order dated:-06/09/2007 in WP No:-657 of 1995.

As per your application dated:- 18.04.2012 for an anchoring permission
of above vessel and you have submitted the relevant document as per Hon’ble
supreme court order dated:-06/09/2007.

Based on the above documents permission for the anchoring of the said
vesse!  MV.BLUE STAR at Bedi anchorage is hereby granted.

Yours faithfully.

ol
PORT OFFICE
BEDI PORT
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:t OFFICE OF THE SUPERINTENDENT OF CUSTOM HOUSE ::
“GAYATRI BHUVAN® PARK COLONY, MOTOR HOUSE AREA,
B/H JAI BHAVANI DAIRY FARM, JAMNAGAR-361 008,

0
13 (e

T /| PHONE NO, dar /FAX NO. No.0288-2550332 @hﬁ\_ﬂ

Email 1D : bedicustoms@redifmail.com —-—
WL, HdHiE:-  IGM No.01/1 8.04.2% -y feetiep - 20.04.2012
221 SRR~ < e Al b F A
o\

i DESK REVIEW REPORT ::

Desk Review Report on the Prior IGM No, F-01 dated 18.04.2012 filed in respect of

M.V. BLUE STAR by the agent M/s. Ark Shipping Agency, Jamnagar arrived for
demolition is as under :-

M/s. ARK Shipping Agency, Jamnagar (hereinafter referred to as the agents for short)

have filed prior IGM No. ¥- 01 dated 18.04.2012 in respect of M.V, BLUE STAR
including (ollowing details.

1.
a. Name of the ship : M.V. BLUE STAR
b.  IMO identification no, : 9037018
C. Flag : Korea
d. Type of Ship ! Cargo Ship
e. Call Sign ; DSQES
f. Arrival from Last Port g Kandla,
& Country India
g Built Year and Country : 1995, Romania
h. GRT/NRT/LDT : 12233/7042/6492 mT
2, Following details have also been submitted by the agents.
4. Name of the Master of the ship and his nationality : Capt. Won Joonsik, S. Korea
Nationality,

b. Listofthe Crew  : As per the document titled as Desk review submitted by
the Agent and the crew list filed in the 1.G.M,, there are total 14 crews (out of
which 11 crew members are of Myanmar nationality, 02 crew members are of S,
Korean Nationality and 01 crew memberis of Indonesia nationality.

Assessment of Hazardous waste/Hazardous substances : |n the desk review submitted by the
Agent, it is mentioned at SL No.29 that there is no hazardous waste in loose form on board. Also the
Master of the said vessel/Agent have not declg red any prohibited Hazardous waste in the
declaration/’boarding Papers filed under section 30 of the Customs Act, 1962.

I PORT ¥
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4.

o

has also stated that there is no hazardous waste in loose form on board of the said vessel as per the
schedule-6 of the Hazardous Waste (Management, handling & T.M.) Rules, 2008,

5

In view of above para, this office does not have any objection prima-face on the basis of

documents submitted by the agents and letter dated 19.04.2012 issued by the GPCB, Jamnagar, and
letter dated 20.04.2012 by the GmB regarding Ship anchoring permission. This no objection is
without prejudice to restrictions/prohibition under the Customs Act, 1962 or any other law for the
time being in force,

6.

This report is issued as per the Standing Order No. 06/2007-08/CCP/IMR dated 6.11.2007

issued by the Hon'ble Commissioner of Customs (Preventive), Jamnagar éonsequent upon Hon'ble
Supreme Court of the India’s Order date! 06.09.07 in the Writ Petition bearing No. 657/1995 and is
without prejudice 1o any action that can be taken under the Customs Act 1962, or any other law,
time being in force,

(v, m‘:@] i)

HIAT YF ST - SHAIR

Copy forwarded to -

The Port Officer,

(Through M/s. Ark Shipping Agency, Jamnagar)
Gujarat Maritime Boar s

\/B

Jamnagar,

edi Port,

Copy submitted to :

i

[¥%]

n

The Assistant Commissioner of Customs, Customs Division, Jamnagar... for kind
information,

The Regional Officer, Gujarat Pollution Control Board, Jamnagar (Through M/s. Ark
Shipping Agency, Jamnagar),

M/s. Ark Shipping Agency, Jamnagar as owners agents,

[mporters/recyclers (with a request to agents M/s, Ark Shipping Agency, Jamnagar to
scrve upon the copy of this to them)

Boarding officer for the purpose of para B (I) of Standing order.
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) 4 ;VIDE RECEIPT NO. _76412/55

DATED 12f04f2012 FOR Rs, 56336/

- CUSTOMS HOUSE KANDLA
PORT CLEARANCE CERTIFICATE

! '_'_"- "f'Pbﬁ-CléaranCe No._  [=—<19 Dated 20.04.2012.

"'-'}-V?_llidfill _Heo- U3 (23159 e

- This is to certify that the Vessel MV. BLUE STAR |

 Commander’s Name WON JOONSIK
" Burthen: 7042 Passenger: NIL Crew: 14
-_Unc'[er S.KOREA colours

For SINGAPORE FOR ORDER ( port s name)
W e
. Vesse] said IN BALLAST / WITH FOREIGN SAME BOTTOM CARGO / WITH EXPORT CARGO

; _' 'The commander of the said vessel has rendered or has through the ship’s agents
. undertaken to render an account of the import and export cargo and has otherwise

by comphed with all the regulations for the port.
%\,\,’LL\
[5) \{,\\1-*

" ‘Date:20.04.2012 é;l( Assistani Commissioner of Customs .

i Custom House Kandla

" LIGHT DUES PAID AT __KANDLA

Ty . x ¥ v I ]
\SJIC‘HLP

o .h_,x
{ ¥ 2

' WHICH BECOME PAYABLE ON DEPARTURE

:_,,
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SEREShip-Breaking/Verificalion/Form i

- ATOMIC ENERGY REGULATORY BOARD
INIYAMAK BHAVAN, ANUSHAKTINAGAR,
Vi L MUMBAL - 400 004

FORM — Il
{ e I

(FORMAT FOR INFORMATION ON DESK REVIEW DURING ON BOARD VERIFICATICN OF #
SHIP FOR PRESECE AND RADIOACTIVE MATERIAL;

. | oo €
) 1 Name of the Ship M - BLUE STA R/ M,U.Lh}’ . fﬂ
" ol Cogo
2. IMO Identification No. o 03701¥ e J
3 Flag ],(" o8 o
4 Call Sign D SAES .
W Toonoikt (5. Kotean)
5 Name-of the Master of Ship & his Nalionalily C&‘A
8. Datails of the Permission issued for Ancharing of the Ship: Attached hergwith - L
- ' _ axe  (ocueed
T Result of Verification of the Infarmation Provided in Form = I, AJQL }\r\,é 7T matione ;
8. Details of any Radicactive Matenal recovered from the; Srlip'aﬂ;z anch?éi‘:i“ P S B ){ T
w o Mo . “N gmﬂ'fl_f-— cle teoit<) J
) Name(s) and Signature of the: M‘D
o . i o
inspecting Team of Gujarat Maritime Board: L f)
- 1;L i, Designation(s): R.S.Q. CDine- § :
; - sea g b o '
[ :f 14 'g Il ¢ i , 2
; ki me df the Organization: GUJARAT MARITIME BOARD
T R ¢ iy

TTormo
Place: wwm ANCHORAGE

Date: 92/ A [2008 2012




Page no 2
|
4
All the statements Mmade above are corect (o the best of my knowledge and
belief
Name and Signature of the Master of
The Ship/reprasentative of the Recycler
! -
J o3 \ ,
Pfacetg’%m;qﬂ ANCHORAGE A R
Date, 92/ A /2008 , Lo
20"?_. : q. YA 2
V!
I‘/ﬂ
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e GUJARAT POLLUTION CO_I;ITROL BOARD
Paryavaran Bhavan

ey ] Sector-10-A, Gandhinagar - 382 010.
P\ Te o Fax : (079) 23232156
%‘%&?W Website : www.gpcb.gov.in

[n exercise of the power conferred under section-25 of the Water (Prevention and Control of
Pollution) Act-1974, under section-21 of the Air (Prevention and Control of Pollution)-1981 and
Authorization under rule 3(c) & 5(5) of the Hazardous Waste (Management Handling and Tran boundary
Movement) Rules’2008

And whereas Board has received ‘Authorisation application Inwarg 1D No 7702 dated 04-05-00 for the
Authorization (CC & A} of this Board under the provisions/rules of the aforesaid acts. Consents &
Authorization are hereby granted as under:

CONSENTS AND AUTHORISATION:

(Under the provisions /rules of the aforesaid environmental acts)
0:

v/ M/S SARASWATI ENTERPRISE,
P.NO:15,Sachna Ship Breaking Yard.
Sachna, Tal & Dist: Jamnagar.

1. Consent Order No.: 33770 date of Issue: 30/07/09

2 Authorization For The Management & Handling Of Hazardous Wastes Form-2 (See rule 3 (c) & 5
(5) Form for grant of authorization fpr occupier or operator handling hazardous waste.

' Sr. | Waste QTY/YEAR | Schedule-! | Facility
No. .
|| Used Spent Oil 0.8MT s1 | Collection,Storage, Transportation, ‘
Disposal by selling to Registered
Authorised Recyclers ‘
2 Asbestos 0.200MT 18:] Collection,Storage, Treatment, Transportati
Containing Residue on, Disposal at TSDF
3 Oily sludge | 9.100 ' alr Collection,Storage, Transportation,
i Emulsion | - Disposalat TSDF
4 Process waste, | 0.100MT 21.1 Collection,Storage, Transportation,
Residues and Disposal at TSDF
' Sludge
5 | Wastes and | 0.150MT 5.2 Collection,Storage, Transportation,
Residues Disposal at TSDF
Containing Oil _
6 Lead Acid | 0.050MT Sch-4 Collection,Storage, Transportation,
Batteries Disposal by selling to Registered
1 ' : Authorised Recyclers

2.2 The authorization is granted to operate a facility for collection, storage, within factory premises,
transportation. Treatment and ultimate disposal of Hazardous wastes by selling it to Registered Authorised
Recyclers or TSDF Developed by approved by GMB.

2.3 Unit shall become a member of TSDF lor tinal disposal.
2.4 The authorization shall be in force for a period up to five year( i.e.03/05/2014 )from the date ot application.

IR 0L A SWA T BSHIP BIEA RIS ahs
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— GUJARAT POLLUTION CONTROL BOARD

Paryavaran Bhavan

Sector-10-A, Gandhinagar - 382 010.
Fax:(079) 23232156

Website : www.gpcb.gov.in

23 The authorization is subject to the conditions stated below and.such other conditions as may be Specified
in the rules from time to time under the Environment (Protection) Act- 1986,

3 TERMS AND CONDITIONS OF AUTHORISATION

a) The applicant shall comply with'the provisions of the Environment (Protection) Act - 1986 and the rules
made there under,

b) The authorisation shall be produced for inspection at the request of an officer authorized by the Gujarat
Pollution Control Board,

¢) The persons authorized shall not rent, lend, sell, and transfer of otherwise transport the hazardous wastes

d) Any unauthorized change in personnel, equipment or working conditions as mentioned in the authorisation
order by the persons authorized shall constitute a breach of this authorisation.

€) It is the duty of the authorised person to take prior permission of the. Gujarat Pollution Control Board to
close down the facility.

f)  An application for the tenewal of an authorisation shall be made as 'aid down in rule 5 (6) (ii).

g) Ind. Shall have 1o manage waste oil, discarded containers etc as per Rules 2008.

h) Ind. Shall submit annual report within 15 days and sub sequently by 31* January every year,

4. You shall sybmi following documents (5 Regional Office, Bhavnagar well in advance of the
arrival of the ship for recycling for a desk review
& Name of the ship

IMO Identification No.
Flag
Call sign
Name of the Master of 1he Ship and his nationality
List of the crew

GRT/NRT/LDT of the ship with supporting documents

Assessment ot Hazardous Waste / Hazardous Substance

PR er a0 o

report.

6.  Map showing layout of the plotincluding existing facilities and also the proposed ones.

A. Minimum facilities to be created immediately are-

a. Hazardous/ Non-Hazardous Waste Storage Facility

b. Asbestos Handling and Removal Facility as per TEC Report
Gs L.PG Cylinder Storage Facility as per Explosive Act

d. Sanitation/ Crinking Water Facility/ Washing Facility

e Workers Changer Room
f First Aid Facility
g Fire Fighting Facility

I MBOTL U AFARASWATE SHIL IREA L ING din "~



— GUJARAT POLLUTION CONTROL BOARD
Paryavaran Bhavan

S Sector-10-A, Gandhinagar - 382 010
% (T o]

7)

8)

9)

10)

1)
. 12)
=2

13)

14)

15)

LT WIS

_ Fax - (079) 23232156
\@W Website . www.gpch.gov.in

Some of the facilities like Asbestos Removal, Bilge Treatment etc. shall be developed and utilized

251

as

common facilities amongsl  group of the Ship recyclers on mutually agreeable conditions This may be

reported to concerned authorities.

The various details of'the plot including its size and the number aad type of ships it can accom modate at a

time in terms of LDT as per various laws in force.

Details about Allocation of various resources at a time, considering the maximum number of beached
ships on a plot. The resources would include Labour, Machinery, Equipments, PPE’s, fire fighting and

emergency response system including the il Spill Combat System etc.

“The details about implementation of various National regulations/ laws including-
CRZ, 1991 & its subsequent amendments

Factories Act, 1948

Minimum Wages Act, 1948

Other relevant labour laws

Relevant Environment laws

GMB Regulations

i oo =l =

Annual Schedule for training 10 workers would be chalked out depending upon the number and type of

skilled, semi skilled and unskilled labodrers. An annual training program giving a brief about the training

moedule and number of days for training must be mentioned, This cun be in a tabulated form.

[dentifying emergencies together with the roles to be played by each individual, at different
levels, in the plot. This must be precisely worked out in detail.. It should also lead o generation
of reports. Use of Case Studies in emergency must be emphasized upon,

The Response Plan including the one for fire fighting and other disasters/ accidents must
address all the possible exigencies. Regular mock drills must be conducted in consultation with
authorities viz.GMB, DISL. Labour Department, GPCB efc.

Monitoring of the ship recycling Operations must also be done by plot holders themselves

and a time table regarding the same must be submitted. The monitoring to be carried out by the
plot holders must lead 1o generation of reports which can be verified by various
agencics/authorities at the time of inspection by these agencies/authorities.

The details of Environment Management System as regards to waste water discharge, air
emissions, hazardous waste material and disposal including that of PCBs and Asbestos and
Asbestos containing material must be also given,

Management system related to human health including that of workers safety issues and about

accidents that causes or is likely to cause damage to workers safety human health and
environment must also be mentioned.

You shall ulso comply with the following conditions for the removal and disposal of Hazardous wastes,

a) The removal of asbestos dust and fibers and its handling should be done in a
wet condition .

LANAHAEWA 5 4l BREAN NG g
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= GUJARAT POLLUTION CONTROL BOARD

Paryavaran Bhavan

e N Sector-10-A, Gandhinagar - 382 04 0.
sl e Fax : (079) 23232156
N Website : www.gpcb.gov.in

b) On shoie removal o asbestos should be done in enclosures maintained under negative pressyre
with filters for oyt going air and waste water. The applicable BIS specification should be adhere(
to in respect of such enclosures,

c) For ships of “Special concerns” where asbestoses/ ACM, quantities are the special concerns,
asbestos/ ACM removal on Board should pe done in enclosures maintained under negative pressure
with arrangement for filtration of oyt going air and waste water. For other ships, the practice of wel
removal of asbestos on hoard may be adequate with the use of appropriate PPEg

d) The asbestos and broken pieces of ACMs sheets / panels thus removed should be packed in feak
proof synthetic packets and disposed of at ISDT, Alang where the packets should be soligified
by mixing with cement. Recovered and usable ACMs sheets/panels may be sold for reyse o

s permitted by law,
e) PPEs like masks under POsitive pressure (or masks or respirators mecting BIS specification for
asbestos handling) should be provided to ]| workers engaged in asbestos removal,

16)  Asbestos fiber concentration should be monitored reoularly.

I7)  Ashestos fiber coneentration in ambient air both at plotand ship should be monitored regularly and
S0 obtained during dismantling of each ship should be submitted to Gujarat Pollution Control Board.

I8)  Bilge water shall be treated in ETP. A common facility for such purpose may be developed by the
association, GMB, group of plot holders or any other agency, Till that time the unit shall send their bilge
water to nearby CETP through tankers.

19)  The Ballast water i required to be exchanged at high seas to avoid entry of foreign organisms in 1o the
local environment, The. left out sediments may be disposed of at a reception facility at the yard set up by
the GMB or authorized agencies on cost —Tecovery basis..

2010 Oil sediment removal practices should be modernized to avoid workers getting exposed 1o unhy gienic
environment, The yards should use mobije tank cleaning systems to clean the tank surtaces by adopting
modern methods in which detergents and high pressure jets are used.

21)  Due to the possibility of residyal leaching and risk to marine organism, a means for collection of paint
chips from the hull falling on the beach shall be explored by the ship recycler to avoid their getting carried

et into the sea, All collected paint chips should be sent to TS DF for stabilization, solidification and disposal.

22)  Toxic paints or coatings should be removed up to a distance of 10 ¢m from the cutting line of the plates, [1
removal is not possible or feasible, culting may be done provided that the Operators are equipped with
respiratory protective equipments such as airlines respirators. In case of surface blasting involving high
pressure equipment, periodic checking of pressure equipments/tools should be done. Abrasive blas
material should be disposed of in TSDF at Alang. Alternatively, mechanical removal may be practiced

v using power tools but in no case the thermal tools can be used.

23).  The remains from pieces of cables, from which the Copper, Aluminum etc  have been or is to be
removed, have to be disposed of at TSDF. The plot holder wil] be responsible for disposal of such remains
containing PCBs even while selling the cable to traders, '

24) A scientific waste accounting system should be maintained by the ship recycler and the wastes should b
sold or disposed of through a manifest system in accordance with hazardous (Management & Handling)
Rules 1989 as amended in 2003 .

- The permissible exposure limit for tiber depending upon the type of asbestos unit shall comply with the
emission standard for asbestos in work environment which shall be as follows:-
Asbestos Fiber - ! Fiber/ C.CofAir for chrysotile
0.5 fiber /C.C. of Air for amosite
0.2 fiber /C.C  of Air for crocidolite
20)  The Committee of Technjcal expert’s report must be followed in letter and spirit,

[ B
1A
—
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s GUJARAT POLLUTION CONTROL BOARD

Paryavaran Bhavan

=N Sector-10-A, Gandhinagar - 382 010,
N Fax : (079) 23232156
NW ' _ Website : www.gpcb.gov.in

27 GENERAL CONDITIONS: -

27.1  Any change in personnel, equipment or working conditions as mentioned in the consents form/order
should immediately be intimated to this Board,

272 Applicant shall also comply with the general conditions given in annexure 1.

273 The waste generator shall be totally responsible for (I.E. Collection, storage, transportation and ultimate
disposal) of the wastes generated,

274 Records of waste generation. jts management and annual return shall be submitted to Gujarat Pollution
Control Board in Form — 4 by 31.st January of every year,

275 In case of any accident, details of the same shal| be submitted in Form = § to Gujarat Pollution Control
Board,

7.0 As per ™ Public liability Insurance Act — 01" company shall get Insurance policy, if applicable.

A7 Empty drums and containers of toxic and hazards material shal) be treated as per guideline published for
“management & hand!ing of discarded containers”, Records of the same shall be maintained and forwaided
to Gujarat Pollution Control Board regularly,

178 Inno case any kind of hazardous waste shall be imported without prior approval of appropriate authority.

27.9  In case of transport of hazardous waste to a facility for (L.E. Treatment, Storage and disposal) existing in a

state other than the state where hazardous wasle are generated, the occupier shall obtain “No Objection
certificate” from the state pollution Control Board, the Committee of the concerned state or Union territory
Administration where the facility exists.

27.10° Unit shall take all concrete measares to show tangible results in waste generation reduction, voidance, reuse

27.11

27.12

and recycle. Action taken in thig regards shall be submitted within three months and also along with Forn
-4, -

Industry shall have to display the relevant information with regard to hazardous waste as indicated in the
Hon Supreme Court’s order in W.P. No.657 of 1995 dated 14th October 2003.

Industry shall have to display on-line data outside the main factory gate with regard to quantity and nature
of hazardous chemicals being handled in the plant, including wastewater and air emissions and solid
hazardous waste generated within the factory premises.

For and on behalf of
Gujarat Pollution Control Board

(R.V.PATEL )
Environmental Engineer

NO: GPCB/ CCA-JMN-463 /| &4 90

2 4 AUG 2009

A RARANWA LS HML AR e u
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| " GUJARAT POLLUTION CONTROL BOARD
e i ' - Paryavaran Bhavan

Sector-10-A, Gandhinagar-382 010,
Phone : (079) 23226295

. Website : www.gpch.gov. |
AMEDMENT IN APPROVAL OF RFMP - = "*%-9Pcb.gov.in

NO:GPCB/CCA-JMN-492/GPCB-1D-10612 / 2o Y g

: 21MAY o
M/S: SARASWATI ENTER PRISES
PL;

TNO:15,SACHANA SHIP BERAKING YARD,
SACHANA,
DIST- JAMNAGAR,

Sub:- Amendment in Approval of RFMP and Amendment of
Authorization under the Hazardous Waste (Management and
Handling) Rules’ 1989 as amended from time to time under
E.P.Act’1986 .

Refi-(1) Your Recycling Facility Manigement Plan submitted at our

s Regionai Office, JAMNAGAR— -~ -~ —— mooome

(2) RFMP Approval meeting held on 05/04/10.
(3) This office letter no:GPCB/CCA/IMN-463/23354 dated

16/10/69
Sirs,

In pursuance of the directions issued by Honorable Supreme Court of
India vide its order dated 06/09/2007, and revised Recycling Facility
Management Plan submitted by you at Regional Office, JAMNAGAR, the
RFMP Approval  order issued vide this office letter no:GPCB/CCA/IMN-
492/40313 dated 04/01/10 is Reviewing and now being amended the RFMP and
incorporating following additional conditions:-

) I) The Recycling Facility Management Plan is approved for a period up to
30/09/2014. ;

5) All terms and conditions mentioned in the Authorization order no-H-
33770 dated 30/07/09 and letter of REMP Approval vide ref no:3 issued
shall remain unchanged.

© Pax 079y 232321355 -



GUJARAT POLLUTION CONTROL BOARD

Paryavaran Bhavan
Sector-10-A, Gandhinagar-382 010,
Phone : (079) 23226295

T . Fax:(079) 23232156

Webs:te ov.in
For and on Bgﬁui? o '
Gujarat Pollution Control Board

C e
(R.V.PATEL)
Knvironmental Engineer

Copy to:-

1)

2)

R.0.JAMNAGAR. To carryout monitoring of this unit and verify
compliance  of above condition as per schedule decided by the Board
and submit report,

Office copy.
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5
f GUIARAT MARITIME BOARD '
' OFFICE OF THE PORT OFFICER .
o CMB COMPLEX SARU SECTION ROAD, JAMNAGAR,
TSRS AN

Lt
-t CERTIFICATE --
This is to certify that this office has no objection to gllow
"MLV.BLUE STAR" of dated:- 21.04,2012 lying at Bedi Port to proceed (o

Sachana Ship Breaking Yard for Beaching at Sachana plot No:-15-, Thigk *
permission is only for Beaching and not for dismantling.
For dismantling permission please submit necessary documents

as required by Hon'ble Supreme Court guide lines prior breaking oi vessel.

7 :
LG M'f(}
PORT OFFICER
BEDI PORT. )
&
Issued to:-

\’Ws. Saraswati Enterprise, Sachana. For further necessary action.

Copy fw.c to:- J
(01)  The Superintendent of Customs, Jamnagar, ]
(02)  The Environment Engineer, Gujarat Maritime Board, Gandhinagr,

(03)  M/s. ARK Shipping Agency. Jamnagar.

Copy to:-

(01)  The Port Supervisor, Sachana Port. For Information.
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GUJARAT MARITIME BOARD
OFFICE OF THE PORT OFFICER
GMB COMPLEX SARU SECTION ROAD, JAMNAGAR. |

NO:-GMB / PO / BEDI/ SACHANA / 1iL0_ DT:26.07.2012.

To,

M/s. Saraswati Enterprise.

Sachana Ship Breaking Yard, Plot No-15,
Sachana, Dist:- Jamnagar.

Sub- Removal of oil and as far as practicable all combustible and hazardous material from the vessal
 MV.BLUE STAR.
Ref:- Beaching permission No:- GMB/POT/BEDI/171 Dated:-24.04.2012.
Your application dated:- 26.07.2012. & llonorable High Court Oral Order dated;-24.07.2012.

Before removal of oil and as far as practicable all combustible and hazardous material from the

vessel, may please be removed and the following must be complied with. ’

01. Date of starting must be communicated to this office as well as Gujarat Pollution Control Board in
writing.

02. It is strictly directed to ensure that prior to carry your above activities, CO2/FIRE FIGHTING SYSTEM
OF THE SHIP HAS BEEN EMPTIED AND THE CYLINDERS ARE LOWERED FROM THE SHIP.

03. Proper ventilation arrangement should be made to improve safe working condition.

04. Workers engaged must be trained for the particular trade / job.

05. Proper PPEs of approved make (BIS) are provided and used by the worker.

06. Proper Fire Fighting arrangement should be kept ready for any emergency.

07. In case of oil spillage, take immediate steps as per guideline of Gujarat Pollution Centrol Board and
inform this office as well as Gujarat Pollution Control Board immediately.

08. You must appoint QUALIFIED SAFETY OFFICER / SUPERVISOR AS PER GUJARAT FACTORIES RULES —
1963 before starting removal of oil and as far as practicable all combustible and.hazardous material
from the vessel and all activities must be carried out under his / their strict supervision and

permission,
09. This permission is for COLD PROCESS WORKS ONLY and NO HOT WORK is permitted, sub;ect to
Hon’ble .High Court order this work should be completed within 8 days and inform to thjs office

earlier.

Copy submitted to:-
The Chief Conservator of Forest, Forest Department, Jamnagar. For information please.
The Financial Controller Cum Chie Account Officer, Gujarat Maritime Board, Gandhinagar.
Copy fwcs to:-
The Financial Controller Cum Chie Account Officer, Gujarat Maritime Board, Gandhinagar.
The Deputy General Manager (Env), Gujarat Maritime Board, Gandhinagar.
The Regional Officer, Gujarat Pollution Control Board, Jamnagar- for information.
Copy to:- The Port Supervisor, Sachana. for information and necessary action which may include
joint supervision of the ennre il removal process.
LAY G mitod & T L. . -
oo MIGENGY ALY DL\\ aekiced 30 PneZ e D CE AR
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Ref.: GPCB/JMN-1029 /¥ / TXGES ¢ Date
To | :\ \\\" r Z 0c 20
~ The Port Officer, % ‘ 3 BEl a2

Gujarat Maritime Board, ) s
Office of the Port Officer, m&L 1 PORT OFFICE BED! PORT

Bedi Port, Jamnagar. M G.M.B. JAMNAG:.R

23 10 2018 . In No. ___45__{..3__”___”._ =
It e

Sub.: Ensuring of ship with respect to decontamination.

Ref.: 1) GPCBH.O, Letter No.‘l-GPCB?HAZ}GEN-GG(S)34622 Dtd.: 04.12.03 and
Letter No*2: HAZ/BHV-C-92/28488 Dtd.: 10.10.07
2) Decontamination application submitted by the party on 22/10/12.
3) Monitoring report submitted by the officials of this office on Dated:- 22/10/2012.

Sir,
In connection with the direction issued by the Hon’ble Supreme Court of India with

- respect to the ship breaking activily in the order dtd.14-10-2003 & 06-09-2007 in WP No.657 of

1995, it is required to ensure that ship is properly decontaminated by the ship owner prior to the
‘breaking. Considering this and as per the our H.O. letter under reference-2, necessary
certificate required from this office before granting permission for breaking of ship by Gujarat
Maritime Board is enclosed herewith for the ship M.V. BLUE STAR.

For & behalf of
Guijarat Pollution Control Board

al—=

cﬁé [&{
\:* (M. S. Shukla)
Regional Officer

Encl.: as above.

Copy to:
1) The Member Secretary,”Gujarat Pollution Control Board, Sector 10-A, Gandhinagar.

2) M/s Saraswati Enterprise, Plot No.15 , Sachana Ship Breaking Yard, Sachana,

Dist.Jamnagar
3) Select file : JMN — 1029.
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%, REGIONAL OFFICE

GUJARAT POLLUT

SARDAR PATEL BHAVAN, RAMESHWAR NAGAR, JAMNAGAR-361008. PH. : 2752366 FAX: 0288-2753540
UERTIFICATE
TO WHOM IT MAY CONCERN

This is to certify that our officials from Regional Office, Jamnagar have inspected Plot No. 15 and ship
M.V. BLUE STAR on 22/10/2012 By visual inspection of our official team and on verification of records
submitted by the plot holder, it is ensured that the vessel M.V. BLUE STAR is found decontaminated in
T respect of removal Hazardous material / Hazardous waste that was available in lcose condition in ship.
This certificate is issued on the basis of submission of inspection report, submission of notarized affidavit
made by M/s Saraswati Enterprise., Dt. 16/10/2012, on basis of beaching permission granted by Gujarat
Maritime Board, Jamnagar on Dt. 23/4/2012 and subject to the following condition;

1) Due of breaking activity, there shall be no pollution in the sea.

2) The asbestos containing parts shall be dismantled and brought to the plot and removal of
asbeslos containing material be carried out by scarping in out in wet condition through trained
skilled persons in asbestos handling facility at the plot only and not on ship. Asbestos waste thus
generated shall be collected, packed in plastic bag, sealed and then only be disposed off into
landfill site. *

3) Asbestos containing material / sheet shall be removed carefully and sold for reuse. Record
thereof shall be submitted to this office.

4) Adequate personal protective equipment shall be provided to asbestos handlers.

3) The non-use lead batteries unloaded from the ship shall be sold out to Registered Recycler only
and record thereof shall be submitted 1o this office.

6) The Pieces of cables removed from the ship shall not be sold to the traders but it shall be sold to

_ actual Reprccessor having valid consent of the Board or disposed off to landfill site.
. 7) In case of ol spill, the plot holder shall carry out cleanup operation at its own cost.

8) All the accumulated waste as well as waste that will be generated from this ship shall be disposed
off only at the TSDF site of Naroda, Dist. Ahmedabad, where plot holder is a member.

9) All the Hazardous material shall be carefully removed and record of selling / disposal shall be
submitted to this office.

10) Directions issued by Hon'ble Supreme Court in its order Dt.06.09.2007 shall be complied.

11) You are requested to obtained necessary permission from concern respective authority, local
authority including GMB permission,

Date: 23/10/2012 A,

Place: Jamnagar W\u}‘-"?/‘/
¢ (M. S. Shukla)

Regional Officer

Issuedto .

1. The Port Officer, Gujarat Maritime Board, Jamnagar.

2. M/s. Saraswati Enterprise., Plot No.15, Sachana Ship Breaking Yard, Sachana,
Dist.Jamnagar.

3. Select file : JMN - 1029,
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f:fw"“’ GOVERNMENT OF INDIA
- ’ Olo Jt.Chief Controller of Expiosives
PETROLEUM AND EXPLOSIVES SAFETY CRGANISATION (PESO)
{Formerly Department of Explosives)

WEST CIRCLE
Tel 1 27575948 27573881 A1 & A2 wing, 5th Floor,
Fax :(22)-27575967 C.G.0. complex, CBD Belapur
Email :j’{ccemurnbai@explosiv&&gov.jn Navi Mumbai (M.S.) 400614
No: GM%JJ%/IM ((;24491) Date : 8/10/2009.
Tr/ :
N~ Mls. Saraswati Entreprise
\ - Clo. Jawahar Cloth Store,
' Vora Bazar,
. Bhavnagar,
District ‘BHAVNAGAR
State :Gujarat
= Sub :

torage of LPG in Cyfinders at Plot No. 15 Sachana Ship Breaking Yard, Village : Balachadi, Sachana
=, District : JAMNAGAR State - Gujarat under Gas Cylinders Rules, 2004 - Grant licence regarding.

Please refer to your letter No. NiL dated 13/8/2009.

€. Licence Number: G/WCIGJI0E$548 dated 8 October,2009 granted in Form 'F' under Gas Cylinder Rules,
- 2004 Valid upto 30.9.2014 for storage of 500 Kgs. of LPG a in cylinders has been forwarded to the Dy Chief
Controller of Explosives, Vadodara for inspection of your storage godown and endorsement of licence.

September, 2014 byt not later than 30t September, 2015 shall be considered only with late fee applicable vide

" Rule 55(7) (a)(b) of said Rules. The licence wil automatically expire if no application is received upte 3nt
" September, 2015.

/’
- B RS standing in y&r(:rﬁ?t which may plea wilised %Wmnawals by
auoting this reference_ & lease acknowledge the receipt-6f the same.

Yours faithfully,

=

(Rajnish Piplani )
Controller of Explosives
for Jt. Chief Controller of Explosives, West Circle
West Circle |, Navi Mumbaj (M.S.)

Copy together with two copies of the ficences are forwarded to The Dy.Chief Controller of Explosives
Vadodara. in case premises is found confurming to the approved plan and othor requiremesits, on inspection, the
original copy of the licence may be send directly to the licensee duly endorsed.
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REGD. OFFICE : PLOT NO. 512:515, PHASE-I, GIDC, NARODA, AHMEDABAD-332 :
Phone : 079-22816311, 22818391 Fax . 079-22823299
E-mail - nepi10@hotmail com Website " www cleanerproduction.org

! E;(“, s L ) o 5
f::q.;.;géifrait PoI‘I‘u‘t_ji"E)-'rf'EOHtrol"'_Bi}a'fd'}‘
Séctor - 10A, Paryavaran Bhavan,
Gandhinagar - 382 010

This is to state that,

M/s. SARASWATI ENTERPRISES

situated at Plot No. 15, Sachana Ship Breaking Yard, Jamnagar

Is a member of our TSDF Site, Pit No. Il only at Odhav.

Sincerely,
Wl Lt Prat

. Shailesh Patwari
- Chairman _

*  The membership is subject to parmission of GPCB.

* The membership fees paid is non-refundable.

*  The membership is also subject to compliance of necessary Rules & Regulations of GFCE
as well as, as may be prescribed from time to time, by management of TSDF Sita,

c.c. ' Saraswati Enterprises
c/o. Jawahar Cloths, Vora Bazar, Bhavnager.
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= GUJARAT POLLUTION CONTROL BOARD
Paryavaran Bhavan
m Scctor-10-A, Gandhinagar - 382 010

Fax : (079) 23232156
Website : www.gpch.gov.in

In exercise of the power conferred under section-25 of the Water (Prevention and Control of
Pollution) Act-1974, under section-21 of the Air (Prevention and Control of Pollution)-1981 and

Authorization under ryle 3(c) & 5(3) of the Hazardous Waste (Management Handling and Tran boundary
Movement) Rules’2008

And whereas Board hag received Authorisation application Inward ID No 7702 dated 04-05-09 for the
Authorization (CC & A) of this Board under he provisions/rules of the aforesaid acts. Consents &
Authorization are hereby granted as under:

CONSENTS AND AUTHORISATION:
i /(Tynder the provisions /rules of the aforesaid environmental acts)
. o:
=~ " M/S SARASWATI ENTERPRISE,
Ve P.NO:15,Sachna Ship Breaking Vard,
Sachna, Tal & Dist: Jamupagar,

I. Consent Order No.: 33770 date of Issue: _3!)/0?1’09

.2 Authorization For The Management & Handling Of Hazardous Wastes Form-2 (See rule 3 (c)&5

22

23

24

(5) Form for grant of authorization for occupier or operator handling hazardous waste,

B { QTY/YEAR | Scheduled

Used Spent Oil ‘ 0.8MT 5.1

S
Asbestos  0.200MT
Containing Residuc

| Oily sliﬁéa 0.100

15.1

———— ]

| on, Disposal at TSDF

4] Co!Icctiou,Slora_ge—ﬂ:mnsportalion, e
I Disposalat TSDF )

' Facility

ColIcction,Storage,Transportation,

Disposal by selling  to  Registered
Authorised Recyclers N
CoIIection,Storage,Treatment,'[‘ransporrati

CoIIection,Storage.T‘ran.tsporta[ion,
Disposal at TSDF

C_‘o!Iection,Storage,Transportatiu‘n,
Disposal at TSDF

4 waste, | 0.100MT 21.1
Residues and
Sludge B
5 Wastes and | 0.150MT 52
Residues
Containing 0il N
6 Lead Acid | 0.0S0MT Sch-4
[ Batteries
f\L ]

Co]lcction,Storage,Transpor’:ation.
Disposal by selling 1o Registered
Authorised Recyclers

i

The authorization js granted to operate a facility for collection, storage, within factory premises,
transportation, Treatment and ultimate disposal of Hazardous wastes by selling it to Registered Authorised

Recyclers or TSDF Developed by approved by GMB.

Unit shall become a member of TSDF for final disposal.

The authorization shall be in force for a period up to five year( i.6.03/05/2014 Miom the date of application.

DMBOURC. YCCA-SAHA, SWATLSHIP BREAKING dic



— GUJARAT POLLUTION CONTROL BOARD
Paryavaran Bhavan

et - Sector-10-A, Gandhinagar - 382 01,
O Fax : (079) 23232156
WW Website : wWww.gpch.gov.in

25 The authorization js subject to the conditions stated below and such other conditions ag may be Specified
in the rules from time to time under the Environment (Protection) Act-| 986,

3 TERMS AND CONDITIONS OF AUTHORISATION

a) The applicant sha| comply with the provisions of the Environment (Protection) Act - 1986 and the ryles
made there under.
b) The authorisation shal he produced for inspection at the request of an officer authorized by the Gujarat
Pollution Contro| Board.
= ©) The persons authorized shall pot r2nt, lend, sell. and transfer of otherwise transport the hazardoys Wasles
without obtaining prior permission of the Gujarat Pollution Control Board,
d) Any unauthorized change in personnel, equipment or working conditions as mentioned in the authorisation
order by the persons authorized shaj] constitute a breach of this authorisation.
#8) Itis the duty of the authorised person (o take prior permission of the Gujarat Pollution Control Board to
[ close down the facj| ity.
“H An application fur the renewal of an authorisation shall be made as laid down in rule 5 (6) (ii).
g) Ind. Shali have to manage waste oil, discarded containers et as per Rules 2008,
h) Ind. Shall submj annual report withip |5 days and suh sequently by 31 " January every year.

4. You shall submit following documents to Regional Office, Bhavnagar we in advance of the
arrival of the ship for recycling for a desk review

Name of the ship

b IMO [dentification No.

¢. Flag

d. Call sign '

¢.  Name of the Master of the Sh ip and his nationality

¢

E

e

List of the crew

s

First Aid Facility
Fire Fighting Facility

FCUHL WA ARA SWA TSP HREAKING o
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- GUJARAT POLLUTION CONTROL BOARD

Paryavaran Bhavan

b= . Sector-10-A, Gandhinagar - 382 010,
m Fax:(079) 23232166

WW Website : www.gpcb.gov.in

7)

8)

10)

11)

12)

13)

14)

15)

Some of the facilities like Asbestos Removal, Bilge Treatment etc, shall be developed and utilized as

common facilities amongst group of the Ship recyclers on mutually agreeable conditions. This may be
reported to concerned authorities,

The various details of the plot including its size and the number and type of ships it can accommodate at 3
time in terms of LDT ag per various laws in force.

Details about Allocation of various resources at a time, considering the maximum number of beached

ships on a.plot. The resources would include Labour, Machinery, Equipments, PPE’s, fire fighting and

emergency response system including the Ol Spill Combat System etc.

"The details about implementation of variou« National regulations/ laws including- .
a. CRZ, 1991 & its subsequent amendments

Factories Act, 1948

Minimum Wages Act, 1948

Other relevant labour laws

Relevant Environment Jaws

GMB Regulations

e oo o

Annual Schedule for training to workers would be chalked out depending upon the number and type of
skilled, semi skilled and unskilled labourers. An anmual training program giving a brief about the training
module and number of days for training must be mentioned. This can be ina tabulated form.

Identifying emergencies together with the roles to be played by each individual, at different
levels, in the plot. This must be precisely worked out in detail.. It should also lead to generation
of reports. Use of Case Studies in emergency must be emphasized upon,

The Response Plan including the one for fire fighting and other disasters/ accidents must
address all the possible exigencies. Regular mock drills must be conducted in consultation with
authorities viz.GMB, DISH, Labour Department, GPCB etc.

Monitoring of the ship recycling operations must also be done by plct holders themselves

and a time table regarding the same must be submitted, The menitoring to be carried out by the
plot holders must lead to generation of reports which can be verified by various
agencies/authorities at the time of inspection by these agencies/authorities,

The details of Environment Management System as regards to waste water discharge, air ' i
emissions, hazardous waste material and disposal including that of PCBs and Asbestos and

Asbestos containing material must be also given.

Management system related to human health including that of workers safety issues and about

accidents that causes or is likely to cause damage to workers safety human health and

environment must also be mentioned.

You shall also comply with the following conditions for the removal and disposal of Hazardous wastes.

a) The removal of asbestos dust and fibers and its handling should be done in a
wet condition .

EAMMBL OC A wu&w.«ﬂ,hurpaﬁﬁagluh, dag
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o GUJARAT POLLUTION CONTROL BOARD

Paryavaran Bhavan

% Sector-10-A, Gandhinagar - 382 010.

Nl

Fax : (079) 23232156

WW Website : www.gpcb.gov.in

23)

24)

b) On shore removal of asbestos should be done in enclosures maintained under negative pressure
with filters for out going air and waste water. The applicable BIS specification should be adhered
to in respect of such enclosures,

c) For ships of “Special concerns” where ashestoses/ ACM, quantities are the special concerns,
asbestos/ ACM removal on Board should be done in enclosures maintained under negative pressure
with arrangement for filtration of out going air and waste water. For other ships, the practice of wet
removal of asbestos on board may be adequate with the use of appropriate PPEg

d) The ashestos and broken pieces of ACMs sheets / panels thus removed should be packed in leak
proof synthetic packets and disposed of at TSDF, Alang where the packets should be solidifjed
by mixing with cement. Recovered and usable ACMs sheets/panels may be sold for reuse as
permitted by law. .

e) PPEs like masks under positive pressure (or masks or respirators meeting RIS specification for
asbestos handling) should be provided to all workers engaged in asbestos removal. ‘

Asbestos fiber concentration should be monitored regularly,

Asbestos fiber concentration in ambient air hoth at plot and ship should be monitored regularly and data
s0 obtained during dismantling of each ship should be submitted to Gujarat Pollution Control Board.

Bilge water shall be treated in ETP. A common facility for such purpose may be developed by the
association, GMB, group of plot holders or any other agency. Till that time the unit shall send their bilge
water to nearby CETP through tankers.

The Ballast water is required to be exchanged at high seas to avoid entry of foreign organisms in to the
local environment. The Jeft out scdiments may be disposed of at a reception facility at the yard set up by
the GMB or authorized agencies on cost —recovery basis..

Oil sediment removal practices should be modernized to avoid workers getting exposed to unhygienic

Due to the possibility of residual leaching and risk to marine organism, a means for collection of paint
chips from the hull falling on the beach shall be explored by the ship recycler to avoid their getting carried
into the sea. All collected paint chips should be sent to TSDF for stabilization, solidification and disposal,
Toxic paints or coatings should be removed Up to & distance of 10 cm from the cutting line of the plates. If
removal is not possible or feasible, cutting may be done provided that the operators are equipped with
respiratory protective equipments such as airlines respirators. In case of surface blasting involving high
pressure equipment, periodic checking of pressure equipments/tools should be done. Abrasive blast
material should be disposed of in TSDF at Alang. Alternatively, mechanical removal may be practiced
using power tools but in no case the thermal tools can be used.

The remains from pieces of cables, from which the Copper, Aluminum etc have been or is to be
removed, have to be disposed of at TSDF. The plot holder will be responsible for disposal of such remains
containing PCBs even while selling the cable to traders,

A scientific waste accounting system should be maintained by the ship recycler and the wastes should be

0.5 fiber /C.C. of Air for amosite
0.2 fiber /C.C  of Air for crocidolite
The Committee of Technical expert’s report must be followed in letter and spirit.

OMHCVBC. OO A S AR IWATL-siP BREAKMNG,
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NO: GPCB/ CCA-JMN-463 1 | &4 90

- GUJARAT POLLUTION CONTROL BOARD
Paryavaran Bhavan

TSN Sector-10-A, Gandhinagar - 382 010,
el gy Fax : (079) 23232156

‘@W Website : www.gpcb.gov.in

27, GENERAL CONDITIONS: - ;
27.1  Any change in personnel, equipment or working conditions as mentioned in the consents form/order

should immediately be intimated to this Board.

27.2  Applicant shall also comply with the general conditions given in annexure |,
273 The waste generator shall be totally responsible for (LE. Collection, storage, transportation and ultimate

disposal) of the wastes generated.

Control Board in Form — 4 by 31 st January ol every vear

Board,

27.6  As per “ Public liability [nsurance Act — 91» company shall get Insurance policy, if applicable.
Y27.7  Empty drums and containers of toxic and hazards material shall be treated as per guideline published [or

267

27.4  Records of waste generation, its management and annual return shall be submitted to Gujarat Pollution
E £ J

27.5  In case of any accident, details of the same shall be submitted in Form — 5 to Gujarat Pollution Contro|

“management & handling of discarded containers”. Records of the same shall be maintained and forwarded

to Gujarat Pollution Control Board regularly,

27.8 * Inno case any kind of hazardous waste shall be imported without prior approval of appropriate authority.
27.9  In case of transport of hazardous waste to a facility for (LE. Treatment, Storage and disposal) existing in a

state other than the state where hazardous waste are generated, the occupier shall obtain “No Objection

certificate” from the state pollution Control Board
Administration where the facility exists.

» the Committee of the concerned state or Union territory

27.10 Unit shall take all concrete measures to show tangible results in waste generation reduction, voidance, reyse

and recycle. Action taken in this regards shall be submitted within three months and also along with Form

<4,

Hon Supreme Court’s order in W.P. N0.657 of 1995 dated 14th October 2003.

For and on behalf of
Gujarat Pollution Contro! Board

(R.V.PATEL)
Environmental Engineer

2 4 AUG 2009

IR WA S WA ] SR BREAKING. do

2711 Industry shall have to display the relevant information with regard to hazardous waste as indicated in the

27.12 Industry shall have to display on-line data outside the main factory gate with regard to quantity and nature



GUJARAT POLLUTION CONTROL BOARD

S
st Paryavaran Bhavan
Sector-10-A, Gandhinagar-382 010,
Phone : (079) 23226295
o Fax(079% 23232156 - - -

va e e w b .t . : " b. '.
AMEDMENT IN APPROVAL OF REMP " *-gPcb.gov.in

NO:GPCB/CCA-JVMN-492/GPCR-TD-10612 / ool

To, . 27MAY 10
1/S: SARASWAT: ENTER PRISES

,PLOT NO:15,SACHANA SHIP BERAKING YARD,
SJ«CIIAN?\,
DIST- JAMNAGAR,

Sub:- Amendment in Approval of REMP and Amendment of
Authorization under the Hazardous Waste (Management and
Handling) Rules’1989 as amended from time to time under
E.P.Act’1986 .

, Ref:-(1) Your Recycling Facility Management Plan submitted at our
e Regional Office, JAMNAGAR ~—— —~ e S
(2) RFMP Approval meeting held on 05/04/10.
(3) This office letter no:GPCB/CCA/JMN-463/23354 dated
16/10/09

i e — -

Sirs,

In pursuance of the directions issued by Honorable Supreme Court of
India vide its order dated 06/09/2007, and revised Recyeling  Facility
Management Plan submitted by you at Regional Office, JAMNAGAR, the
RFMP  Approval order issued vide this office letter no:GPCB/CCA/IMN-
492/40313 dated 04/01/10 is Reviewing and now being amended the RFMP and
incorporating following additional conditions:-

1) The Recycling Facility Management Plan is approved for a period up to
30/09/2014, :

5) All terms and conditions mentioned in the Authorization order no-H-
33770 dated 30/07/09 and letter of RFMP Approval vide ref no:3 issued
shall remain unchanged.

~d
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GUJARAT POLLUTIDN CONTROL BOARD

Paryavaran Bhavan
Sector-10-A, Gandhinagar-382 010.
Phone : (079) 23226295

ecsmen ~ Fax:(079) 23232156

webﬁ"or and on BeR 1‘1[1? o

Gujarat Pollution Control Board

(R.@.PATEL)

Environmental Engineer

Copy to:-

1)

2)

R.O.JAMNAGAR. To carryout monitoring of this unit and verify

compliance  of above condition as per schedule decided by the Board
and submit report.

Office copy.
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Postal Office
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forks : Plot No, 15, Sachana Ship Breaking Yard, Jamnagar (Gujarat)
t "Shreeji’, 207, Shoppers Plaza, Parimal Chaw:
Waghawadi Road, Bhavnagar - 364 002
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GUJARAT MARITIME BOARD
OFFICE OF THE PORT OFFICER
GMB COMPLEX. JAMNAGAR.
0288-2712307/2712816/2711805/2711806 [Fax-2712815] ~
NO-GMB-POT-BEDI- 136G _ DT-45-10.2012.

To;

M/s.Saraswati Enterprise.

Sachana Ship Breaking Yard, Plot No:-15.
Sachana Port, Dist. Jamnagar,

Sub:- Breaking Permission of Vessel MV.BLUE STAR,
Ref: - Deputy Financial Controller Cum Chief Account Officer letter No;-GMB/ENV/SACHANA /8019 DT:-
12,10.2012,

Dear Sir,

With reference to your application requesting cutting/ recycling permission for the
above vessel is hereby granted after verification of documents submitted by you inclusion of
Honorable SC ordered directives dated:-06/09/2007 & Hon'ble High Court Common Oral Order
Noi= Civial Application for vacating interim relief No:-7259 of 2012 in Special Civil Application
No:- 6929 of 2012 with Civil Application for vacating interim Reliel No:~6795 of 2012 in Special
Civil Application No:- 7020 of 2012 with Special Civil Application No.7487 of 2012 to Special
Civil Application No:-7493 of 2012 and upon undertaking to carry out ship recycling activities
strictly in accordance with the rules and regulation of all government / Semi government
authorities applicable to ship recycling activities,

Now vou are hereby permitted to hreak your vessel MV.BLUE STAR. Following
aspects may please be expeditiously examined so that safe and environmentally sound shin
recycling takes place,

1. The plot holder must have approved Recycling Facility Management Plan (RFPM),
~ Authorization under Hazardous Waste Management Rules by SPCB and the prior
permission of GMB to use of the plots along with all other legally required licensed

= facilities as per RFPM,

2. Ensure compliance of all provisions of GMB Ship Recycling Regulation -2003 and TEC
report including free space around the ships for safe working conditions,

3. The plot holder must have trained labor force as per list attached with the Annexure-I of
dismantling plan.

4. The ship recyclers be specifically instructed that after beaching and well before
dismantling, all oil pipelines, fuel tanks-slop tanks and other places where there are oil,
oily contain and petroleum hydrocarbons he properly decontaminated and ensure that such
places are made gas free and fit for hot work conditions, The pipes carrying oil be only
unfold/removed by cold cuttings and cold openings. During such operation qualified Safety
Supervisor of the plot must remain present and supervise the operation. Gas detection
meters be used exclusively in such spaces.
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=:{023:=
Care be taken to prevent entry of untrained labors and/or personnel into ships beached for

o

recycling and material handling system including winches, wire ropes, frames, chain pulley
etc. and PPEs be used as per standard specifications and duly tested by the competent
authority. The non-breathing places in the ships may be first well ventilated before entry
of trained labors and after ensuring oxygen level, the entry of such labors may be
permitted. '

In addition to the above you to comply strictly with the followings.
6. Maintain the status of safe working conditions during ship recycling activities under taking

given by you for this vessel,

7. Conditions lay down by Gujarat Pollution Control Board in the decontamination certificate
issued for this ship. )

8. Strictly adhere to the recommendations of TEC Clause 4 and specifically establish system
for compliance of Sub clause 4 2 1(a) to (g).

-

- urs fai\tgﬁb
Encl:- As above. /

PORT OFFICER
BEDI PORT

Copy Submitted to:—
The Chief Conservator of Forest, Forest Department, Jamnagar. For information with copy of
Hona'ble High Court Commen Oral Order.

Copy fwc'to:-
The Deputy Financial Controller cum Chief Account Officer, Gujarat Maritime Board,Gandhinagar
for information.

The Deputy General Manager, Gujarat Maritime Roard, Gandhinagar for information.

Copy toi~
The Port Supervisor, Sachana for information and monitoring the activities and reporting to this office
every week for submit the report to Head Office.
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LT " - New Deihl the 22ndAugust 2013 :
o SQ -2561(E). —-»Wherea_ the total area of 326.26 'square kilometre

around. Marine National Park anid Marme Sanctuary ‘has been rdenttt‘ed as -

Eco-sensitive zone, of which 208. ‘5818_square k:.ometre is the area towards

" landward side, 105.14 oqua-’-‘i kilsmeter towards sea and 12.5384 square
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kilometer is the area covered by rivers and the Marine Sanctuary covers an
area of-45?.92 square kilometie and an area of 162.89 square kiiometre as

Marine Natlonaf Park was not!f!ed in 1982 and the entire Southern Coast of

the Guif iry Jamnagar dnstrtct is rmged by a cluster af 42 ss!ands and many

'of them are frmged bv coral ree‘s and mangrove vegetatton*

And wher‘ea ,.,,..the h* h'__denSlty a‘“!d dW‘&FSity‘- i the Guif of Kutch is

du:_ to the ava!labllz..y or dn‘ferent t*,fpes of habttacs Ilke sandy, muddy,_

'rocky, calcarecus sea bed and COl’EI! b,eds and mangroves in the relatwei"

sheitered waters of the Cu[f and 15 defmed as “portion of sea pamally

enclosed by sweep of coast and usualiy narrower at mouth than bay”, -

And whereas, the Gulf of Kutch is located in bie- géographlca: zone,

“Tne coasts of Indo Md!ayan Rea!m" ana can be. cons:derec! a5 Intemuuon ft

___Umon for Conservatton of Nature Protecteﬁ Area Categcry 1.'

- And wher‘eas Lhe faora of Marme Natlonal Park mamiy cons"‘ts of

mangroves ‘and - array of marine a.gae mc!udmg some commercnally

_:mportant SpEClES of Agamphytes and Afgmopnytes and the coastal line of_

the Gulf is frmged W|Lh luxuriant growth of Av.'_-cenma Rhizophora and

Ceriops species 6f mahgmves- and Saivac:;a}%” éﬁz}’}bu's “and Prosopfs spacies -

are some of the terrestnai species found in that area;

And wherea&. the Sanctuary” has more- than- 70 sponge specues, 37

spec:es of hard corai and 24 5,p<=c_:es af soft c@ral _;LSQ-ZBD spef'let- a’f Fs:.,

— —_— -

27 speaes of prawﬂ 30 specsng of- crab ZEIC} qpeaes of mollu’fsc., 3 ;.pe :es'
"of sea tur-t‘.e, i species of sea snake, 3 spe.c:es of sea mammal, 94 species

L of aguatic bird and '7:8 species of terrestrial bird;

And whereas,” many daveiop{ﬁehta! activities including industrial,

ports, infrastructural and fishing "etc. have been going on in the areas
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adjoining the Marine National Park and Marine Sanctuary and thus c_ausiﬁg _

adverse environmental impacts on the Marine National Park and Marine
Sanctuary, it.is necessary to conserve and protect the area around the

protected area -qf Mgr_'i__r!g_j____l\lg;ig_r_j_al__._Ffagjk and Marine "Sanctuary 'as . Ec_o-

And whereas, ‘a draft notlﬂcation under sub section (1) read with
clause {v) and clause {xiv) of sub section (2) of section 3- of the

Env;ronment (Protectxon) Act, 1986 (29 of 1986) was published in the

.Gazette of Indta Extraordlnary,'-vide notit‘cation of the Government o? India

'm the Mmlstry of Env:ronment ‘and Forests number S5.0. 353(E), ocated the-

29‘“ February, 2012, as requ;red under sub rule (3) of rufe 5 of the

’ Envrronment (Protectlon) Rules, 1986 mwting ob_]ectlons and suggestnons

' sensitive Zone from ecological and environn‘lental poirit of vlew’,,.«-tb_.‘.pr_otec_i;-,ue--' e

from all persons hkely to be affected thereby W|thin a perjod of s:xty days :

o notsﬁcat:on_ were made avaalable to the pubiic;.

. "~ And yvhefea_s, __copie_:s 'of' the- Gazétt-e cdntaining- the said ndtificatibn

_"_were made a\(ailabie to .the public oﬁ the 29 Fébrua‘ry, 201 2;

_ And whereas, all ob;ectnons and suggestlons received in reSponse o

\from the date. on which copres of the Gazette contaming the said ;

'the draft notnﬁcatlon_have' _been Qu!y conmdered by the _Centra!

¢ e e ot e e

Government; - o S
) . ° . . - " —-' . . .
P

" Now, therefore, in exercise of the .ppwers conferred b;f'”-'sub—secti'on-

(1) and clause (\}) an_d ciausé {(xiv) of sub - section (2) of section 3 of the
Environment (Protection) Act, 1986 (29 of 1986) read with sub-rule (3') of

rule 5.of the Enviromment {Protection) Rules, 1986, the Central Government
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hereby notifies' the a-rea' up to a len.éth of one kilpmetre from the coastol
b:aund-ary towards landward side; aﬁ aréé Within- 200 metre from the ‘
boundary of Manne Natnonal Park and Sanctuary towards seaward side and
31 rivers’ ﬂcwmg into the Gu{f of Kachchh with their iength varymg from O ‘

to 5 kilometre and a wadth of 250 metre from the centré of the river on
both sides of rivér from the boundary of the protected area. of Marme ‘

Natnonal Park and Marme Sanctuary in the State of- Gu_}arat as the Eco-
sensstive Zone (herein after called as the Marme National Park and Marme

Sanctuary Eco~.sen51twe Zo_ne).-. and-- also in exercn_se _of the powers con-_ferred

by sub-sectior (3) of section 3 of the said Act, thé Central -.Goverhmen-t_'

hereby constitute a3 State Level Eco-sensitive Monitoring C'c_)m_mittee

(here'inafter referred to as the 'SESZM'C} and on énd fmm the-déte of

pubhcation th:s nOtlﬂCBtiOﬂ the SESZMC shall momtor the camphance of

. this notification, in accordance with the following namely:-

‘1. Boundaries of Eco-sensitive Zone.- (1) The E€co-sensitive Zone .

] (hereinafter referred to as the ESZ) towards landward side -con#;itutes
ari -are-a-’l,_o‘f about 20.8.58' -'sdua';'e kilometre inéiuding_ 36 villages adjbi":_"ning ’

Marine i\}ationall Park and Sanctuary énd; the boundary of the ESZ from .

coastal bdundary towards !’andv-vard--side extends up _.tb.'..a'.,-‘te-ngm"‘ﬁf"ﬁﬁ'é'""""""

“kilometre Wthh mclude either whole or part of survey numbers upto.

-----thsrilmit o‘f”one krlometre _
;{2) . The ESZ towards seaward sade const:tutes an are.a of 105 14

_ Square kllometre and an area w:thm 2013 metre from boundary of Marine

National Park and Sanctuary towards: seaward s:de h.as heen mciuded in

the said Zone.
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(3) ~ 31 rivers which flow into the Guif of Kachchh have been

incl-ud‘ed in the ESZ and the‘l'ength of the rivers'failing in the said Zone

centre of the rwer on bgth s:des of r:ver has also been included ll'l the

sald Zone wh?ch co:)sf'tute a total area of 12 53 square ktlometre

..,,(4) The Es:g-ﬁensrtwe zone is bounded by 22°55 31 33" N Iat:tu_gg

7025 54.-27" E fongitude tcwards. North and 22_“1_3‘ 12.35‘” N fatitude and

69°17'43.97" E'iongitude-towakds South.

{(5) The boundary‘descn' ption of the ESZ of the Ma’rine Nation-al- Park

| varies from 0 to 5 square k!lometre and a width of 250 metre from the_'

69"3’33 77" E Iongltude towards Wesl: 22"56’14 26" N Iatltude__ a'nd-_

and Marine Sanctuary is appended wlth this notlf‘catlon ‘as’ Annexure- s

' (6) The map of the ESZ boundary together with latitude-longitude

of the extremes of the _boundafy is appended w:th this notification as

Annexure-B.

(7) The list of villages falling within i':h_e,'"_f__:'_S-Z ié'-appent_:_l:eg as

Annexure—c and t'heb same sha“l be’ re\}isited :and conﬁrmad_ by the

-State Government whlle prepanng the Zonal Master Plan et

ZOnaI Master P!an for the Marine Natlonal Parle and Marma.‘_f_‘.f.._

Sanctuary Eco-sens&twe Zone. (1) The State Government shall -

"prepare in consuitation with 1ocal peOpIe a Zonal Master Plan wuthin a

_penod of two years,fro-m the date of pub‘ll-catlon of thiS'.notIﬂcation in
the Official Gazette and the same shall be approved by the Ministry of

Environment and Forests,
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epvironmental- and ecological considerations into it.

(Z) The Zonal Master Plan shalil be prepared with due mvotvement

of all concemed Local Self Governments and the State Departments-_
of Environrnent, Forest, " Urban Developmen.t,_Tourisrﬂ, Agriculture,
" Revenue, Pubﬁc Works Department, Gujarat State Pollution Control '

Board, Gu}arat Coastat Management Authonty, Water Reg.o.urc_es, '

Horticuiture, Panchayati Raj, Rural Development etcformtegratmg

(3) The Zonal Master plan shall provide for restoration of denuded

areas, conservation of existing water bodies, management of

catchment = areas, watershed 'man-ag_efne-nt - grouri-dwlater-

management, ‘soil and maisture conservat:on needs of local

commumty and such other aspects of the ecology anc—l envrronment-

that need attention.

(4) .The Zonal Master Plan shall demarcate all the existing v;ill_age_
settiernents,. tvypes and -kincls_ of forests, agricultural areas, fertile

fands, green areas, horticoitural areas, orchards, lakes. and  other

water bodies.

(5) ~ The Zonal Master P!an shanl reguiate the deveiopment in- the.

: ESZ 50 as to meet the requ;rement of iocai people wuthou!: affectmg

the rights an-d- pnv;leg_es of the bona-fide residents and aiso ensure

" eco friendly deyelop‘ment for their livelihood security.’

o e

(6) The Zonal Master Plan shall be 3 reference document for the

Menioring Committee for any decision to be taken by them inc[u_ﬂi-ng‘

consideration for relaxation.
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(7) () Chan_ge of land use such as forest, horticulture areas,

agriculture, ‘parks and open spaces earmarked for recreational

purposes for the '_cc)rhme_r_ci:a_l or industrial development activities shall -

hdt be permitted in the ESZ:

Provnded that the conversnon of agr:culturat Iands Wlthll‘l the ESZ-_ :

- —e

due to the natura! growth of existing Iocal populat:on with the .prior,

app‘r_oyial of-_t‘he State Goverr'_lment_ on. _the recommendation of

SESZMC:
Provided further that no chang.:e;_in use of lamd from tribal uses

to non-tribal- usages, shall -be permitted without the prior approval of

' the State Government. o

" (8) ~There shall’be no consequential. reduction in green area such as

forest area, agricultural area, etc.

,(9j The -Central' Government and the. State Govemment shan

" specufy other rneasures, :f it cor:srders necessary, in gwlng effect to

the prows;qns of this .nqtiﬁcatlon. .

- PRRTTI T I TT T PR P PP S T TR TR T

PP, TR —
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--W(IO) (a) The -tourism aCtIVItIES shall be as per the Tourlsrn Master- '

Pian prepared by the Department of Tourlsm of the Gujarat State

Governm'ent? S

(b} The Tourism Master Plan shall also form a cbmpcment of the Zonal -

Master Plan and shall be based on a detailed carrying capa'city study
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. of the concemed protected area as well as the ESZ, whlch may be
_carrled out: by the State Govemment. '

() All new tGuFleﬂ activities, development for tour;:m ar expansmn

-‘__'of exlstmg -tourism actlwties shail be permltted only wuthm the -

'parameters of thlS Tourism Master Plan

(d) The carrymg capacity study shall b*e carned..,.-out based .on.. l:he

“ ......___.'exlsting mfrastructure and shail not be based on future projectmns cf
: any pm}ect- that requires environmenta-l or forest clearance o
(e) Til the Zonal Master Pian is approved devempment for tounsm
‘and expansion ‘of exlstnng tourlsm at:twlties shali be perm:tted by the
-__,__Mcrnltormg Committee Oﬂly after a- detaﬂed examlnatron and shall be
.subject to the gu:dehnes lald down by the State Government and, the

. C.e'?m“ GOVE" n men_t-‘1 n this "F-‘Qa"d

3. :l\ct:_iv-i‘tie.s to be prohibited, ;egui.atgd'ar',pérmi&éa within the'
Eco=—sensftive ZoﬁeJ— (1) Al actiqiﬁés‘in-the Maﬁne _Natfona-l Park and.
Marine Sanctuary Eco-sensitive Zone shall be governed .by -rtt:}el_.

: pr-oviaions_of the’IEnvi_ranmer‘lt '{Pro;éc__tion) Act, 1986 (29 of ‘19-8'6).

(2) The activities in the ESZ are prohublted regu!ated Or permltted m

- accordance with Annexure—D to this. notlﬂcatlon ) o

| . (3} (8) No -new--poﬂut-iné- industries: -and"'-a:sc'painisia-n of existiﬁ'g-.- ind-us_tri-és

“shall be allowed in the ESZ.

BET2 618 - 5
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(b)Y The exiséing in;iustries. ;su.ch‘ as salt ma-nufatturing units, ship
bréaking and buli}ding unifs, shipping yards, etc.. shall not be ailowed to |
discharge efﬂuents,_élﬁrry, etc. into the ESZ 'am:l _shan téke adequa!:e
measures to brevent any leakage of.brine _v_vatet:' or ham{‘ful cherrﬁcéls' _

: into the water. - : .. e . ' ' s

' (’(:)"'Th'e'raw-'--m-ateria-t-- (erudeou)u ﬁﬁj%lf}ed----product...cacr.\ﬁng..;\{és'sels-----....'.----.‘..:----"' -

t;rom the reﬁrierieé shall no_tl p-oilulfe'-the _ESZ.

(d) No-vx-rae‘;t-l'ing release”of batiast _.Waté'r or any‘hy"dro carbon:material -
shalf be permitfed in the EOSZL o
{4} Thetstrﬁcturca?s_ connected wlthsmaii agro-based indusvtriés;' activities

- related to the 'r_)ieeds-. Df'thé"_loc'al yillag.él;eco‘al'\_omy z;-nd Iprcc.essing .dr
storége of local agro-based prédut_ts shali- be alloweﬁ subject to t}ie
Dérmissi-cn---to-"be" obtained f;*om the i-g_'ve_nge‘ authqri'tié's for a‘!ienétibh of.

land for non-agriculturat purposes. - -

(5) (&) All,i:;ua;_rrtying and mininé activities shall be banned in the ESZ.
and no'fresh mining leases shall be granted. . > - .7
(b) Collection of shells or any other marine resources in the ESZ,shaii be

._...p::oh.ibitéd.;._ﬁ_._....._____:_...._ o

(&) Mechanised fishing including fishing by trawlers. shall t;'é‘;}:)-klbﬁqi‘b”i'teﬁl :

(7) (a) Striqt norms shail be followed in fegulating the movement of

vehicles in and around the ESZ,
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{b2). _Freve-ntivg measures shall be taken during transportation of goods,

ekc. in order to_ orevent spraving dust particles on mangroves and other

flora and fauna.
f(C)- The G‘_-_L_J_-jarat Mar‘:-léim-e'Bqard. and the industrial units. using their
. jetties éha'if take _méasures to :ccmt!'ain the dust particles from their

' godowns or CDﬁSlgnments — —

(d) Preventwe measures shall bn taken to prevent leakages of fuel from

. the veh:c!es and to prevent ml spms in and around the ESZ.

(8)  There'shall be no.fenmg of trees either on forest, Government,

revenue ‘or private !and wi*hdu't the prior, pern"ﬁg;iubn “of the State

Government i case of forest Iand and respectwe district Collector in

case of Gavernment revenue and prwate land, granted in such mannear,

R -as may be Iatd down by the State Govemment
S {9) . The use of plasttcs, iammates and tetra- pahks wr!.hm the ESZ

“shail Be regiulated as per_ the activ:ttes rnentioned. in this notification.

(10} Any non-forestry activities shall be regufated in accordance with

the guidelines issued Vide letters No. 6-10/2011WL the dated 157

“""'""_""March 2011 and the 19”‘_ December‘, 2—012""-b-y'_ the _Mini‘stry' af

.

Envu‘on ment and Forests.

-(11-) "{a) No untreated efﬂuent shall be permltted to be dascharged

into any water body orf. water source w;th:n the ESZ.

{-b)ﬁ_: l':'fﬂuents fmm ail exlstmg industrial or resudentiai Areas shal.l be "

___,treated ancl recycled proper!y and if poss;b!e the t:reated water may be

reused for Various purposes.

{) If discharge of treated or untreated |s Inevntabie it shall be

done in deep sea through i-ong_-d:stance“ieak proof pipe line strictly in
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accordance to the provisions of the Water (Prevention and Control of

poliution) Act, 1974 (6 of 1974).

(12) (a) The dlscharge of any mdustnai solid wastes in thei ESZ shali

. be prohlbited

COmponents.

. (c) The biodegradable material ‘shall be recycled -prefeFably"through :
.ccmpostmg or vermlculture and the inorganic matenal shall be disposed

. of at envumnmentally acceptable locations.

{d) No burning or mcmeratjon ol" solld wastes shall be permltted. .

(e) The sohd waste drSposal ln the ESZ shall be carrled out as per the

provisrons of the Munnapal Solid Waste (Management .and Handllng)

Rules, 2000 |ssued by the -Central Government wde notlf‘catmn numbe:

S0, 903-(E), dated. the.zs'”‘ September, 2090 and amended from :time

to time. .

- {13) (a) The catchment area of aII naturai sprmgs and. str'eams sh:all

be |dentrﬁed and thear conqervatlon p!ans along WIth re]uvenatlon plams’

1 s T oo Enhatiei

of those that have run dry in thelr natu.ral settlng shalr “Be mcorporatwd
tn the Za}\al Master Plan. ‘ . \. .

(b) Strict gwdelmes shall be. drawn up by the State Governmernt tol

bain development actnvttles at or near these areas.

4"‘3{5}’ '
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4. State Level Eco-sensitive Zone Monitoring Committee.— (1} A
State Level Eco-sensitive Zone Monitoring Committee {(herelnafter referred
fcr as the SESZMC) shaii be c;anstituted by the Cen-trél Goverhment 'udc_}gr '

sub-section (3) :o.f ééctio_n 3 of t"he._ Environment (F_’FQ&CF{Q{)) _Agt, 1§86
comprising of the following C:hairrh-an' and Members, nar.ne_ly.:.l— . -
(a) Chief Sec"et'éw-éGé;\_f;?r?é&n_eﬁt-of--Gyj_a.rat—_ CRAITRN. oo s —

{b) a fepfesentative of  the Department of Urban. Develnpm-e‘ﬁt,
B Governmentoqu_}arat - Member; o s .

{cy a representatwe of the Ports and TranSport Department Government :
of Gu;arat - Member;. e A . :

{d} a representatlve of Noh -governimental 'Orgamzatmr}s i:\.v\."cn‘lw:lr'u_:f in the
' nommated by the St:ate Govemment of Gu}arat - Memb’er-

(e) the Regional Officer,” Gularat State Pollution Controf Board Gandh!.
Nagar— Member, ' . . :

(f) Tone ¢ expert in Ecology from reputed Institution or Umversnty of the
. State of Gujarat - Memb«er :

{a@) the Dlstrlct Collector or hIS representatwe Jamnagar - Member; -

'{h)_ the Director, Marine Natlonal Park and Marine Saﬂctuary Member
(u} Director, Department of Enwronment Govemment of - GUJarat—
-3 - : -Member Secretary. :

'(2) The SESZMC shall momtor the comphance of the provistons of thls

' notiﬁcatmn

of the ‘Gu\re‘rnment: of Indla' in the Ministry of Envirqt-‘rment“' arnc_l "'be‘es:ts.

n-um‘be-r s.0. ﬂ1'53‘:3(E),' ,d;;.;:ed the 14" Séptembgf: 2006 as _a”"!_fff.'fjé'd fromF- -
ttmetot:me, and are falling in the ESZ. except the p-_,-oi'mit;it.ed"."at.:tiviti-es as. -

provided-'-'under-»sub-pé,régfa-ph-(z') of péragrap-h 3 'a;hd- Annesure-D to this

6otiﬁca.tion, s;a-ll be xru'tinised by the SESZMC based'on._,th'e actua! site-

specific- conditions aind shall be referred to I:h-eg, 'Cenf_ral'-Go.ven;nment in-the



= :7‘.":3:-'-?_':'-“_\‘:"-:-‘1 TR T :-" T ... L , _.,_ L :;;_1_;-:.-_--.‘.:.-;_:..-...‘:._:_:-:_:9_;:‘._:_;-.‘-_’.;—:_:_-':_:_.‘-:;:-r-_:-:-_:_:«:_:l IR DN IR T RO L T

‘48 - - . - - - . THE GAZETTE CF INDIA : EXTRAQRDINARY - [Parr I -Sec. 3¢5}

Ministry of Environment and Forests for prior environrmenta! clearances

".under the provisions of the said notification.
(4) The activities that-are not covered in the Schedujie of notification of the,
‘ Government._o'f ii’idié in the Ministry of Environment and Forests number

5.0. .1'53"3(5); ':cratec! the 14™ September, 2006 as amen'dea_ﬁom time to

tu-ne and are fal!mg in the ESZ except the proh:buted actwltles as provlded'
.under. sub-p-_aragraph(z-) of paragraph, 3 - and ._ Annexure—D to, this
'not'iﬁi:_at:ion,,' shéii be _ﬁbrﬁtiriiséd by the SESZMC based on the actual site-
gpécifi_c cbhditibns ‘and shali “ be referred to thé concerned regulatory -
authorlttes ) ' |

{(5) The (‘ha:rman or the Member Se(:retér? of the SESZMC shall be
. competent to f‘le 'complaints uhdéfr "sect.ior.n -19 of t'h'e‘ Environment
-(Protectton) Act, 1986 (?9 of 1986) against any person who contravenes

the provisrons of thls notif‘cat:on

(6) The 'I_S'ESZI\{"_G_C may invite representatives or expérts from -concerné‘_d

Departnient's., represéntat‘iveé -from Industry Ass’oci'atibns‘ or concerned

stakehoiders to assist in its deliberations dependmg on the requirements on

.ssue to ISSUE basns

A7) The SESZMC shall submlt the annuai action taken report of - its

o e e e

actmt!es by the 31St March of every year to the Central Govemment in the

__I;-‘anstry of Env;ronment and Forests.

{8) The Centrat Govemment in the erwus‘tr'sar of Enwronment and Forests
shali give direqtions_, from time to ti'me, to the SESZMC for_ effecta_ve

discharge of their functions.

'
‘Y,

ik



[ B—@ve 3Giy] . L ORA W T . ST

Annexure-A

Boundary descraptmn of the Marine Natsonai Park and Marme

Sanciuary Eco-sensitive Zane

_;___'_North - Coasta! boundary of wl!age AdaLra , v;llage boundary of Adatra
Coastal boundary of vilage Padti, Coasta! boundary of vi!iage Hamusar,

Coastal boundary of viltage Shamilasar, -Coeastal boundary -of- village
Pashitra v:liage boundary of = Poshntra, Coasta! bdundary of v:ilage

'.Dwarka Taluka of _Jamnagar Dlstnct Tata salt Coasta{ boundary of

vitlage Pin-d-harra, Coastal boundary .of village Mevasa and village.
houndary+of Virpur, Coastal boundary nf village Virpur, Coastal-boundary

of village Mota Ashota of Kalyanpur Taluka of Jamnagai District, Coastal .

. bounidary of village Nana Ashota, Coastat boundary of village Zakasiya, .
'Coastal- boundary of village Beh, Coasta! boundary of Vachalabara area,

Coastal boundary of village Kalawad simani; Coastal boundary of village
Chudeshwar Coastal boundary of village Goinj of Khambhatiya Taluka of

. Jamnagar District, Boundary of village Balachadi towards village Khiri,
. Coastal- boundary of village Balachadi,» Coastal boundary of village

Hadiyana, Coastal boundary of viliage iKunnad, - Coastal baoundary of

. viflage Jodiya, Coastal -boundary of village Ranjitpar, Coastal boundary of

village Jamsar; Coastal boundary of village. Manamora, Coastal boundary ‘

of vrllage, Kothariya, Coastal boundary of village Rampar Padabekar,

Coastal boundary of village Bela and village Untbet sampar, boundary of -

vitage Zirizuda towards Fadsar and coastal- bi:lundary of wilage Zinzuda.of
Jodiya Tatuka of Jamnagar D:strsct

East :- Vlllage boundary of Bodki of -Maliya Taluka of Rajkot Dlstract _

Coastal boundary of village Goinj and \nilage boundary of Salaya of

Khambhal:ya Taluka of Jamnagar Dtstrict

South - :- Bnundafy of wllage Arambhada towards— -Adatra v:!lage
boundary of village Padli towards Arambhada village, 1-Km. distance from
coastal boundary of village Padli and survey numbers 13, 10, 165, 17, 3pt,
23'p't 28 of village Padii, 1 Km. distance from Revenus boundary of

wilage Samlasar and survey rmmbers 222,_221 220 110, 114, 113 94

95, 101, 100, 168, 170, 241, 212, 210,209, 208, 233, 234, 239, 238,

260, 250 251, 22b 288 pt of vﬁlage Sam!asar, 1 Km. distance from. .__"_.__"_

ooa’stal Boundary of vittage Boshitra and survey numbers 1pt, 412, 419,

L.-420, 430, 431, 482 479, 478, 498, 501, 517, 516, 6, 7, 14, 36, 62, 63,

64, GJ,GO 52, 53, 40, 47, 453, 451, 447, 130, 131, 132, 133, 134, 135,

_152 i54, 167, 164, 237, 2"5 243, 242, 222, 216, 215, 214, 213, 212,

250, 249, 254, 251, 252, 280 282 283, 284 285 324, 323 321, 320,
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319 336, 337, 338, 301, 302, 303 of v:llage Poshitra, Boundary of vilage
Poshitra towads village Mulvel and survey numbers 210 of village Mulvel,
1 Km. distance of coastat boundary of village Khatumba and survey
numbeérs 39/1, 38, 45, 46, 54, 53, 62, 56, 57, 58, 59pt of village.
Khatumba, ‘Boundary of village Tupani of village Amary, Boundary of
village Gurgadh of village Tupani -and survey numbers 241pt of Dwarka
‘Taluka of Jamnagar District, 1 Km of distance from .coastal boundary .of
viliage Gurgadh .and survey numbers 61pt, 2a, 404pt, 70, 28/2, 27, 25,

511, 436, 477, 478, 442, 445, 449, 450, 456, 457; 470, 471, 472, 47B, 7 rrrE

478, 479, 521, 520, 427, 402, 528, 421, 385533, 370, 364, 365, 366 of |

~ village Gurgadh;. 1. Km. distance. from. coastal-boundary of village Pindhara ... -
—-and-survey numbers 111, 112, 198, 90; 89, 82, 81, 80, 399, 420, 394, )

71, 424, 68, 41, 40, 44, 422, 45, 46, 48, 49, 24, 336 405 339, 43, 4/1,.

336pt, 433, 371, 317, 316, Rasto of village Pindhara, 1 Km. distance from

coastal. boundary of v:llage Mevasa and survey numbers 330pt, 267, 266,
268/2, 270, 274, 424, of village Mevasa, 1 Km. distance from coastal
. boundary of village. Virpur and survey numbers 118/2, 155, 119, 116,
115,-114,.113, 112, 111, 110pt,.59, 183, 56, 53 of village Virpur, 1 Km.
distance from coastal boundary of village Mota Ashota and Survey
numbers 550, 215, 171, 172, 238pt, 167, 168, 181, 128, 129, 125, 124,
123, 192, 194, 201, 202 200, 285, 286, 521, 520, 75, 76, 71, 72, 69,
66, 55, 538, 45, 47: of village Mota Ashota. .of. i(alyanpur Taluka of
Jamnagar DIStI'ICt 1 Km. distance from coastai boundary and- Survey’
‘numbers 99, 101, 95, 92, 91, 128 pt, 66, 62/1,°68, 15, 16, 18, 22, 27,
27/2, 28, 50, 48, 47 of village Nana Ashota, 1 Km. distance from coastal
boundary of wllage Zakasiya and Survey numbers 101, 412, 406, 407,
74, 77, 73, 409, 72, river of village Zakasiya, 1 Km dlstance from coastal
_boundary of village Beh and survey numbers 91, 89, 82, 81, 83, 73, 72,
67, 56, 58, 49, 50, 30, 27, 22 20, 19,18, 16, 15, 9, 456 455, 439, 431,
428, River of wllage Beh, 1 Km dlstance from coastal boundar-y--of village
Vachlabara and survey numbers 859, 858, 857, 883, 844, 885 ,804, 803,
810, 815, 814, 817,:822, 797, 739, 717, 711, 710, 712, 709, 572, 586,
' 587, 588, 589,. 590, 591, 581, 599, 598, 597, 596, 593, 530, 532, 534,
535, 536; 538, 539, 511, 508, 509, 519, 520, 516, 515, 527, 594,‘603,

. 604, 616, 617, 619, 642, 380, 379, 367, 364, 348 , 347, 345, 363, 283,
264, 259 travers number of village Vachlabara, 1 Km distance  from
coastal boundary of village Kalavad simani and survey numbers 179pt, 3,

'\ :7,.8,.161,-160,-158,-152,-149, 128, 132, 124, 125, 121, 91, 93, 182 of

village Kalavad siriani, I K distance from coastal boundary of vnllage ’
Chudeshwar and .survey numbers 249, 251, 252, 255, 257, 258, 260,

261, 262, 265, -266;: 320““325“237, 129, 102 72,71, 70, 75, 76, 87, 86
of v;llage Chudeshwar, 1 Km dlstan'ce from coastai bpundary Qf village .
Goinj and survey numbers 267, 280, 279, 278, 277,276, 275, 274 304,
303, 302, 301, 299, 225, 211, 212, 197, 196, 185, 123, 179, ‘Rasto of
village Goinj of -Khambhaliya Taluka of Jamnagar District, Boundary of
village Sachana towards Khiri village, 1 Km. distance from coastal
boundary of village Balachadi and survey numbers 8, 86, 99, 116, 76,

o
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118 5, 140 139 138 -39, 20, 21 119, 24 25, 59, 58, 560f v:llage
 Balachadi, 't Km. distance from coastal boundary of wilage Hadivana and

" survey numbers 629pt, 628pt, 653pt of village Hadiyana, t Km. distance

from coastal boundary of viiltage Kunnad and survey numbers 315 pt,

326, 329; 330; 332, 333, 334, Rasto of vilage Kunnad, 1 Km. distance

from coastal boundary of vnllagé Jodiya and survey numbers 411, 393,

391pt 330, 388, river, 339, 349, 325; 328, 310, 305, 302, 299pt, 298pt

-of- village lodiya, 1- Km. . distance from coastal bouandary - of village
Ranjltpar and survey numbers. 410;:1 of village. Ranjitpar, -1 Km. distance
fro esastal” bcundary of village Jamsar -and survey numbers 119pt, 121,

70, 71, 72, 74, 73,94, 97, 98, 103, 102 of vilage Jamsar, 1 Km. distance =

from® coastal boundary of village Manamora and survey numbers 299,
2301, 302, 303, 304, 273, 274, 272, 271, 252, 367pt, 242, 190, 368, 79,
63, 139 62, 159,-158, 154, 156, 142, 141, 130 of wllage Manomora, 1
Km‘ distance fromr coasta! "boundary of village Kothari and survey

'numbers 160,146, 144, 133, 132, 117, 116, 119, 108, 107, 66, 67, 69,

.74 of village. Kothari, 1 Km. distance from coastal boundary of village
Rampaerf padabekar and- survey numbers 306, 305, 310, 297, 312, 313,
"316, 119 120, 121, 130, 131, 138, 133, 134, 163 172, 171,.170, 169,
" 179, 183~ 185, 184 of village Rampar padafbekar 1 Km dlstance from
coastal boundary of village' Bela and survey numbers 192, 191, 175, 157,

E 291, 312 293 of village Bela, " 1 Km distance from- coastal boundary of

wllage Untbet sampar and survey numbers 232pt, 1208, 175, 170, 151,

- 150, 146, 143, 140 of vilage Untbet sampar; 1 .Km. dist:ance from coastal
boundary ‘of vmage Fadsar and. Survey numbers 401/1pt 1 Km. dlstance '

- from coastal ‘Boundary of wl!age Zinzuda -and .survey numbers 129/1; 3,

83, 37, 9, 39; 30, ?8,_75 70 ‘of vullage Z|n2uda of Jodiya Taluka of

Jamnagar Dqstrlct

“West : - .Coastal boundary of village Khm and Balachadl of Jodlya Taluka
of Jamnagar District and village boundary of Adatra: and Arambhada of
Dwarka Taluka of. Jamnagar Dlstriet _

Boundary descnptlon of rivers fallmg in the Marine Nat:onal Park o

and Marine Sanctuary Eco-—sensatme Zone- . - M

"North : Ceasta1 bdundary efwwllageu-Zmzuda and Untbet sampar of '.

Zinzuda river, Coastal boundary. of villagé Ranjitpar, Jamsar cand
Manamora of Aji river, Coastal boundary of village Jodiya and Kunnad of
Und ' river, Coastal boundary of vilage Hadiyana of Kankavati river,
Coastal. bounclary of village Sachana and Khiri of Sachana river of Jodiya

Taluka of Jamnagar District, Coastali boundary of village Jambuda of .

Jambuda river, Coastal boundary of vilage Dhunvav of Dhunvav river,
Coastal boundary of village Navanagna and Junanagna. of Nagna river,
Coastal boundary of village Sarmat of Sarmat river, ‘Coastal boundary of
vilage Bed of Sasoi river, Coastal boundary of wﬂage Nanikhavadi of

Khavad: river, Coastal boundary of vilkage Gagwa of Gagw::} rlver of-

'3:6’5‘2- 5’7}3}6
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Jaranagar Taluka of Jamnagar District, Coastal boundary of viliage Jogvad
of_Jogvad river, Coastal boundary of village Zhakhar -of Zhakhar river of
- Lalpur Taluka of Jamnagar District, Coastal boundary of village Bharana of
Bharana river, Coastal boundary of village Mandha of Mandha river,
"Coastai boundary of village Mota mandha of Sinhan. river, Coastal

boundary of w[lage Kothawsotrl of Ghl rwer, Coastal boundary of. wilage :

ashota_ river  of Khambhallya Taluka of Jamnagar Dlstnct Coastal
boundary of village Mota ashota of Mota ashota river, Coastal boundary of

village Pindhara—of Rani river of Kalyanpur Taluka of Jamnagar District,

Coastal ‘boundary of wllage Shamlasar of Shamlasar river of Dwarka
~ Taluka of Jamnagar Dlstru:t:.

..East :- Vlilage boundary of Zinzuda and Fadsar of Zmzuda river, Village
boundary of Manamora, Jamsat, Ranjitpar of Aji river, Village boundary of
________ ~.. Jodiya .of Und river, Village boundary of Hadiyvana of Kankavati river,
* Village boundary of Khtri of Sachana river of Jodiya Taluka of Jamnagar
District, Vilage boundary of Jambuda of Jambuda river, Village boundary
of Dhunvav of Dhunvav river, Village boundary .of Navanagna and
Vibhapar of Nagnha river, Village' boundary of Kharaberaja and Gordhanpar

. of Sarmat. river, Village boundary of. Sarmat .and Vasai of Sasoi river,
Village bdéundary of Khavdi of Khavdi river, _V'llage boundary of Gagwa of
Gagwa river of Jamnagar Taluka of Jamnagar District, Village boundary of
Jogvad of Jogvad river, Vitiage boundary of Zhankhar of Zhankhar river of

Lalpur Taluka of Jamnagar Digtrict, Village boundary of Bharana of
Bharana.river, Village boundary of Mota mandha-and Timbadi of Mandha .

river, Village boundary of Nana mandha of Sinhan Fiver, thlage boundary
of Kothavisotri, Kabarvisotri, Sodasala’ of -Ghi rivér, Village boundary of
Goin of Goinj river, Village boundary of Vachlabara of Bara river, Village

bounc_lary of Vachlabara of Beh river, Village boundary of ‘Beh of Zakasiya-
river, Village boundary of Nana ashota river of Khambhallya Taluka of .

Jamnagar District, Village boundary. ‘of Nana ashota of Mota ashota river,
Village boundary of Mevasa of Rani river of Kalyaripur Taluka of Jamnagar

.....District,. Village. boundary..of Poshitra and. Shﬂmlasar Of ShamlaSar river of

Dwarka Taluka of Jamnagar District.

South ”’V“'Ilage “Etoundary of Fadsar oF Zlnzuda river, Vlllage boundary of

. Manamora, Jamsar and Ranfjitpar of Aji river,-Village. boundary..of Jodiya -
_,.s of -Und river Vlllage boundary of. Hadiyana of Kankavati river, Village

boundary- of Khiri of Sachana river of Jodiya Taluka of Jamnagar District,
Vilage boundary of Jambuda of lambuda river, Village boundary of
Dhunvav: of Dhunvav river, Village boundary of Vibhapar and Nagna of

Nagna river, Village boundary of Sarmat of Sarmat river, Village boundary -

of Bed of Sasoi river, Village boundary of Khavadi of Khavadi river, Village
boundary of Gagwa of Gagwa river of Jamnagar Taluka of Jamnagar
District, Village boundary of Jogvad of Jogvad river, Vitlage boundary of
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Zhankhar of Zhankhar river of Lalpur Tatuka of Jamnagar District, Vitlage

boundary of Bharana of Bharana river, Village boundary of Mandha of

Mandha  river, - Village boundary of Mandha of Sinhan river, Viliage

‘boundary of Kothavisotri and Kabarvisotri of Khiri river, Village boundary

oo . of Gainj. of Goinj river, Viilage boundary of Vachalabara of Bara river,

. vitlage boundary of Beh of Beh river, Village boundary of Beh of Zakasiya

- — river, Village boundary of Nana ashota of Nanha ~Ashota river of
' " Khambhaliya of Jamnagar District, Vilage boundary of Mota ashota of
Mota Asota river, Village boundary of Mevasa and Pindhara of Rani river

of Kalyanﬁur Taluk& of Jamnagar District, Village boundary of Shamlasar
""of ShamiaSar nver of E}warka Ta!uka of 3amnagar Disteict.” ™ —

: West - Vlllage bourrdary of Untbet sampar and Zinjuda of Zm]uda rlver
Vitlage boundary of Manamora, Jamsar and Ranjitpar of Aji river, Viltage
_ boundary of Kunnad of Und river, Vilage boundary of Hadiyana of
Kankavatr rlver Vrliage boundary of Khm and Sachana ©of Sachana river of

-Jambuda rlver'.-:- ﬂ.!age poundary of Dhunvav of Dhunvav river,. Village‘
v bOUndrary of - Nagna’ of Nagna river, Viltage boundary of Sarmat of Sarmat
. river, Vilage boundary of Bed of Sasai river, Village boundary -of Khavadi -
of Khavadi river,; Village: boundary of Gagwa of Gagwa river of Jamnagar'
Tatuka of Jamnagar District, Village boundary of Jogvad of Jogvad .river,
Viliage boundary of Zhankhar of Zhankar river of Lalpur Taluka of -
Jammragar District,. Village boundary of Bharana of Bharana river, Village
—..boundary of Manhdha of Mandha river, Village boundary of Mota mandha of
_Sinharr river, Vilage boundary of Kothavisotri and Kabarvisotri of Ghi
river, Village boundary of Goinj of Goin} river, Village bdundary of
vachalabara of Bara river, Vilage boundary of. Beh of Beh river, Village
boundary of Behl and Zakashiya of Zakasiya river, Village- boundary of
) : Nanza asota of Nana Ashota river of Khambhahya Taluka of Jamnagar
- ' - District, anage boundary of Mota ashota of Mota ashota river, Village
- _ boundary of. Pindhara of Rani river of Kalyanpur Taluka of Jamnagar
- District, Village boundary of Sham!asar of Sham!asar river of -Dwarka
. Ta!uka of Jamnagar Dhistrict. : )

“Marme Natlonal Park and Marme Sam:tuary Eco-sensntwe 20ne

L North Gu!f of-Kachchh towards Zanzarawadi, GuIf of Kachchh towsards
: -Ajacl tapu,. Gulf of- Kachchh towards Ashota nij. nar, Gulf of. Kachchh
towards Babudhoro, Gulf of Kachchh towards Barani nar, Guif of Kachchhy
towards. Berajant nar, Gulf of Kachchh towards Bhad, Gulf of Kachchh
| . towards Bhaidar tapu, Gulf of Kachchh towards Bhalon Guif of Kachchh
I . towards Chank tapu, Gulf.of Kachchh towards 'Chusda-, G of Kachchh
' towards Bet sankhodwar, Guif of Kachchh towards coral arez north west
Chank reef, Gulf of Kachchh towards Divdi Dhabdhaba, Guif of Kachchh'
towards Coral little Bay Sikka, Guif of Kachchh towards Coral near

I : 3-552.44;3-— _?
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Mithépur,- Gulf -of Kachchh towards Coral near . Narara reef, Gulf of
Kachchh towards Coral near Okha, Gulf of Kachchh towards covral of

-Chandri reef, Guif of Kachchh towards coral of west of Kalubhar, Gulf of
. Kachchh towards coastal area of Okha, Guif of Kachchh towards Dhani
 tapu, Gulf of Kachehti towards Dhoranu jungle, Gulf of Kachchh towards

Didika, MundeKa tapu, Gulf of Kachchh towards Gadnhio kado tapu, Gulf -

. of Kachchh towards Jindra tapu, Gulf of Kachchh towards Kadiyari, Gulf of

‘Kachchh towards Kalavad ni nar, Gulf of Kachchh towards Kalubhar tapu,
Gulf of Kachchh towards Kharara ni nar, Gulf of Kachchh towards Lafa
marodi .and' Man marodi, Guif of Kachchh towards Morzangi,. Gulf. .

" Kachchh towards Moshndo Gulf of Kachchh towards Moto kharo, Guif of

* Kachchh towards Nagarnar nu jungle, Gulf of Kachchh towards Narara =

jungle, Gulf of Kachchh towards Navinar nu jungle, Guif of Kachchh
towards MNoru tapu, Gulf of Kachchh towards Okhari, Gulf of Kachchh
towards Pagar reef, Gulf of Kachchh towards Panero tapu, Gu!f of Kachchh
towards Pirotan tapu, GulIf of Kachchh towards Rai bet, Guif of Kachchh
towards Ravalpir jungie, Gulf of Kachchh towards Ribdi, Gulf of Kachchh
towards Rozi bet, Gulf of Kachchh towards Rozinar jungle; Gulf of
Kachchh towards Rozinar no val, Gulf of Kachchh towards Sikotari titar
dhore, Gulf of Kachchh' towards Sui nu jungle, Guif of Kachchh towards
Untado, Guif of Kachchh towards Vadlnar, Gulf of Kachchh towards West
side Okharl

Ajad tapu Gulf of Kachchh towards "Ashota ni nar, Guif ‘of Kachchh -
towards Babudhoro, Marine Sanctuary towards Barani nar, Marine
Sanctuary towards Berajani nar Marine National Park towards Bhad, Gulf
of Kachchh towards Bhaidar tapu, Marine National Park towards Bhalori
and Gulf of Kachchh Guif. of Kachchh- towards Chank tapu, Gulf of
Kachchh towards Chusda, Gulf of “Kactichh towards Bet sankhodwar, -
Marine National ‘Park towards coral area north west Chank reef, Gulf of -
.Kachchh towards Divdi Dhabdhaba, Gulf of Kachchh towards Coral little
. Bay Sikka, Gulf of Kachchh towards Coral near Mithapur, Marine National
Park towards Coral near Narara reef, Gulf of Kachchh towards Coral near
Okha, Gulf of Kachchh towards coral of Chandri réef,Marine National Park
of coral towards west of Kalubhar, Gulf of Kachchh towards coastal area
Okha, GUIf of Kachchh towards Dhanl tapu, Gulf of Kachchh towards

tapu, GUlFof Kachchh towards Kadiyari,” Marine Sanctuary towards’
~ Kafavad ni nar, Gulf of Kachchh towards Kalubhar tapu, Gulf of Kachchh
towards Kharara ni nar, Guif of-. Kachchh- towards--Lafa marodi and Man

* maradi, Marine National Park towards Morzangi, Gulif of Kachchh towards

Moshido, Gulf of Kachchh towards Moto kharo, Gulf of Kachchh towards
Nagarnar nu jungle, Gulf of Kachchh towards Narara jungle, .Gulf of
Kachchh towards Navinar nu jungle, Gulf of Kachchh towards Neru tapu,
Gulf of Kachchh towards Okhari, Gulf of Kachchh towards Pagar reef, Gulf
of Kachchh towards Panero tapu Gulf of Kachchh towards Pirotan tapu,
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- Martrre. Sanctuary. towards...Berajani..nar,.-Marine--National-Park--towards- -

Gulf of Kachchh towards Rai bet, Gulf of Kachchh towérds Ravalpir thnglé,

Gulf of Kachchh towards Ribdi, Marine Sanctuary towards Rozi bet, Gulf of .

Kachchh towards Rozinar jungle, Gulf of Kachchh towards Rozinar no val,

Gulf of Kachchh towards Sikotari titar dhoro, Marine Sanctuary towards
Sui nu jungle, Gulf of Kachchh towards Untado, Guif 6f Kachchh towards.
Vadinar, Guif of Kachchh towards West S|de Okhari .

South :~ Marine’ -Sanqtu_ary _tc_iwa-_rds}-. Zanzarawadi, G_L_ll.i"f“df Kachchh
towards Ajad tapu; -Marine Sanctuary' towards Ashiota ni, nar, Marine
Sanctuary towards Babudhoro; Marine Sanctuary towards Barani nar,

tapu, Gulf of Kachchh towards Bhalori, Guif of Kachchh towards Chank
tapu, Gulf of Kachchh towards Chusda, Gulf of Kachchh towards. Bet
sankhodwar, Gulf of Kachchh towards coral area north west Chank reef,

- Guif of Kachchh towards Divdi Dhabdhaba, Marine Nattona! Park towards

Coral Izttle Bay Sikka, Gulf of Kachchh towards Coral near Mithapur,
Marine National Park towards Coral near Narara reef, Gulf of Kachchh
towards Coral near Okha, Gulf of Kachchh towards coral of Chandri reef,
Marine Nationai Park towards corat of west of Kalubhat, Gulf of Kachchh

“towards coastal area of Okha, Gulf of Kachchh towards -Dhani -tapu,

Marine- Sanctuary towards Dhoranu jungle, Guif. of Kachchh towards

.Didika, Mundeka tapu, Gulf of Kachchh towards Gandhioc kado tapu,’

Marine _National Park towards Jindra® tapu, Marine Sanctuary towards

I'Kadiyari Marine Sanctuary towards Kalavad ni nar, Guif of Kachchh

towards Kalubhar tapu, Gulf of Kachchh towards Kharara ni nar, Gulf of
Kachchh towards Lafd marodi and Man marbd: ‘Marine Naticnal - Park’

towards Marzangi, Marine National Park towards quhsdo, Guif of Kachchh

-and. Marine sanctuary  towards Moto khare, Maring ‘sahctuary towards

. _Sanctuary towards Rozi bet, Marine Sanctuary towards Rozinar jungle,
| Marine"Sanctuary - towards  ROZIFAF THo T VEL  Marine Sandtuary towards”

Nagarnar nu jurig!e, Gulf of Kachchh towards Narara jurgle, Marine
Sanctuary towards Navinar nu jungle, Gulf of Kachchh towards Noru tapu;
Marine sanctuary and National Park and Gulf of Kachchh towards Okhari,

Gulif of Kachchh towards Pagar reef, Guif of Kachchh towards Parnero tapu;
Marine National Park and Sanctuary towards Pirotan tapu, Marine National.

Park and sanctuary towards Ral bet, Marine Sanct.uary and: Guif 'of
Kachchh towards Ravalpir jungle, Marine Sanctuary towards Ribdi, Marine

_Bhad, Sanctuary and National Park and Gulf of Kathchh towards Bhaidar.. ...

' Sikotari titar_dhoro, Marine sanctuary and Gulf of Kachchh towards f Sui .

nu jungté,” Marine—«Sanctuary -towards Untado, Marids Sanctuamtowards

‘ Vadwnar Marlne Sanctuary towards West side of Okhan.

) West 124 Gulf of achchh towards Zanzarawad:, Gulf of Kachchh towards

Ajad tapu, Gulf of Kachchh and Marine Sanctuary towards. Ashota ni nar,

. Guif of Kachchh towards Babudhoro, Gulf of Kachchh towards Barani nar,

Marine National Park towards Berajani nar, Gulf of Kachchh towards Bhad,

Guif of Kachchh towards. Bhaidar tapu, Gulf of Kachchh towards - Bhalori,
Guif of Kachchh towards - Chank tapu AGUf of Kachcehh towards Chusda,
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| tapu Gulf of Kachchh towards Kadlyarl,_Marln& Natlonal Par

. Kachchh towards Noru. tapu; Gu!f of “Kachchh -towards Gkhar_l-

+

Guif of Kachcht towards Bet sankhodwar, Gulf of Kachchh towards-corat =~

area north west Chank reef, Gulf of Kachchh towards Divdi Dhabdhaba,-

Marine National Park and Sanctuary towards. Coral little Bay" Sikka; Gulfof -

Kachchh towards Coral near Mithapur, Gulf of Kachchh towards Coral near
Narara reef, Guif of Kachchh towards Coral near ‘:Okha, Gulf of ‘Kachchh:
towards coral of Chandri reef; Gulf of Kachchh towards coral of west of
Kalubhar, Marine Sanctuary towards coastal ‘aiea. of. Oktia, Gulf. of
Kachchh towards Dhani- tapu, Gulf of Kachchho towards Dhoranu jungle,

Gulf of Kachchh towards Dldlka Mundeka tapu, 'Gulf of Kachchh tow' rds_ e . S

Kalavad ni;nar, Gulf of Kachchh, towards Kalubhar, tapu If o i(c

'towards K»harara i nar, Gulf of Kachchh towards Lafa marod ,and' Man'"

marodi, Marine Sanctuary towards Morzangl Marine Natlonal Park -
towards Meshido, Gulf of Kachchh towards Moto kharcr,_(_;ulf of: Kachchh
and Marine -Sanctuary towards Nagarnar nu’ jungle, Gulf of Kachchh’
towards Narara jungle, Guif of Kachchh towards Navinar.nu Jungie, Gulf of

Kachchh towards Pagar reef, “Guif of Kachchh tfowards Panero tapu,
Kachhh' towards Pirotan tapu, Gulf of Kachchh towards Rai bet, Guif
Kachchh towards Ravalpir.jufigle, Gulf of Kachchh towards Ribdi,” Marine
Sanctuary towards Rozi bet, Marine Sanctuary towards Rozmar unge s

. Maf#ine .Sanctuary towards Rozinar no. val, Gulf of Kachchh towar s

. Sikotari titar dhoro, Gulf of Kachchh towards Sui nu jungle, Gulf of

| Park /Sanctuary o S sensitive‘zohe _ ‘|  hectare
‘Marine Sanctuary and [ (1) 1 Km.  distance towards 20858.18

Kachchh- towards Untado, Gulf of Kachchh towards Vadmar Marme‘
Sanctuary towards West 5|de of Okhari.

Total area of the Marine Nat:onal Park and Marine. Sanctuary Eco- .
sensstwe Zone Jamnagar :

Name - of - Mational bésc’fiptiélﬁ"afﬁfﬁéfhE_(_i'c'_:"-@“_ﬂ Area in

Marine National Park tandward. side

| (2) Rwers falling.in.Eco=. .. ... s _.1253'.8-.4, o

T T

" e . o .(3) 200 mt towards sea = ' — 10514 00 o

SEns:tave Zonea

L ﬂ Errceat AR TR LR IR LS I R e i i —

“Totali-'| '32626.02

- - o —— e
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Statement showing the Latitude and Longitude of villages

Annexure-C

-falling. in the Marine Natmnai Park and Marine Sanctuarv
l‘:‘co-sensntlve Zune

.

S5.No. Name af ' . .
- - | witlage Lat, - v ong. Taluka
1. | Bela 1229 53748.180" N | 70° 29" 40.874" £ | Jodiva,
| 22° 52' 21.306" N_| 70° 29' 59.395" E
709 16" 8.782E
i} 22° 39" 76.782" N_| 70° 16' 27.660" E | .
3. Kpthariya soe 5'0, 309837 N ".70"""2'8""1".'8'68"'"E ...... e e e b
- , 22° 50" 15.318" N | 70° 28" 32.659" E
4. | Khiri 22° 34' 18,958" N _{ 70° 12' 17.735" € |
o )220 347 19.362" N | 70° 12" 21,1097 E
5. | Jediva 22° 40' 44.181" N | 70°_16' 24.411" E
' 22° 40' 58.523" N | 70° 16’ 55.072".F |
""""""" 6. | Jamsar 22° 48'9.412" N | 70° 23' 46.369" E
- _ 22° 47° 55.433" N_| 70° 24" 20.,463" E
7. | Zinzuda - 22° 54" 27.746" N_| 70° 31' 54.708" E
S 22° 54° 20.709" N_| 70° 31' 49.881" E
8. | Hadiyana 22° 37' 53.267" N_| 70° 14° 0.469" E
o 226 37 5.850" M| 70° 14° 3.812" £
9. | Untbet- 22° 52' 50.163" N_| 70° 29' 40.289" £
Shampar 22° 53 6.062° N__| 70° 30° 11.203" €
20, Fadsar 22° 54'7.106" N | 70° 32" 22.571" E
- ' o] 22053 56.761" N_| 70° 32° 5.278" & -
i1, Raajitpar 22°47'0.189" N__ | 70° 21" 46.882" €
b L) 227 46" 26.405" N | 700 21° 55.357" €
12.| Rampar . 22° 51 36.903" N_| 70° 28'42.099" €,
| (Padabekad) - 1 520 51 26.602" N | 70° 29°17.284" € |
13.| Balachadi | 220 34' $3.328" N | 70° 12' 16.186° E
L 229 35 1.420" N_ | 707 12' 49.998" E
14.f Manamora 22° 49 7.638" N__| 70° 26’ 0.252" E
"""""""""""" [ o FHCAET AL BN 7O 36035929  E | :
15. Zakas“fa' 22937 1.764"N__T69° 25 29.763" £ | Khambhaliya
- e | 22° 36" 34.991° N_| 69° 25 49.561" E |’ '
-15- Vach‘abafﬂ 1-22%-17%24.155" N_| 69° 28" 16.164" E
o .. |=22°16'53.188" N _| 69° 28' 26.708" &
17. Nana {“5'“'0?3 { 22° 17° 5.285" N__| 69° 23’ 34.608" E
ol 1 22° 16732.642" N [ 69° 23" 309,232 F
18| Kalawad . 22 18 47.024" N_| 69° 29' 42.854" €
| Simant 22° 18° 46.835" N | 69 30° 17.975" £
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] 19.| Goinj 22° 20" 34.158" M | 69° 33’ 37.374" £ ]
' _ _122° 19 43.928" N | 69° 33’ 26.401" F ’
_ 20.) Chudeshvar 22° 21'32.189" N | 69° 30' 942.327" E
_ L L | 22° 21' 6.471" N | 69° 30" 46.625" E
S B ot 122° 17 14.652" N | 69° 26' 52.560" E
] ' 22° 16 43.060" M | 69° 26° 32.524" £
22.1 Virpur 22° 15 23.371" N _§ 69° 17" 7.512" £ | Kalyanpur. .y o."
| 22° 15" 40.335" N | 69° 17 38.032" € |°
X 23.| Pindara | 220 12' 56.137" N | 60° 14' 12 318" E
T — 220 12728 240" N [ 69° 14 30237 €4 b D
. 24.-Mevasa | 220 15" 18057" N | 69° 17" 5.266"
_ 22° 14° 49.006" N. | 69° 17° 19.7806" E
~ 25.f Gurgadh 22° 14' 49.927" N ]| 69° 10°' 16.714"
‘ _ 1229 14" 20.869" N '} 69° 10° 0.959" E
26.! Asota Mota 22° 16 42.632" N | 69° 19° 29.087" E -
L ' 22° 16' 11.474" N | 69° 19' 47,447 £
27.f Tupani 220 14" 39.852" N | 69° 10' 11.328" £ | Pwarka
) : 22° 14' 45.784" N | 69° 9 42.106" E
28 Shamasar < | oo 53 10,958" N | 69° 4' 16.644"E_|
i ' 22° 22" 42.487" N | 69° 4' 16,788" E
. 29.f Positra 22% 23" 46.487" N | 69° 7' 47.985" E
. 22° 23" 5.969° N__ | 69° 7 42.673" € _|
................................ - 30.. Padii - 232° 34 14.943" N 6a° '25 4B.4558™ £ ]
A 22° 24* 15.942° N _|'69° 2. 12.303" £_ |
31.) Mulvel 22° 19" 14.799" N | 69° §-55.325" E
220 18' 47.023" N | 69° 8' 49.611" € |
32.| Khatumba [ 22° 18’ 24,994 N | 69° O 30,755
, _ ' 22° 18° 31.769" N 1 69° 8§ 54,176" E 3
33.| Hamusar | 22° 23" 55.055" N | 69° 3 9.094" E__ |
: 22° 23' 14977 N | 68° 2' 50.736" E |
| ‘34,] Arambhada(CT) | 220 3¢’ 34 202" N’ | 69° 2! 46.176" €
E - 1220 27 20 610" N | 69° 3' 18.984" £
35 Ariiari ' 22° 15' 8.998% N | 69° 10' 25.643" E
e 2 S 22° 15 27.680" N_{69° 9 57.101" €
36.' Adatpa . 22“25"13'1’55“N ______ .6903'1-412"E .
_ - - 220 36" 35.478" N _|.60° 3 20.710" €
M 1]
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: Annexure-D
{See paragraph 3]
Activities to be prohibited, regulated or permitted within the Marine
] Nationat Park and Marine Sanctuary Eco~sensitive Zone. -
S.No. | Activity - Prohibited | Regulated | Promoted | remarks
1. Commercial ~ Yes. -t . = - .| Regulation wild
© i Mining— . . - not  prohibit .
o . : the digging of | - s
= earth for
construction i
__________________________________ or  Tepair el
houses and
| for
manufacture
of country
. tiles or bricks
' for - housing
{for  personal
] .. . ‘consumption.
2. Felling. - of - 17 T ves - with
trees: : - . . | ' permission
' : L e . from
' - appropriate’
N T . 5 - e , authority.
- | 3. Setting of saw|{ . Yes - - -
) i - | mills S C L 1 _ . '
4, Setting -~ of|. .-  Yes — . - - -
industries - T X e
. causing
= . N pollution : ) \
(water, - Air, | N ’
' Soil, - Noise,|[ .~
- etc) ' : _ ,
5. Establishment o~ .| " - ¥Yes \ - . |As per
i of hOtE]S_ and T . ’ O approved e
FESOFES -. : . : - o - Master P!an,
S i S . | which.  takes
SIS I o o IERC e care . of
- : A a habitats
| FREEE: A e e e allowing o
S ' : ' | rastriction...on.|.
movement of
- wild animals. _ -
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- 6. Commercial . Yes - - I For hotels and t
: { use of |- ' okher business [
 firewood. ' | relatec
: ‘establishment
7. 1 Drastic ot - ] Yes . . - . - .
' change =  oOf| 1 : ¥ '
{ agricuiture | 1 . _
‘systems . : L
18.  Comvmercial .~ | S Yes - R V-2 per i
! use of natural - | approved
s | water ] b ), Master Plan, |
| resources which  takesl .
including ' care - of
ground water | L - habitats
harvesting 1 | allowing no
= restriction on |
] . { movement of |
13 L 1 wild animals.
'} 9. *.| Estabiishment Yes - - - :
" of maior |
hydroelectric.
. i projects - _ .
10.. | Erection of | - = Yes - ‘Promote
: ' eléctrical o ’ { underground
cables - e : | cabling.
11.  Ongoing, ~ - - j Yes | Excessive
- agrieuiture i 1 expansion “of].
and : 1 somé of these
horticulture _ | activities and
.| practices by} | excessive 4
1 local o | expioitation of
] Communities .t the marine )
falong . with . | resourges -~
'} aquaculiture - shall . be
and fisheries regulated: as
- : per the Master’
- i Plan. _
112, TrRain  water | - - “Yes Shall be
157 | harvesting | T S B | promoted.
13.° Fencing of | - Yes; - ' -
. {premises:- of —
hotels - and | ’
___tlodges ' e R
[147 | Organic -* - - Yes  |Shall . be | |
. farming _ - 1 promoted. )
15, 1 Use of | - . Yes - LI -
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sz
polythene
bags by
shopleepers
16, Use . of - - Yes Shall . be
renewable promoted. _
energy ) '
: sourcas . L B L o ' T .
17. - |Widening of Yes - This shall hef .. ...
roads 0 ‘done with' [ *
T proper ' i
................................................................................. Envirerment
Impart
and mitigation
- measures.
18. Movement of - Yes - For '
vehicular commercial
_ traffic at night ‘o e pUrpose,
19. Introduction - Yes - -
' of . exotic
speacies R .
20. Use - - or Yes - - - -
production of :
any hazardous:
... .| Substances | o
21. Undertaking Yeas - - -
activities .
related T oto
tourism.  like
over-flying .
the National
Park area by |
any . aircraft, -
hét-air )
balicons and|
activities
related - .to :
.............................. SEREtA] e
__________________________________ S pomana e : - . o
22. Protection of/ - Yes - As = per the -
R hill slopes and{ ' — . | Master Plan
river . banks [ .- - '
land . coastal
jareas | b e T
23. | Discharge of Yes - - -
—_ - untreated . . ' p
effluents _and_ L
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solid waste in
- ratural water
" bodies or
terrestrial
: ared - ]
24, | Discharge of |- Yes .. - | Recycling  of |
- : ‘i treated: treaited
{ effluents.  in| effluent be
i natural water + | encouraged
- — “I'bodies. | or and for
‘ — . | terréstrial , disposal . of
......................................................... area, 4. i sludge or solid
' T iwaste, . .thel]. ..
existing
' regulations
1 shall =~ ke
. . o 1 followed.
i B Air . andgt - Yes - -
' [ vehicutar :
_poitution
‘26. . 1'Sign boards -~ Yes - -
- _ and hoardings : e
27.  Adoption - of - - ‘Yeas . Shail . be]
- . |green ' promoted.
. | technology for '
. 1 all activities ,
28. [ Mechanised Yes - - -
’ || Fishing ' e
| including.
fishing == by
" { trawlers
i 29. ©  I'Traditional - - Yes Rermitted with |
r | fishing- .. oo : ’ restrictions '
? - : 1 and laws
E prevailing - i |
the State.
30. - Tsalt . work - “Yes - -
I T U R T S | o
- withdrawal | attowed to the |
- | existing o
] Industries as.
;" per the {aw in )
, — JR f’orc_e" —
| .
|
|
|
-
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32. Erection of - Yes - - ‘Activities  like
: conveying _ - _ . erection of
systems and : o . conveying '
pipelines(oil ' _ . : . systems and ]|
) _land gas, | ‘ S pipelines(oil
- » | seawater Lo . o and “gas, |7
. | intake;, . o 3 B _ o seaWater : .
treated I AR intake, P =3
Cjeffluent)  lon|l.. el e . o ','treated _
vt terrestrial. or | T PR - 'efﬂuent) g
: Lo Subssurface | 1T | ~|terrestriat_ or
i ot L RURORHTTAER e e _ eub-surface
: shall - - bel
e R )
o : E under’ the |
R regulated
. T4 | activities  as
alt . these
‘infrastructure
~“lor . facilities |
already exists -
in - .. the
B} | proposed ESZ.
F. No. 25@9012552@?1 ________________________________
' DR. G. V. SUBRAHMANYAM; Scientist ‘G’
Printed by the Manager, Government of India Press. Ring Road, Mayapuri. New Delhit | 10064
and Published by the Controlier of Publications, Defhi-F10054.
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No. 36] NEW DELHI, FRIDAY, JANUARY 18, 2019/PAUSHA 28, 1940

TN, a9 3T Ay IREdT WA

FferET
T2 fawet, 18 ST, 2019

Ar.HL[. 37().—F=1T TFR 7 T LA § AR GIa 3 a7 HATA, il ATEg=eT
TEAT 3. 19 (1) e 6 Saasr, 2011 (5 =89+ =8 7e=Tq e [Afaaad S stfag=eT, 2011 F2r
TAT 8) T T &0 7 qta<or (§2erm) fafam, 1986 £ ey 3 F srefiw wfaua adiw A &=
(ST T8 =8 T99ATa TISATSIE gl AT 8) o & H =F10q 6 o,

T TATALOT T 3T TAG TRAdd Ho1AT il Tal AT T qIa=l TS $fiT Jeeqr, aerg
&t | forehTe, TiR-aien, TE &= § T ATel ST il ST & el qoT agid [&He i & gae
# qd fAafFes S earfegEeT, 2011 # wfaa uaet F a § o= qugriaAr & afate, Gt adm
T 3T &9 T 831 & STemaa ared gu &,

ST AT ST TERT0/ET TS &A1 3T LTIl 5 TAE, a9 oY Jaary] THadd q=mad

TE FAfFTae ST stfag=mT, 2011 F S84 | TEF TAa0 7 ag1d aehre | gataag f=arst 1 =
T AT A AT 8
ST qATE0, a9 T FAdry Tadd §ead J qed Afaaad s sfeg=ET, 2011 F g9 o
S q21 a9 T AT ST 6 O AT ST qurhTAT i Hare £t S w37 3% Ateg=r §
T giEde e S it RRrTfer 3 # forw =7, Srerer AT it sremeAdr | U gieid v Iea v o,
AT §ATAT | T, A9 ATFF G TEQT f 5 RAE A A A T g SlY =H Hqag H At
TorerTR ¥ e st B T g,

st Y "afeat & feoafomt s gamat & o7 & yrew ad AfFaas st stfeeg=eT, 2018 s
FT TE off ST 37 AT 18 =1, 2018 T TITAL, a9 ¥ AT TREd il JqETee T STAT I 2T,

AT FralT TR GRT ITAA Sfedtad =T acid FfF=sma S\ srfesg==T, 2018 #t wiafwar &
ST ST 3T AT 9 q80eh =7 F fo=w w2 oA g,

368 GI/2019 (1)
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AT: AT Fea T TCHRTE, TATICOT (HTeT0T) Tfafaa, 1986 (1986 T 29) Y =T 3 T ITETT (1) =M%
STLTT (2) & @ (V) FIT T&cd ARRAT H TART Fd g0 ST qeig EAfaawe s sfeg==r 2011 FediT .
3. 19 (31) L@ 6 STa<T, 2011 T, 3T ATAT 6 (H@TH ATERIT Fd gU, ieg UE TTERTr & 92 T 1m
T AT FXA HT AT /AT TIT AT, F TET &7 o AT THEAT AT AT TITT THITAT T SASTTART il
AT 3T ATHId SHTEAT, Tad AR F FT G T2 § gl & @aii & A\ § T@d gu aefT+h
frgial o2 sreamha "aq e i g@ET 39 % afaiEd, Ter G ST qHEr A= & AT TAE &
YA ST AT F 39T H AW X Aham Gaeqg 3l TeqarT 997 39 gI099al & A9-979 & qHar
ST AT FISHT 39T o AT Gl 3T Iqehl LTI AWK @€ &l FHEAEEN e FfFTqa i & &9 &
IO FeT &

(i) I SATE ¥ET (THH THE T99Tq UAEIUS o €7 | Fgl T47 8) F AT q9g hl A¢ AT0qe

500 #ia T -8 |

TYCEFTOT — 2 ATAHAAT 6 AT % forg w=diuer § i av vEt Y sfeq g stEr a6
I B AT SATE & & SoaaH oo Y@l Tgad! &, SIarih Heifed Sharsti & T
T T T TG99 b (TAHTUFHTUH) FIRT Hqifeha o @t ad oeai sfiv 99
ST ST il ITAsH FIAT AT B

(i) TSI I G-EFT IT AW SR ST AU F Aohe 50 Hie I7 e v sv=rs S oft 7 21,
ST & TATEd 9o Feri, ST & 998 & 92 g0 &, % 927 Paq ag @ 991 9% san '
sarfad st Tt % sma-are AT wrdwarat & ARt e s g she sm @
T FgTeor v & ook sate § Fauiiaar it 7T & 9= 907 T e (FH1ET) &1 e
AT ToRAT STTORIT T SATE | TATIAT 219 aTell G0 i qeid ST Sarerd Trerre (e sad
THF TOATA HISEUHTT F ®T F Hgl AT ) F AT ATAATT Feh IaRT fAeieor G
ST
q¥ed, 50 HieT T HIeTsrg HIHT AT 61 1 A1ST2, Z90 & S AT FH 21, 39 treg=ar, oo
St wweff afr/smgaar Tanfs & @t e e w@r g, F oaqear getea
HISIEUHAT 3 HeTea JoT AT~qH ATHIE T 380 FHag TG0 1 LA 6 deadi=
M Sl =9 S{Tae=eT % HISeUHdT &7 TqHET g+ a®, 100 Hie< AT HiF % AlSTs ol
=T ST AT FH g1, AN g
TOCEFA 2~ T 3T IATE F TASETT Sae g91fead S A & |rst, 7« ggm, 74,
i, dFATeY, WA ST qrAE AT ST F98 ° e g0 8f, § 998 ¥ A 9914 o
AT STt e st g

(i)  TEdrue qur A s v (B9 3898 280 1997 U & B § F71 14T 2) F A
TooqT ofF e SAT &1 SroIia S & 7fsrud g

(iv) A & gATraa S et o 99 oiT S & 98 § T T e S J47 (12
T Hie) & e oaa s-a1 &ie e 7 e fRem § vadiuea & oA a2 uaéiud &
= F &

2. Herie 1 Ffteeor — a8T &= T Tl S % G T AT F TASATS HIASre a7 Al
e aRfiea o S, ereiq -

21 HSE - ST TG A g8 AaiEE GaaTei g o7 rg (HEATeTe 3 avfieha [T SITua:
2.1.1-H=rE-IT:

(F)  HrrE-1F § qriEefadt fi 3P ¥ deaaaefia (SUE0) ST g-arhta v Eerwaret arer Fetertaa
8 AT RN, ST e il STESdT il aLaheT Tae | SIHeAT (AT 8 ST

305
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(i) Fog, ATEIA | AT Fog FEata & 1000 =1 Hiew F e 8 a7 F=g a=eata & AT 50
MeT F 4T FT TR GF F ®T § IUAY FLAT SATOIT ¥ UH &4 H  Hfyemeore-I ff
Tfeatera grem

iy  wETe S e ot

1) I e A K

iv)  Sifas =T F qORT AW (ASFIC);

V)  SiaHed Redt afgd avastia (52 stafeam, 1972 (1972 &1 53), a7 (F5e) sferf=am,
1980 (1980 FT 69) AT TATATI (F¥eror) srfarfa=w, 1972 (1972 &7 53) F ITGET F refi
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3.0 HienrwE § RAAW AT it AT @A qTe G- Ml e A5 9% et aci aiawo &
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S & wgare afeafaa 8 ST sroet sl sstifaeT  forw it @amaet o Ay #2a g &1 afeafod %
B SO

3.2  siaeef™ TeFSe FOT ofiT g s/ de & "rg-ar g & forw Hsmsie)
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T (i) § SAqATITCA Aa, GHI-HHT TT AN g4 a7l ST 9 ST 297 e fafe=at siw =g
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Tl T AT
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HLE 3ATTe T = 3cared |
STETSIT | Jedei deh Ga<ATeh T2 T Sao
AT Teaat § @I a1, 33l 3 G ¥ I-TEHeHT HRIT H HS|
SRR # onfera afgemat & e & forg gieremd)
U Sl TeXeTe qcld gLl dede Aigd LT gael TRATSHATS % &9 H auiihd TS|
TRHTI ol T (9T il TR
q ST I 1 FT A0 {7 Aewdor a7 389 = g2 a= aiafafdat s giegm
=l
T M giaer (e e EfFawe) safefaaw, 1957 (1957 #1 67) it qgel T+ T & AN-T &
e srfag =g Ty @Sl i @IS Sl @ ST o @il (Fistl) % a7 3% UH H65 gies
(@fesTT) F =9 § 970 31 2
TN, AT AT FAA TRAGT HATAT FIT SATeE=q TATAL00T JaRT 37 e T TgO0r =07
TS AT T[T TGO AT T AT TGUOT A0 AIHI F TET HR90T F TIET Fod HIA 6 T
oq T Futerg gy, ofiaas STe &7 START w2 & o gEgrd a1 oo« &) §236 0 F Faaq
ATl of T STl STIET STTTerd STITAree ST & Hea T g Tl

TTEqATEH, STETHAT ATed Higd HaT TOITAT 2l STaeT|
FHRATT % QATIH, AR AT T, T T T3 g3l sl A<l & o7 Hradq =@

TSI 5T T GIT Hiesie-1V(F) &= § Ta1eq T a7 reATardl gigd e rerrad i aaf
o AT ATATE AT § THIEE AT ST TAAT T FHT 7 Fag Graems 74aiq-

(F)  H&tEa T g Aoty rfed afga Rt fefied ¥ @9y § fefa dwfers
FAEATHT 3T AT HICHT o AL Flgd Temeore-IV & &= | TRATSHT 6T Taema=T & oy
TS T ST TG TTIEHROT il SR T q FAT ST TRATSIAT o0l ST FHAT AT
ST YA G TAEU(T T9d Jedisd [ROe it damil 3T & o0 F=Enrd @u
(ETATAR) T_E FA & [0 Fel T LR (TAELO, a9 ¥ AAATg Tadd qarad) &
fRrerfer )

(@) FeRlT LRI I STATSNT T F2A T AT T FLRTE TATIC0T THTHTT o q7 fHermeor
STEEEAT HeAT F1.37. 1533 () A 14 f{awaw, 2006 F =efia strersntaa T F Tqar
ST TS % (T ATt gaaTs SATSrd e & o0 1T Tguor 3= a7 &
AT oot o I - UT 3T TI- 7 g2 A7 ST S G919 w1 JHT Higd e
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AT FHTETT Hgieor R (S3rE0) afgd TaieaweiiT Taem ST (SUHYT), ITET Sireq
et faTe afga araeT Taed TremT (STTAYT) TE5a F4)

(M) EETET TST G, S99 9ATE & A S9dT T SU-AE (@) § IS1T AT T {2 TR
Ao F3 F qeaTq Aty Semsy, SuAd, Sfaw e siw Sruwdt w7 5T Hieeudy
Tl Il ST FLA ST TAAL, a9 ¥ TAT TAdT GATAT Tl FRILT e 6 0
TEd FHA:

()  FE G AW g8 VAT FEAT AEedd g9 df SU-AE () H HEid S| gHars
AALTHAT T AATALIF AT F97 TohaT g Ff ITHRT g THTT 21 Srar 2 B =5 s
STHAT FT A AT (AT FATed qg1 g T9aT TRIASET ¥, 79 aieadl T g0
FFfEId g

5.5  IUT TATIATSH | T sl STTEAT:

TTHTY] Sett (At 918 Antest® fAgiat gro fAffese srefeem @Hiarst F i@t e aret 92 @v=asi
= TAuir Aaga T G FEEATr F® FT § T8 THT] ST AR STIATe 8 99 S|
AT FLAT ZIIT

6. TET S weiee Aoerd (Hstewdt)

(i) T SATIGAAT F ISl F AAER, AT TET ST ST § oA 97 HiAwSe dteg=Ar, 2011 q€Aiw
FLAT. 19 (37), aTE@ 6 S=a<l, 2011 F srefiwr Pofa gdfaa adi S gdem TemT (Hioeuad)) v 9
ATELAAT & ITFLT o AT AL AT TAAT HT A IH STHEATT TATNH TA@W, a9 3T STAqarg
qaad §ATAT &l TEQT BT ST 39 AT TRATSAT Fwwari, 59 0% = Afeg==r % I7ag 1] g 8, &
AT A=A eI &3 TG TST F SATAT R ST Uferd g T S a TS UHAT &l 6 THIY
AT AT AT A5l hAT SITAT &, T T SH ATILAAT 6 ITAE AN Tal R AT UHT TRATSIATSAT o oA ThT
ST Hremeste T & forw "iemwsie safeg=mT, 2011 % STl F AT qA1 6l T8 AT &5 TG4 AT
T ATET FRAT STTaT T2,

(i)  TEF ST LA AT §F ST &7 GIRT BT IT00 UF TAAT aATE &7 (3A7) AT TAE, a7 37
STAATT THadd HATAT & o T qaaq aeid Taed dex (386 ITLT UAHTHH IR & &9 § Ifeded) digd o
TSR 3 qEAW A/ ST Heted qorgrhiaAt F qre awwel F TS UAT T AT A i ST

(i)  TEE TT ST A ST S ATLAAT o SqTEE-IV & 70 10 AWieetsn fgiai, S siavia e sear &
TR FIAT A1 8, o ST Harerd TSl &L HIASIE Sl &l AT ST a(1ha Fd gq 1:25,000 et 7T
FT TTIT Fleh TTRT HITeTHdT JHTE F;

TH ATLAAT § TG qHEd (AR Haeft FAFATT Al T LRI, T T &3 T, T TTIEHT0r A7
TETIT T ST T IR G0 36 AT o IS AqA JATRATT UL AT Horeuddy, S
T 21, % =  siew fafaafae frar smosm;

(iv) ST LRI AT §F T & T T6qd ITET Ao UHYT T TI1a207 (F2e0) Afafaaw, 1986 (1986 &1
29) H srfersnfara wihaT (3if) & JqaTe, = qaaat oiv Tt & ar AT o U Fafed aag e
STEreT TTTErhoT o THeET Jeqd AT SITUT,

(V)  TEI9HAT 9@, a9 X Taarg Tadd Gared qated T qChl A7 69 T &1 fif qated qaeid
& TG ATSATSA 92 3= T ST SATHIET T FHT|

(vi)  FTETIAET FORTHd FT 97 a9 fT At F Tgel HATET Agl AT ST I a9 F 97 gatad O
TLRTT AT HF 15T &7 TN AT I 5= F:T el | 2
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7. agag A} Rffafie st % g Seree ssmakr-semse:

() = ATEEAT F TS F TATCAT B ATeAT FAT oIy siw FAfFafaa eRasme #ir gy # *
T HIATIE SIATTRT ITod FTAT ST ferd g

(i) THemwsre-l o7 Herse-IlV =t § gerfera oy Bemreus st O afesETen, Sz
ATELAAT o AR ARG AT F=T &, F g § @G0, a9 AT AAqq1g Iaad q=1ad geT
Fataa adra ST Tay Triersreor 7 fRRrier o sreme a¥ Jeesie JqTaiy TaT= dif SIrust|

(i) =E ATIGEAT F ATAN T FAT =7 o7 AT FEwamar, sl &7 8§ Hiemse-l &7
Traresre-1l &=t ¥ o 2, % fore gefaa ada sie geter arfasrer gy Hfemese sy yee
F gag § fo=me BT ST i qunfa, Herwere-ll o7 1§ g=rtera vt RS, S fisrese-
| 7 IV &= § AT ST 8, il Hieeoie 19T & & S § hae q1a¥v, I Sl STAary aeaad
HATAT g7 gatera Hrereuwu &y fwrfen F sram ax fa=m BT smoem)

(iv) o= aRasETe a1 #rEamt F oo S e afegEar F Suedl ¢ Ssmsu sfeg=er, 2006
e F1.37. 1533 (&), arE 14 [Fawaw, 2006 F ITGY AR 21 &, S dae | HIad TqHEH
TTTEREOT FIRT HaTerd FSSURT i HEQAAT o ST 9T TATIISAL, TATH FH: T @ T Taw T
F o T TS TATEt qHTET et yriEewr (S 68 SHh 9991q Uasss T gl 147 2)
T TITEL, 9 A FTAATg Tadd AT, & AqAN SAT FATag=T, 2006 F Tefi FqHieha
T ST Hrese AT TeT i STy

(V) SHATET SATEEAT o ITSET Hl 3FeE FA & (o0 [Faa Faiia @A & F#7 [T o % 907 9@ 71
AT 0 TS % |19 |, T TRATSATSN il Harerd ST 1T TaT 69 TsT &5 T
TTEERTOT BT S0 ATSGEAT & qEE Gaiad qeid ST ol TTTeeheor sl [EnTieer ITeq Fid &
TEATA HS[LT T&TT il ST

(vi) Fae T 300 F.HT. F AfHq eawer a1 T F forw [T smanta et F o g9tea adm
STIV STarel STrershor sht fEreRTiert it et o foeT Safara s YTfaer gIT §eil Y& i Sy
ST AT, VR ITTEER0T ST Y& i & Td qeld [AATH S SAree=dT & 99T § 39 J&q19
ARSI RSl

8. I A} RfRaRT sdwam F g Heree aamfy s & f& afEwar:
(i) TRATSHT % TEdTaa o0 STTEg=AT & oTefid Q@ SATaid YTeq F¥d g Hereaid aeaqrasii & a9
ST 5T TIAT TALST &0 o qeNT ST Tael TTTEFRIT AT Areae Teqd Hel-

() T ATERLHAT F IJUTAE-V 3 STAHTE TRITSHAT L F H 1L

(@) wad AT RIS AT STATET ST ] GIEHT TAT AN AT ST TTRIF Feh qigd
@A g gHTETT et fe)

(1) =| ATTG=AT F AT T 6T T HSSUAIT & AT, T3 TRASATG FH ST FLAH UG a1
gt 7 R 2 (Tamdu sfaR=aT 2006, Tt r.ar. 1533 (31) e 14 frawew, 2006 F Iqaet
T AN FA gq Med s@EdEr § &7 [Hq aawa aret qaq Faior oS a1 e
TTSTATSA T BIEHT) AT TITSATSA o [olT THIh LI 6 97 awqa samsu e

(71) STriae femer RO i SaT Taed TISHT S3Ms U STrere==T 2006, HeiE F1.37. 1533 (3F) e
14 v, 2006 F IS FT AW FA g Hetfd srEeiar F #87 [fT & arf ga= [t
TRETSTATSA AT ATATET TS T BT

(3.) TATE, a9 3T AT TAAT HATAT T a@ 14 AT, 2014 F ITHeh FHIATAT T HEAT -
17011/8/92-3=u-ll T Tg=Te fhu w srfsysreont & & freft stf¥eheor 3T 1:4000 et § GATX
oraT T Hremse A SEE TAHIUEHuH g7 WU U SqEN Sa @l I7 UAciud &
AT T ITART AT 197 2T
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(ii)

) =0 AfEg=AT F T TA AT TS AqHEIRT TET ST T TISHT F AL, TRATSAT hl H T30

T TRASHAT & T &l Heeeie J w F90F &9 ¥ ITSIAT Fd gU IT4Fd A= 9T
FEATLTIT THATSAT il FILET|

() Hremsre qmEt Sed amrera: aREsET F se-are F 7 frendies & #r aftafera T war g

3T o= arfegiea wiivRafadi e & dagashar o=t afga d@remsre-|, 1, 1 & IV &= #ir off
ZOTTAT 13T 2

(ST) ST ARETE ST TA-STA 6 SNTerd HEaT aredt TRASHTS 6 o7 Jafea asd Iguor Ha=rr

TSt STAT §F TS &3 ol TGO HIA0 IR T “TAT0T FA 6l qgid” AT UAAET| TS, T
= a7 A7 wgur AT atafa i q@ qgafa e a8t 6 T2 g a7 TS F WA ST
F B F TgeT TEATas G S° SATEAAT o STelTe HoT AT A T2Ia 6T ST

Tefera T A oy TR JAqulfed T ST Tae ST F TETe J9T o0 Jfeg=r

FqITAT § ITYFT GT (i) H TAoa T aearasii Sl = FT A T Aread fi I 6 e & 918 &7
& sty & iz et & e wam-

(iif)

(F) 3T TRITSATAT AT FAFATI F forw fF 5 % Saeu afeg@==T 2006, d&ai® Fr.3m 1533
(31) AT 14 &, 2006 AR BAT &, ST ATTHAAT 2006 F refiT THIRT TATTRT FHT
T F & 70 Fwaer 9l F Sl A @ qRASHTE g aerd ST e TTEew sowr
frerfel Tt a9 s SerEr aiEdd @Ered a1 ueEsmiun Ay sfud w quriy,
Hraresre-| 7t Hremeee-1V et § Rua ud aofy = i afiasaret # oo, demree s
24 sfaw fRrerieer Faer qaiawor, av i sterarg ThEdd Joras gRT Seied UHesrs Uy FiT &f
SITUAY Tfeh 98 S T&aT9 F Gae § GHihd TATFL0T AT 3 HISTE ATy & FT
|

(@) TET S Tag TR0 o9l HRrel 9ai@w, aq o7 Sqarg aiaad #Arad &l 39
TRETSHTl AT FAFAT o forg [reg ey srfarg=mT, 2006 # wftafera 92t fram w8 g
I T HIASE AT AN BT & ST ST Hssie-| AT Hemeste-1V et | a2, sfua
FT

(1) 3T TRIATSATS IT FIAFRATIT 6 [T ST ST ATLAAT, 2006 H AEATAT A1 8 fohg 39 9T
T SATEGEAT AN FAT § T ST Hremeste-11 a7 Hremwsre-11| &= § Raq g, 7% gafdq deeud
FTT TEaTae: | T ST UTeq g1 o |78 fae o < o= srom

() I THETOT qRASETEA it 29 H B 9 a8 ATIG=AT AR] St § g S stfeeEET, 2006
% TSN I AN FA g HaTd sTaeiar § w7 [Ha gorwe aret aRIrsesh & 718 § UH
STTEROTT T STAHIGT T X 1 GALTSE a1 6 (T TE ST Taer ITTEweor st
TorTTert 1 Hefara TS AT T9 TS &3 % FTSIAT ITTEHRTOT hl ST HT|

TATAXT A 3T AT THaa HATAT TS ST TG TTTeheor i THonTiert & e 9% 918 f&m
H srate & Faw of TRATSET TEaEt F O 28 SfegEar F qffi sty 57w #7 w FE
T

T TET ST TareT TTTEHT0T SeTeh TN AT Fohegl oTe 0N & Fwrefier 7 2f, a7 Tg T ALFT
ATET TF ST & JITET F TATGLOT (AT, ST Fafad o) a1 59 o7 g3 it foeuadt &
AT &, T AT T o6 a8 IFq ATALAAT 6 ST o HAeaTgae yearar 9¢ feoaoft 3 8T
AT #:)
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(v)  =E ATIg=ET F oFefiT aRASETe A & T AT 919 a9 v Aty & forg fEfewr gRft, 1
Rt waeft e U ST S F AT A § 6 a9 F i e 96 7 w5
TATAT A gl AT
faferTeaar &1 stfesha® i aul it srarer & o s Beara Bar ST g, 93q arees g
AfemTeTar &7 srate o Jiqe aataa s J7 9 TST &7 T ST T4 TTIAFRTOT FIT AATTiT it
faferreaar & faeam gg &t T R a1 gafea yrfeeer Fir sreaee yeqa AT S

(vi) SO TETT ¥ % IUad AR -

(F) TRASHT & TEATAH & (1T Tg STHATI NI o a8 TAH FdeT a9 il 1 7 3 31 FeEea< il
fafer 1 gafea s i (o) #v g s atve gt § watEei smmtr
et MaedT T2 aat & gag § THarits Aqarad Xule & H A IS 6 Tedrash
FATIT TEA 0l TS THT SATATAT IS TG HL 3T TATSHAT o6 TEqTa FIT T8 o0l T2 UHT
Tt T et #7 Ifedtsh STHA | YRIiera R ST sie ekl aiaat |&tea ad s
T TTIAHYOT T ae e 9¥ et ot =7f=<F F1 SqTeg FLT8 STuItT|

@) sraTer e i gefea AR arfasrr i eeree v ofF wefia G smom)

(Vi)  TET SO Ty ITTERT0r il /AT § TETAr a910 W@ g, T8 ST ST e TTTEawar &

T AT o6 a8 28 IRASET & o0 q9i9q S@99rze ghorg ¢ 3T 39 9¢ FEg«!, #ddq, &0 T

T, sy oo, SeerEAl, IeAsal 9T A TS FRATS TAT AT ATATAT F AT Alad AGrerdt /A

ST HETST ST TLHRIT AT §F ST & il ATHIGT HSTSUHT Tl ATATE F |

9. 9 ATAg=AT T FAqdT
(i) TATALT (FLEA) SATerT=aH, 1986 (1986 T 29) F Aefid TH SATSHAAT o HIATTAAT 3T AT T4T
I AT [T 9TaT o FATITAT o TS [0 oTRRAT G & & T3 TATAToG & H TI1E20T, J9 317
AT Tadd AT, T GCR AT 9 ST &7 TLTEA, TET ST T4 TR oY T AT 99 15T
A TET ST T T 0 T2 6 TE 3,
(i) TS & SO T TR0 AT T TR AT 69 ST &7 g A4 a4 TEHT07 i 5T,
FRIFTA ST AT T TATALON, T 3T AT TRATT FATAT G HIAA T Iwaqd TAATAT ZTT 1993 i
Tz af=reT 664 & faU 70 sreert T AR Tg o Afag=a T ST 79 2l
(i)  TTST ALERIT AAAT € TT & FT AT S TG TR 6 ATEEAAT o6 Taq 3T AT &g
TAT =8 H1H § TEAAT T g &I T T Ica<ardl gRil, T LR AT T T &7 I LR gared
S wfSrege it sreaerar § ET 0" AETadl T T il SHd Tga digd T TOnEd el
TEET F 0 q w9 o oAt attafag g6 siv o5 aewr, dafam e afwee F s o
ATERLAT & YA T2 8= FT qehi|
(v)  HEeeT S, Sasraat afgd WOne ad quaErat i aEmm cweat Shw g6y § adg
AT ST sfag=aT 20115 STl & eI o= =T wreq off, Fheq e |99 § 3% ATSG=AT & e
TS TTTEERTTAT & ST=T AqHIET T Al [T AT 8, 9¢ A= datea & S a9 Iraswr
FIT T3 STTONTT ST SMaTe Sahre il &l Metarted o & srefie fafaafae B somm, sraiq

(F) I ITART foeT aeg At arforsas wfafater & forg 7t foram somm;

(@) e (el AT-TLORRIT e THETT I o=T a7 Said dgi (3T ST,
10. U &% 9 R Ry e &9 ff SraEswar g
10.1  afa dagwehie adiw & (@) :

(i) 37 97 3.1 ® Sfeataa @t AT % o, UHT wehigd Y94e TS0 (SMEUHT) T i STus,
ST o7 ATAL 6 ATA-A7T Fog, aTeq(d 6 G0 S Taed, SHTareal, i, Ul g F= % [0 qrasfih
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T T, ATHRTAS, A=A, T, TEF SIgl, TATId TA-[ART T, Hawst SEr e+ aHrr i
AALITFHATSAT TAT THAT ST L H Jheg g 3N T AT STTETAl T S ATl TATAT T AT AT L@ 31T
AETHIT T T ST Taer ATSTATS 20l JATLT % (70 ARTELT, g1 & SIed aare Bhar s

(i)  ¥geml Afgd @ qHEET & A= & e aE S| 6geT ST g0 54 aF s uadl
FqAIea S sAfggi=a T smar g, 99 & TRuea Faredr & o osmter s\ &g, e,
FYT/FFHATT | TATH * ATAT TIA, ATRTAT AT, T, TSeh, SIGT, STATI, ST [T TOTer!, Fadst il
HTHAT T HTHAT ST T WL &F ST AT

10.2 s dFaTe DT A g&F g q€ F Gl & g Heres
(i) TET TFATe & TAEr qaehia Zar ofiT =T o7 dc & Z7 A7 =7 =T & sfaiq
Tftafera o s
(i)  UH qTET AT H TAH-H AT AR THRATL GIT THT Al SATGA T JET GO T4 q&d
qffr a2 ¥ gt % g, gy i i v=diue 7 20 fiex #7 Hrarsre, U9 6T 9981 F o
THTT &9 § A1 R ¥ Feferied fEsarT [Raa B Sroar-

(F) TGN F THAUSA T 20 Wi F favd T THETAT ok HIS(aT AT et it
TIEAA AT SAHT AT AT ST, G919, 9 &= § Gt 90 [ £ sqata
SRR

(@) HRNT IALTE S AT Thed & U SE, 7=t g@e & o wome, S i
TvEAd % foro v, ara e a8 § T ST 91T Joed TEERIT, SRt [REter @
T, T FAA, AR I AT AT HA, 3T =A@ qrarart & sTeqei=
Hraresre Hare d BT s

(i) BT ST S ATEAAT, 2011 FLAT FAT, 20(3), AL 6 AT, 2011 3 SFTATT ST o6
AAGT AT AT A Feha™ § e gq 9T AN AT &, THiFd G TAGT TS0
(FmEsmsuad), v ot giv F forw geEtaa aeEi/Ae T &9 g a9 Fir SIust i
fterfefer st & U q=iewer, a9 oY Soar] Thadd 5o0ad &1 T&d S|
sresmsuady 3 fafera g 9% =0 Afeg=aT & Iudy A 981 2 siw wHrerwere srfergEeT,
2011 &w&aT &, 19(37), e 6 e, 2011 F ITaei & FqAR, HSSuadt ar] gt
T2

10.3 Jgc HaS i TWRYTCET SAT3H F A< A qreT Hisiee &89

(i) Food Az &7 & WA A qLar o TRIer & o G997 gor 11, i, 3ami, Hemsre-1l &
ST i fasre FreEret # Feifa FIETeadl &7 97 SaaTHe ST, F &7 § a9igd a7 ST ST TR
qEgTelt, AR AT gage  Haidd F1A1 & o0 @2eqq, Searme snfe Faro & g & 15% 9
TATT FADT ol STHTT g S UH Gl TATHI o6 SAETHI AT ATIOMTSAH ITANT ol SATHAIT Aol T

(i)  "WreATerT & # Aot oe & forw, fiemes-l aF § omersar ontew &I v Ao, farerw
TRt ® Fae ATt TTERTort g1 6T STTOAT STEi deid ST Jael TIraeeor S et s
a1 FLHIT o STHIET o sTeqefiT UHT ey ST F o [0 Hils ahioqF qree e dgl g 3T A1
ot T aaeafa o § UH &S24 &7 AR F#3AT saRgr g av =i THRaT % 30 TeTad 37 959 gu a1
TS T Foeg, ATETN &= T ATH A1 AT, o aeqTd H7 TIAgLh FJEATITT 6T ST

[T, &. 19-112/2013-ar$T-11]]
feeer A g, S af=a
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SuTEY-|
TR RaRdt dagmsfiar &= % forg sweror, e sik yeaw s
TEMT 3T TGN T TTHRT Faal & (SUAT) Ag-FITcHE [FqTaride & Rt a0 T@d § Agadqor
T [FATd 81 F= aqeald, 9% ae, AT (9id SATe, Teid werd, Teddr qiadd, @1 T 6 T4 &l
R 2 § 98T 39 € o T Gadl S TEEAT d-, FHRATdl ST GATTHAT % fawg ITHfds e %
&7 | FTT FLd gl SUAY, TET ASHTAHT 6 o7 TeTer 3w sroreder qrifeatas Jard Y& w3k a2 6l AT
THRIAT JAT0 TEaT 81 T ATARRE, 2 qoaam [arteash ¥ gg? arel e= @ a2 F arg-are fRua 8
A ITAFA &l TALATATSAT 37T TAAT T LA ST FLEAT STALTF 2l STl 2
1. T ST
(i) JUUE ATHEST AT TANT HTeh UARTTHENUH T 97 SUAT A TgA1 il SATUIAT ¥ HAT-vam [aita
T ST
(i) TTAT F FTAT T GLAT T Iool@ FLd gU, TH ATEAAT § TAT3{qlate Ariee Hgidr & Jqamr
T[T LRI ST T ST &5 TATEHT TR ATHHTT F A1eqH7 & T UHdT JATT FLIAT|
(iii) =o STTERg=AT % 31efie e iR sy Hisreuadt #§ gftafea AT s
T SUHT 3 HLEA0T, AT 3T Taee o e srqers 2 faforse ot feferfea €-
1.1 =g a9 :
(i) Foeg aAEaTd T A (Feeron) sferfaay, 1980 (1980 T 69) F srefiw = & =7 § =riua
T Bl
= SfeeET § T o7 a1a & gid gu W, Fafed ToT S A7 99 TS S TATHAT AT Fa 1 qea
FIET A (H2eAT) SAterfaae, 1980 F orefie a=s(H % &7 § A[(Ud I9q ATA=aH,1980 F I AR FT|
(i) == (Feeron) srfarfaerg, 1980 % stefier =ifva 72 ¥ 7 F=g Feufa
(F) TR G H g aaeqid wl Harad Ted/Hg AT T29T h TR g ad7T hh
ST ATEAT g ATSHT o STETE 9 F8rq ohaT SITa Iie s, a=eqra &= 1000
T Hiex | AT g qT Fog aediad & il TS % qTI-A7F 50 HieT F T &
g™ Far Sroam 50 fieT & T g% 847 FT SYANT, 39U AR w1, wes
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 18th January, 2019

G.S.R. 37(E).—Whereas by notification of the Government of India in the erstwhile Ministry
of Environment and Forests number S.0.19 (E), dated the 6" January, 2011 (hereinafter referred to
as the Coastal Regulation Zone Notification, 2011), the Central Government declared certain
coastal stretches as Coastal Regulation Zone (hereinafter referred to as the CRZ) under section 3
of Environment (Protection) Act, 1986 (29 0f 1986);

And Whereas, the Ministry of Environment, Forest and Climate Change has received
representations from various coastal States and Union territories, besides other stakeholders,
regarding certain provisions in the Coastal Regulation Zone Notification, 2011 related to
management and conservation of marine and coastal ecosystems, development in coastal areas,
eco-tourism, livelihood options and sustainable development of coastal communities etc.;

And Whereas, various State Governments and Union territory administrations and
stakeholders have requested the Ministry of Environment, Forest and Climate Change to address
the concerns related to coastal environment and sustainable development with respect to the
Coastal Regulation Zone Notification, 2011;

And Whereas, the Ministry of Environment, Forest and Climate Change had constituted a
Committee under the Chairmanship of Dr. Shailesh Nayak to examine various issues and concerns
of coastal States and Union territories and various stakeholders, relating to the Coastal Regulation
Zone Notification 2011 and to recommend appropriate changes in the said Notification;

And Whereas, the report submitted by Dr. Shailesh Nayak Committee has been examined in
the Ministry and consultations have been held with various stakeholders in this regard;

And Whereas, a draft Coastal Regulation Zone Notification, 2018 was issued and hosted in
the website of the Ministry of Environment, Forest and Climate Change on the 18" April, 2018
seeking comments and suggestions from all concerned;

And Whereas, objections and suggestions received in response to the above mentioned
draft Coastal Regulation Zone Notification, 2018 have been duly considered by the Central
Government;

Now, therefore in exercise of the powers conferred by sub-section (1) and clause (v) of sub-
section (2) of section 3 of the Environment (Protection) Act, 1986 (29 of 1986) and in supersession
of the Coastal Regulation Zone Notification 2011, number S.O. 19(E), dated the 6" January, 2011,
except as respects things done or omitted to be done before such supersession, the Central
Government, with a view to conserve and protect the unique environment of coastal stretches and
marine areas, besides livelihood security to the fisher communities and other local communities in
the coastal areas and to promote sustainable development based on scientific principles taking into
account the dangers of natural hazards, sea level rise due to global warming, do hereby, declares
the coastal stretches of the country and the water area up to its territorial water limit, excluding the
islands of Andaman and Nicobar and Lakshadweep and the marine areas surrounding these
islands, as Coastal Regulation Zone as under:-

(i) The land area from High Tide Line (hereinafter referred to as the HTL) to 500 meters on the
landward side along the sea front.

Explanation. - For the purposes of this notification, the HTL means the line on the land upto
which the highest water line reaches during the spring tide, as demarcated by the National
Centre for Sustainable Coastal Management (NCSCM) in accordance with the laid down
procedures and made available to various coastal States and Union territories.

(i) CRZ shall apply to the land area between HTL to 50 meters or width of the creek, whichever
is less on the landward side along the tidal influenced water bodies that are connected to the
sea and the distance upto which development along such tidal influenced water bodies is to
be regulated shall be governed by the distance upto which the tidal effects are experienced
which shall be determined based on salinity concentration of five parts per thousand (ppt)
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measured during the driest period of the year and distance up to which tidal effects are
experienced shall be clearly identified and demarcated accordingly in the Coastal Zone
Management Plan (hereinafter referred to as the CZMP):

Provided that the CRZ limit of 50 meters or width of the creek whichever is less, shall be
subject to revision and final approval of the respective CZMPs as per this notification, framed
with due consultative process, public hearing etc. and environmental safeguards enlisted
therein, and till such time the CZMP to this notification is approved, the limit of 100 meters or
width of the creek whichever is less, shall continue to apply.

Explanation.- For the purposes of this sub-paragraph the expression “tidal influenced water
bodies” means the water bodies influenced by tidal effects from sea in the bays, estuaries,
rivers, creeks, backwaters, lagoons, ponds that are connected to the sea.

(iii)  The “intertidal zone” means land area between the HTL and the Low Tide Line (hereinafter
referred to as the LTL).

(iv) The water and the bed area between the LTL to the territorial water limit (12 Nm) in case of
sea and the water and the bed area between LTL at the bank to the LTL on the opposite
side of the bank, of tidal influenced water bodies.

2.0 Classification of CRZ. — For the purpose of conserving and protecting the coastal areas
and marine waters, the CRZ area shall be classified as follows, namely: -

2.1 CRZ-I areas are environmentally most critical and are further classified as under:
211 CRz-l A:

(@) CRZ-1 A shall constitute the following ecologically sensitive areas (ESAs) and the geo-
morphological features which play a role in maintaining the integrity of the coast viz.:

(i) Mangroves (in case mangrove area is more than 1000 square meters, a buffer of 50
meters along the mangroves shall be provided and such area shall also constitute CRZ-I
A);

ii) Corals and coral reefs;
iii) Sand dunes;
iv) Biologically active mudflats;

—~ o~ o~ o~

v) National parks, marine parks, sanctuaries, reserve forests, wildlife habitats and other
protected areas under the provisions of Wild Life (Protection) Act, 1972 (53 of 1972),
Forest (Conservation) Act, 1980 (69 of 1980) or Environment (Protection) Act, 1986 (29
0f 1986), including Biosphere Reserves;

vi) Salt marshes;

i
vii) Turtle nesting grounds;

viii) Horse shoe crabs’ habitats;
iX) Sea grass beds;

x) Nesting grounds of birds;

(
(
(
(
(
(

xi) Areas or structures of archaeological importance and heritage sites.

(b) A detailed environment management plan shall be formulated by the states and Union
territories for such ecologically sensitive areas in respective territories, as mapped out by
the National Centre for Sustainable Coastal Management (NCSCM), Chennai based on
guidelines as contained in Annexure-l to this notification and integrated with the CZMP.

2.1.2 CRZ-IB:

The intertidal zone i.e. the area between Low Tide Line and High Tide Line shall constitute
the CRZ-I B.
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22  CRZ-:

CRZ-IlI shall constitute the developed land areas up to or close to the shoreline, within the existing
municipal limits or in other existing legally designated urban areas, which are substantially built-up
with a ratio of built-up plots to that of total plots being more than 50 per cent and have been
provided with drainage and approach roads and other infrastructural facilities, such as water supply,
sewerage mains, etc.

23  CRz-:

Land areas that are relatively undisturbed (viz. rural areas, etc.) and those which do not fall under
CRZ-11, shall constitute CRZ-Ill, and CRZ-Ill shall be further classified into following categories: -

2.3.1 CRZ-ll A:

Such densely populated CRZ-11I areas, where the population density is more than 2161 per square
kilometre as per 2011 census base, shall be designated as CRZ-Ill A and in CRZ-Ill A, area up to
50 meters from the HTL on the landward side shall be earmarked as the ‘No Development Zone
(NDZ2)’, provided the CZMP as per this notification, framed with due consultative process, have been
approved, failing which, a NDZ of 200 meters shall continue to apply.

2.3.2 CRZ- B:

All other CRZ-III areas with population density of less than 2161 per square kilometre, as per 2011
census base, shall be designated as CRZ-IIl B and in CRZ-Ill B, the area up to 200 meters from the
HTL on the landward side shall be earmarked as the ‘No Development Zone (NDZ)’.

2.3.3:

Land area up to 50 meters from the HTL, or width of the creek whichever is less, along the tidal
influenced water bodies in the CRZ lll, shall also be earmarked as the NDZ in CRZ 1.

Note: The NDZ shall not be applicable in the areas falling within notified Port limits.
2.4 CRZ-IV:

The CRZ- IV shall constitute the water area and shall be further classified as under:-
241 CRZ-IVA:

The water area and the sea bed area between the Low Tide Line up to twelve nautical miles on the
seaward side shall constitute CRZ-IV A.

2.4.2 CRZ-IVB:

CRZ-1V B areas shall include the water area and the bed area between LTL at the bank of the tidal
influenced water body to the LTL on the opposite side of the bank, extending from the mouth of the
water body at the sea up to the influence of tide, i.e., salinity of five parts per thousand (ppt) during
the driest season of the year.

3.0 Areas requiring special consideration in the CRZ.- Following coastal areas shall be
accorded special consideration for the purpose of protecting the critical coastal environment and
difficulties faced by local communities: -

3.1 Critically Vulnerable Coastal Areas (CVCA):

Sundarban region of West Bengal and other ecologically sensitive areas identified as under
Environment (Protection) Act, 1986 such as Gulf of Khambat and Gulf of Kutchh in Gujarat,
Malvan, Achra-Ratnagiri in Maharashtra, Karwar and Coondapur in Karnataka, Vembanad in
Kerala, Gulf of Mannar in Tamil Nadu, Bhaitarkanika in Odisha, Coringa, East Godavari and
Krishna in Andhra Pradesh shall be treated as Critical Vulnerable Coastal Areas (CVCA) and
managed with the involvement of coastal communities including fisher folk who depend on
coastal resources for their sustainable livelihood.

3.2 CRZ for inland Backwater islands and islands along the mainland coast.
3.3  CRZfalling within municipal limits of Greater Mumbai.
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4. Prohibited activities within CRZ.- The following activities shall be prohibited, in general, within
the entire CRZ and exceptions to these and other permissible and regulated activities in specific
CRZ categories viz. CRZ-I, II, Ill and 1V, shall be governed by the provisions of paragraph 5:-

(i)
(ii)

(xi)

Setting up of new industries and expansion of existing industries, operations or processes.

Manufacture or handling of oil, storage or disposal of hazardous substances as specified in
the notification of the Ministry of Environment, Forest and Climate Change number
G.S.R.395 (E), dated the 4™ April, 2016.

Setting up of new fish processing units.

Land reclamation, bunding or disturbing the natural course of seawater except for the
activities permissible under this notification and executed with prior permission from the
competent authority.

Discharge of untreated waste and effluents from industries, cities or towns and other human
settlements.

Dumping of city or town wastes including construction debris, industrial solid wastes, fly ash
for the purpose of land filling.

Port and harbour projects in high eroding stretches of the coast.
Mining of sand, rocks and other sub-strata materials.
Dressing or altering of active sand dunes.

In order to safeguard the aquatic system and marine life, disposal of plastic into the coastal
waters shall be prohibited and adequate measures for management and disposal of plastic
materials shall be undertaken in the CRZ.

Drawal of ground water.

5. Regulation of permissible activities in CRZ:
5.1 CRZ-I:
5.1.1. CRZ-lA:

These areas are ecologically most sensitive and generally no activities shall be permitted to be
carried out in the CRZ-I A area, with following exceptions:-

Eco-tourism activities such as mangrove walks, tree huts, nature trails, etc., in identified
stretches areas subject to such eco-tourism plan featuring in the approved CZMP as per this
notification, framed with due consultative process, public hearing, etc. and further subject to
environmental safeguards and precautions related to the Ecologically Sensitive Areas, as
enlisted in the CZMP.

In the mangrove buffer, only such activities shall be permitted like laying of pipelines,
transmission lines, conveyance systems or mechanisms and construction of road on stilts,
etc. that are required for public utilities.

Construction of roads and roads on stilts, by way of reclamation in CRZ-| areas, shall be
permitted only in exceptional cases for defence, strategic purposes and public utilities,
subject to a detailed marine or terrestrial or both environment impact assessment, to be
recommended by the Coastal Zone Management Authority and approved by the Ministry of
Environment, Forest and Climate Change; and in case construction of such roads passes
through mangrove areas or is likely to damage the mangroves, a minimum three times the
mangrove area affected or destroyed or cut during the construction process shall be taken
up for compensatory plantation of mangroves.

5.1.2 CRZ-I B - The inter tidal areas:

Activities shall be regulated or permissible in the CRZ-I B areas as under:-

(i) Land reclamation, bunding, etc. shall be permitted only for activities such as,-
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(xi)

(a) foreshore facilities like ports, harbours, Jetties, wharves, quays, slipway, bridges, hover
ports for coast guard, sea links, etc;

(b) projects for defence, strategic and security purposes;

(c) road on stilts, provided that such roads shall not be authorised for permitting
development on the landward side of such roads, till the existing High Tide Line:

Provided that the use of reclaimed land may be permitted only for public utilities such as
mass rapid or multimodal transit system, construction and installation of all necessary
associated public utilities and infrastructure to operate such transit or transport system
including those for electrical or electronic signaling system, transit stopover of permitted
designs; except for any industrial operation, repair or maintenance;

(d) measures for control of erosion;
(e) maintenance and clearing of waterways, channels, ports and hover ports for coast guard;

(f) measures to prevent sand bars, installation of tidal regulators, laying of storm water drains
or for structure for prevention of salinity ingress and freshwater recharge.

Activities related to waterfront or directly needing foreshore facilities such as ports and
harbours, jetties, quays, wharves, erosion control measures, breakwaters, pipelines,
lighthouses, navigational safety facilities, coastal police stations, Indian coast guard stations
and the like.

Power by non-conventional energy sources and associated facilities.

Transfer of hazardous substances from ships to Ports, terminals and refineries and vice
versa.

Facilities for receipt and storage of petroleum products and liquefied natural gas as specified
in Annexure-1l to this notification, subject to implementation of safety regulations including
guidelines issued by the Oil Industry Safety Directorate in the Ministry of Petroleum and
Natural Gas and guidelines issued by the Ministry of Environment, Forest and Climate
Change, provided that such facilities are for receipt and storage of fertilizers and raw
materials required for fertilizers, like ammonia, phosphoric acid, sulphur, sulphuric acid, nitric
acid, etc.

Storage of non-hazardous cargo i.e. edible oil, fertilizers and food grains in notified Ports.
Hatchery and natural fish drying.

Existing fish processing units may utilise 25% additional plinth area for modernisation
purposes (only for additional equipment and pollution control measures) subject to the
following:-

(a) Floor Space Index of such reconstruction not exceeding the permissible Floor Space
Index as per prevalent town and country planning regulations;

(b) additional plinth area is constructed only to the landward side.

(c) approval of the concerned State Pollution Control Board or Pollution Control Committee.
Treatment facilities for waste and effluents and conveyance of treated effluents.

Storm water drains.

Projects classified as strategic, defence related projects and projects of the Department of
Atomic Energy, Government of India.

Manual mining of atomic mineral(s) notified under Part-B of the First Schedule to the Mining
and Minerals (Development and Regulation) Act, 1957)(67 of 1957) occurring as such or in
association with one or other minerals in the intertidal zone by such agencies as authorised
by the Department of Atomic Energy, Government of India as per mining plan approved by
the Atomic Mineral Directorate for Exploration and Research:
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(xiii)

(xiv)

(i)

(iv)

Provided that the manual mining operations shall be carried out only by deploying persons
using baskets and hand spades for collection of ore or mineral within the intertidal zone and
as per approved mining plan, without deploying or using drilling and blasting or Heavy Earth
Moving Machinery in the intertidal zone.

Exploration and extraction of oil and natural gas and all associated activities and facilities
thereto;

Foreshore requiring facilities for transport of raw materials, facilities for intake of cooling
water, intake water for desalination plants, etc, and outfall for discharge of treated
wastewater or cooling water from thermal power plants in conformity with the environmental
standards notified by Ministry of Environment, Forest and Climate Change and relevant
directions of Central Pollution Control Board (CPCB) or State Pollution Control Board
(SPCB) or Pollution Control Committee (PCC), as the case may be.

Pipelines, conveying systems including transmission lines.

Weather radar for monitoring of cyclones prediction, ocean observation platforms, movement
and associated activities.

Salt harvesting and associated facilities.

Desalination plants and associated facilities.

CRZ-II:

Activities as permitted in CRZ-I B, shall also be permissible in CRZ-11, in so far as applicable.

Construction of buildings for residential purposes, schools, hospitals, institutions, offices,
public places, etc. shall be permitted only on the landward side of the existing road, or on the
landward side of existing authorised fixed structures:

Provided that no permission for construction of buildings shall be given on landward side of
any new roads which are constructed on the seaward side of an existing road.

Buildings permitted as in (ii) above, shall be subject to the local town and country planning
regulations as applicable from time to time, and the norms for the Floor Space Index (FSI) or
Floor Area Ratio (FAR) prevailing as on the date of this Notification, and in the event that
there is a need for amendment of the FSI after the date of publication of this notification in
the official Gazette, the Urban Local Body or State Government or Union territory
Administration shall approach the Ministry of Environment, Forest and Climate Change
through the concerned State Coastal Zone Management Authority (SCZMA) or Union
Territory Coastal Zone Management Authority, as the case may be and the SCZMA shall
forward the proposal to the National Coastal Zone Management Authority (NCZMA) with its
views in the matter, and the NCZMA shall thereafter examine various aspects like availability
of public amenities, environmental protection measures, etc., and take a suitable decision on
the proposal and it shall be the responsibility of the concerned Town Planning Authority to
ensure that the Solid Wastes are handled as per respective Solid Waste Management Rules
and no untreated sewage is discharged on to the coast or coastal waters.

Reconstruction of authorised buildings shall be permitted, without change in present land
use, subject to the local town and country planning regulations as applicable from time to
time, and the norms for the Floor Space Index or Floor Area Ratio, prevailing as on the date
of publication of this notification in the official Gazette and in the event that there is a need
for amendment of the FSI after the said date of this notification, the Urban Local Body or
State Government or Union territory Administration shall approach the Ministry of
Environment, Forest and Climate Change through the concerned State Coastal Zone
Management Authority (SCZMA) or Union Territory Coastal Zone Management Authority, as
the case may be and the CZMA shall forward the proposal to the National Coastal Zone
Management Authority (NCZMA) with its views in the matter, and the NCZMA shall
thereafter examine various aspects like availability of public amenities, environmental
protection measures etc,. and take a suitable decision on the proposal and it shall be the
responsibility of the concerned Town Planning Authority to ensure that the Solid Wastes are
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handled as per respective Solid Waste Management Rules and no untreated sewage is
discharged on to the coast or coastal waters.

Development of vacant plots in designated areas for construction of beach resorts or hotels
or tourism development projects subject to the conditions or guidelines at Annexure-lll to
this notification.

Temporary tourism facilities shall be permissible in the beaches which shall only include
shacks, toilets or washrooms, change rooms, shower panels; walk ways constructed using
interlocking paver blocks, etc, drinking water facilities, seating arrangements, etc. and such
facilities shall however be permitted only subject to the tourism plan featuring in the
approved CZMP as per this notification, framed with due consultative process or public
hearing, etc. and further subject to environmental safeguards enlisted in the CZMP,
however, a minimum distance of 10 meter from HTL shall be maintained for setting up of
such facilities.

5.3 CRZ-lil:

(i)
(ii)

Activities as permitted in CRZ-I B, shall also be permissible in CRZ-1lI, in so far as applicable.
Regulation of activities in NDZ:
Following shall be permissible and regulated in the NDZ:-

(@) No construction shall be permitted within NDZ in CRZ IIl, except for repairs or
reconstruction of existing authorised structure not exceeding existing Floor Space Index,
existing plinth area and existing density and for permissible activities under this
notification including facilities essential for activities and construction or reconstruction of
dwelling units of traditional coastal communities including fisher folk, incorporating
necessary disaster management provisions and proper sanitation arrangements.

(b) Agriculture, horticulture, gardens, pastures, parks, playfields and forestry.

(c) Construction of dispensaries, schools, public rain shelter, community toilets, bridges,
roads, provision of facilities for water supply, drainage, sewerage, crematoria,
cemeteries and electric sub-station which are required for the local inhabitants may be
permitted on a case to case basis by Coastal Zone Management Authority (CZMA).

(d) Construction of units or auxiliary thereto for domestic sewage, treatment and disposal
with the prior approval of the concerned Pollution Control Board or Committee.

(e) Facilities required for local fishing communities such as fish drying yards, auction halls,
net mending yards, traditional boat building yards, ice plant, ice crushing units, fish
curing facilities and the like.

(f)  Wherever there is a national or State highway passing through the NDZ of CRZ-IIl areas,
temporary tourism facilities such as toilets, change rooms, drinking water facility and
temporary shacks can be taken up on the seaward side of the road.

On landward side of such roads in the NDZ, resorts or hotels and associated tourism
facilities shall be permitted and such facilities shall, however, be permitted only subject to
the incorporation of tourism plan in the approved CZMP as per this notification and the
conditions or guidelines at Annexure-lll, to this notification as applicable.

(g9) Temporary tourism facilities shall be permissible in the NDZ and beaches in the CRZ-llI

areas and such temporary facilities shall only include shacks, toilets or washrooms, change
rooms, shower panels, walk ways constructed using interlocking paver blocks, etc, drinking
water facilities, seating arrangements etc., and such facilities shall, however, be permitted
only subject to the tourism plan featuring in the approved CZMP as per this notification
subject to maintaining a minimum distance of 10 meters from HTL for setting up of such
facilities.

(h) Mining of atomic minerals notified under Part-B of the First Schedule to Mining and
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(i)

(v)

54

Minerals (Development and Regulation) Act, 1957 (67 of 1957) occurring as such or in
association with one or other minerals by such agencies as authorised by the Department of
Atomic Energy, Government of India, as per mining plan by the Atomic Mineral Directorate
for Exploration and Research.

Regulation of activities for CRZ-IIl areas beyond NDZ:

(a) Development of vacant plots in designated areas for construction of beach resorts or
hotels or tourism development projects subject to the conditions or guidelines at
Annexure-Ill to this notification.

(b) Construction or reconstruction of dwelling units, so long it is within the ambit of traditional
rights and customary uses such as existing fishing villages, etc. and building permission
for such construction or reconstruction will be subject to local town and country planning
rules, with an overall height of construction not exceeding 9 meters and with only two
floors (ground + one floor).

(c) The local communities including fishermen may be permitted to facilitate tourism through
‘home stay’ without changing the plinth area or design or facade of the existing houses.

(d) Construction of public rain shelters, community toilets, water supply drainage, sewerage,
roads, bridges, etc.

(e) Limestone mining:

Selective mining of limestone minerals may be permitted in specific identified areas
under the mining plans, which are adequately above the height of HTL, based on the
recommendations of reputed National Institutes in the mining field such as Council of
Scientific and Industrial Research (CSIR), Central Mining Research Institute etc.,
provided that the extraction of minerals shall be carried out not below a height of 1 meter
above the HTL and an adequate barrier shall be created so as to safeguard against
saline water incursion and subject to appropriate safeguards related to pollution of
coastal waters and prevention of coastal erosion.

(f) Mining of atomic minerals notified under Part-B of the First Schedule of Mining and
Minerals (Development and Regulation) Act, 1957 (67 of 1957) occurring as such or in
association with one or other minerals by such agencies as authorised by Department of
Atomic Energy, Government of India, as per mining plan by the Atomic Mineral
Directorate for Exploration and Research.

Drawing of groundwater and construction related thereto shall be prohibited within 200
meters of HTL except for the use of local communities in areas inhabited by them and in the
areas between 200 to 500 meters of the HTL, groundwater withdrawal may be permitted
only through manual means from ordinary wells for drinking, horticulture, agriculture and
fisheries, etc. where no other source of water is available and restrictions for such drawal
may be imposed by the designated Authority by State Government or Union territory
Administration in the areas affected by sea water intrusion, however, for horticulture and
agriculture purpose, micro irrigation promoted by Government welfare schemes shall be
permitted.

Development of airports in wastelands and non-arable lands in CRZ-1ll areas with adequate
environmental safeguards.

CRZ-IV:

Activities shall be permitted and regulated in the CRZ IV areas as under:-

(i)
(ii)

Traditional fishing and allied activities undertaken by local communities.
Land reclamation, bunding, etc to be permitted only for activities such as.-

(a) foreshore facilities like ports, harbours, Jetties, wharves, quays, slipway, bridges, sea
links and hover ports for coast guard ,etc;

(b) projects for defence, strategic and security purpose including coast guard;

340



341

38 THE GAZETTE OF INDIA : EXTRAORDINARY [PART ITI—SEC. 3(i)]

measures for control of erosion;
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maintenance and clearing of waterways, channels and ports;

@

measures to prevent sand bars, installation of tidal regulators, laying of storm water
drains or for structure for prevention of salinity ingress and freshwater recharge.

(iii)  Activities related to waterfront or directly needing foreshore facilities, such as ports and
harbours, jetties, quays, wharves, erosion control measures, breakwaters, pipelines,
navigational safety facilities and the like.

(iv)  Power by non-conventional energy sources and associated facilities such as offshore wind,
wave energy, ocean thermal energy conversion, etc.

Transfer of hazardous substances from ships to Ports.

)
(vi)  Storage of non-hazardous cargo like edible oil, fertilizers and food grains in notified Ports.
) Facilities for discharging treated effluents into the water course.

)

Projects classified as strategic and defence related projects including coast guard coastal
security network.

(ix)  Projects of department of Atomic Energy.

(x)  Exploration and extraction of oil and natural gas and all associated activities and facilities
thereto.

(xi)  Exploration and mining of atomic minerals notified under Part-B of the First Schedule of the
Mining and Minerals (Development and Regulation) Act, 1957 (67 of 1957), occurring as such
or in association with other mineral(s) and of such associated mineral(s).

(xii)  Foreshore requiring facilities for transport of raw materials, facilities for intake of cooling water
and outfall for discharge of treated wastewater or cooling water from thermal power plants,
and foreshore requiring facilities for transport of raw materials, facilities for intake of cooling
water and outfall for discharge of treated wastewater or cooling water from thermal power
plants, in conformity with the environmental standards notified by Ministry of Environment,
Forest and Climate Change and relevant directions of the Central Pollution Control Board or
State Pollution Control Board or Pollution Control Committee.

(xiii)  Pipelines, conveying systems including transmission lines.

(xiv)  Weather radar for monitoring of cyclone prediction, ocean observation platforms, movement
and associated activities.

(xv)  Construction of memorials or monuments and allied facilities by the concerned State
Government in CRZ-IV (A) areas, in exceptional cases, with adequate environmental
safeguards, subject to the following, namely: -

(a) the concerned State Government shall submit justification for locating the project in
CRZ-IVA area along with details of alternate sites considered and weightage matrix on
various parameters including environmental parameters, to State Coastal Zone
Management Authority who will examine the project and make recommendation to the
Central Government (Ministry of Environment, Forest and Climate Change) for grant of
Terms of Reference (ToRs) for preparation of an environmental impact assessment
report by the State Government;

(b) On grant of ToRs by the Central Government, the concerned State Government shall
submit the draft Environmental Impact Assessment report (EIA) with Environmental
Management Plan (EMP), draft Risk Assessment Report with Disaster Management
Plan (DMP) including on-site and off-site emergency plan and evacuation plan during
emergency, to the State Pollution Control Board for conduct of public hearing for the
proposed project in accordance with the procedure laid down under the Environment
Impact Assessment (EIA) notification number S.O. 1533(E), dated the 14™ September,
2006;
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(c) The concerned State Government shall, after addressing the relevant issues raised by
the public during the public hearing referred to in sub-item (b), submit the final EIA, EMP,
Risk Assessment and DMP, to the State CZMA for their examination and
recommendation to MoEF&CC;

(d) The Central Government may, if it considers necessary so to do, dispense with the
requirement of public hearing referred to in sub-clause (b), if it is satisfied that the project
will not involve rehabilitation and resettlement of the public or the project site is located
away from human habitation.

5.5 Requirement for Clearance from Department of Atomic Energy installations:

Prior to undertaking any developmental activity including construction of new structures, falling in
the boundary limits specified by Atomic Energy Regulatory Board (AERB) guidelines, prior
clearance shall be obtained from Department of Atomic Energy installations.

6. Coastal Zone Management Plan (CZMP)

(i) All coastal States and Union territory administrations shall revise or update their respective
coastal zone management plan (CZMP) framed under CRZ Notification, 2011 number S.O.
19(E), dated 6" January, 2011, as per provisions of this notification and submit to the
Ministry of Environment, Forest and Climate Change for approval at the earliest and all the
project activities attracting the provisions of this notification shall be required to be appraised
as per the updated CZMP under this notification and until and unless the CZMPs is so
revised or updated, provisions of this notification shall not apply and the CZMP as per
provisions of CRZ Notification, 2011 shall continue to be followed for appraisal and CRZ
clearance to such projects.

(i) The CZMP may be prepared or updated by the coastal State Government or Union territory
by engaging reputed and experienced scientific institution(s) or the agencies including the
National Centre for Sustainable Coastal Management (hereinafter referred to as the
NCSCM) of Ministry of Environment, Forest and Climate Change and in consultation with the
concerned stakeholders.

(iii) The coastal States and Union territories shall prepare draft CZMP in 1:25,000 scale map
identifying and classifying the CRZ areas within the respective territories in accordance with
the guidelines given in Annexure-IV to this notification, which involve public consultation.

All developmental activities listed in this notification shall be regulated by the State
Government, Union territory administration, the local authority or the concerned Coastal
Zone Management Authority within the framework of such approved CZMP, as the case may
be, in accordance with provisions of this notification.

(iv) The draft CZMP shall be submitted by the State Government or Union territory to the
concerned Coastal Zone Management Authority for appraisal, including appropriate
consultations, and recommendations in accordance with the procedure(s) laid down in the
Environment (Protection) Act, 1986 (29 of 1986).

(v) The Ministry of Environment, Forest and Climate Change shall thereafter consider and
approve the respective CZMP of concerned State Governments or Union territory
administrations.

(vi) The CZMP shall not normally be revised before a period of five years after which, the
concerned State Government or the Union territory may consider undertaking a revision.

7. CRZ clearance for permissible and regulated activities- Delegation:

(i) All permitted or regulated project activities attracting the provisions of this notification shall
be required to obtain CRZ clearance prior to their commencement.

(i) All development activities or projects in CRZ-1 and CRZ-1V areas, which are regulated or
permissible as per this notification, shall be dealt with by Ministry of Environment, Forest and
Climate Change for CRZ clearance, based on the recommendation of the concerned Coastal
Zone Management Authority.
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(i)

(iv)

(vi)

For all other permissible and regulated activities as per this notification, which fall purely in
CRZ-Il and CRZ-1ll areas, the CRZ clearance shall be considered by the concerned Coastal
Zone Management Authority and such projects in CRZ —II and Ill, which also happen to be
traversing through CRZ-I or CRZ-IV areas or both, CRZ clearance shall, however be
considered only by the Ministry of Environment, Forest and Climate Change, based on
recommendations of the concerned Coastal Zone Management Authority.

Projects or activities which attract the provisions of this notification as also the provisions of
EIA notification, 2006 number S.O. 1533(E), dated the 14" September, 2006, shall be dealt
with for a composite Environmental and CRZ clearance under EIA Notification, 2006 by the
concerned approving Authority, based on recommendations of the concerned Coastal Zone
Management Authority, as per delegations i.e., State Environmental Impact Assessment
Authority (hereinafter referred to as the SEIAA) or the Ministry of Environment, Forest and
Climate Change for category ‘B’ and category ‘A’ projects respectively.

In case of building or construction projects with built-up area less than the threshold limit
stipulated for attracting the provisions of the EIA Notification, 2006 these shall be approved
by the concerned local State or Union territory Planning Authorities in accordance with this
notification, after obtaining recommendations of the concerned Coastal Zone Management
Authority.

Only for self-dwelling units up to a total built up area of 300 square meters, approval shall be

accorded by the concerned local Authority, without the requirement of recommendations of
concerned Coastal Zone Management Authority and such authorities shall, however,
examine the proposal from the perspective of the Coastal Regulation Zone notification
before according approval.

Procedure for CRZ clearance for permissible and regulated activities:

The project proponents shall apply with the following documents to the concerned State or
the Union territory Coastal Zone Management Authority for seeking prior clearance under
this notification:-

(a) Project summary details as per Annexure-V to this notification.

(b) Rapid Environment Impact Assessment (EIA) Report including marine and terrestrial
component, as applicable, except for building construction projects or housing schemes.

(c) Comprehensive EIA with cumulative studies for projects, (except for building construction
projects or housing schemes with built-up area less than the threshold limit stipulated for
attracting the provisions of the EIA Notification, 2006 number S.O 1533(E), dated
14™ September, 2006) if located in low and medium eroding stretches, as per the CZMP
to this notification.

(d) Risk Assessment Report and Disaster Management Plan, except for building
construction projects or housing schemes with built-up area less than the threshold limit
stipulated for attracting the provisions of the EIA Notification, 2006 number S.O 1533(E),
dated 14" September, 2006).

(e) CRZ map in 1:4000 scale, drawn up by any of the agencies identified by the Ministry of
Environment, Forest and Climate Change vide its Office Order number J-17011/8/92-1A-
lll, dated the 14™ March, 2014 using the demarcation of the HTL or LTL, as carried out
by NCSCM.

(f) Project layout superimposed on the CRZ map duly indicating the project boundaries and
the CRZ category of the project location as per the approved Coastal Zone Management
Plan under this notification.

(g) The CRZ map normally covering 7 kilometre radius around the project site also indicating
the CRZ-I, Il, lll and IV areas including other notified ecologically sensitive areas.

(h) “Consent to establish” or No Objection Certificate from the concerned State Pollution
Control Board or Union territory Pollution Control Committee for the projects involving
treated discharge of industrial effluents and sewage, and in case prior consent of
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(ii)

Pollution Control Board or Pollution Control Committee is not obtained, the same shall be
ensured by the proponent before the start of the construction activity of the project,
following the clearance under this notification.

The concerned Coastal Zone Management Authority shall examine the documents in clause
(i) above, in accordance with the approved Coastal Zone Management Plan and in
compliance with this notification and make recommendations within a period of sixty days
from date of receipt of complete application as under: -

(a) For the projects or activities also attracting the EIA Notification, 2006 number S.O.
1533(E), dated 14™ September, 2006, the Coastal Zone Management Authority shall
forward its recommendations to Ministry of Environment, Forest and Climate Change or
SEIAA for category ‘A’ and category ‘B’ projects respectively, to enable a composite
clearance under the EIA Notification, 2006 number S.O. 1533(E), dated 14" September,
2006, however, even for such Category ‘B’ projects located in CRZ-I or CRZ-IV areas,
final recommendation for CRZ clearance shall be made only by the Ministry of
Environment, Forest and Climate Change to the concerned SEIAA to enable it to accord
a composite Environmental Clearance and CRZ clearance to the proposal.

(b) Coastal Zone Management Authority shall forward its recommendations to the Ministry of
Environment, Forest and Climate Change for the projects or activities not covered in the
EIA notification, 2006, but attracting this notification and located in CRZ-1 or CRZ-IV
areas.

(c) Projects or activities not covered in the aforesaid EIA Notification, 2006, but attracting
this notification and located in CRZ-1I or CRZ-Ill areas shall be considered for clearance
by the concerned Coastal Zone Management Authority within sixty days of the receipt of
the complete proposal from the proponent.

(d) In case of construction projects attracting this notification but with built-up area less than
the threshold limit stipulated for attracting the provisions of the aforesaid EIA Notification
2006, Coastal Zone Management Authority shall forward their recommendations to the
concerned State or Union territory planning authorities, to facilitate granting approval by
such authorities.

The Ministry of Environment, Forest and Climate Change shall consider complete project
proposals for clearance under this notification, based on the recommendations of the
Coastal Zone Management Authority, within a period of sixty days.

In case the Coastal Zone Management Authorities are not in operation due to their
reconstitution or any other reasons, then it shall be responsibility of the Department of
Environment in the State Government or Union territory Administration, who are the
custodian of the CZMP of respective States or Union territories, to provide comments and
recommend the proposals in terms of the provisions of the said notification.

The clearance accorded to the projects under this notification shall be valid for a period of
seven years, provided that the construction activities are completed and the operations
commence within seven years from the date of issue of such clearance.

The validity may be further extended for a maximum period of three years, provided an
application is made to the concerned authority by the applicant within the validity period,
along with recommendation for extension of validity of the clearance by the concerned State
or Union territory Coastal Zone Management Authority.

Post clearance monitoring:

(a) It shall be mandatory for the project proponent to submit half-yearly compliance reports
in respect of the stipulated terms and conditions of the environmental clearance in hard
and soft copies to the regulatory authority(s) concerned, on the 1% June and 31%
December of each calendar year and all such compliance reports submitted by the
project proponent shall be published in public domain and its copies shall be given to any
person on application to the concerned Coastal Zone Management Authority.
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(Vi)

(i)

10.

(b) The compliance report shall also be displayed on the website of the concerned
regulatory authority.

To maintain transparency in the working of the Coastal Zone Management Authority, it shall
be the responsibility of the Coastal Zone Management Authority to create a dedicated
website and post the agenda, minutes, decisions taken, clearance letters, violations, action
taken on the violations and court matters including the Orders of the Hon’ble Court as also
the approved CZMP of the respective State Government or Union territory.

Enforcement of this notification:

For the purposes of implementation and enforcement of the provisions of this notification and
compliance with conditions stipulated thereunder, the powers either original or delegated are
available under Environment (Protection) Act, 1986 (29 of 1986) with the Ministry of
Environment, Forest and Climate Change, State Government or the Union territory
Administration, National Coastal Zone Management Authority and the State or Union
territory Coastal Zone Management Authority;

The composition, tenure and mandate of National Coastal Zone Management Authority and
State Government or the Union territory Coastal Zone Management Authority have already
been notified by the Ministry of Environment, Forest and Climate Change in terms of Orders
of Hon’ble Supreme Court in Writ Petition 664 of 1993;

The State Government or the Union territory Coastal Zone Management Authority shall
primarily be responsible for enforcing and monitoring of this notification and to assist in this
task, the State Government and the Union territory shall constitute district level Committees
under the Chairmanship of the District Magistrate concerned comprising at least three
representatives of local traditional coastal communities including from fishermen, and the
State Government may consider the enforcement of this notification to the level of respective
District Magistrates.

The dwelling units of the traditional coastal communities including fishermen, tribals as were
permissible under the provisions of the Coastal Regulation Zone notification, 2011 number
S.0. 19(E), dated the 6™ January, 2011, but which have not obtained formal approval from
concerned authorities under the said Notification shall be considered by the respective
Coastal Zone Management Authority and the dwelling units shall be regularised subject to
the following condition, namely: -

(a) these are not used for any commercial activity;
(b) these are not sold or transferred to non-traditional coastal community.
Areas requiring special consideration:

10.1 Critically Vulnerable Coastal Areas (CVCASs):

(i)

For all the CVCAs mentioned in sub-paragraph 3.1, Integrated Management Plans (IMPs)
shall be prepared, which shall, inter alia, keep in view the conservation and management of
mangroves, needs of local communities, such as dispensaries, schools, public rain shelter,
community toilets, bridges, roads, jetties, water supply, drainage, sewerage and the impact
of sea level rise and other natural disasters and the IMPs will be prepared in line with the
guidelines for preparation of Coastal Zone Management Plan.

Till such time the IMPs are approved and notified, construction of dispensaries, schools,
public rain/cyclone shelters, community toilets, bridges, roads, jetties, water supply,
drainage, sewerage which are required for traditional inhabitants shall be permitted on a
case to case basis, by the Coastal Zone Management Authority with due regards to the
views of coastal communities including fisher folk.

10.2 CRZ for inland backwater islands and islands along mainland coast:

(i)

All the inland islands in the coastal backwaters and islands along the mainland coast shall
also be covered under this notification.
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(i) In view of the unique coastal systems of backwater islands and islands along the mainland
coast, along with space limitations in such coastal stretches, CRZ of 20 meters from the HTL
on the landward side shall uniformly apply to such islands and activities shall be regulated as
under:-

(a) existing dwelling units of local communities may be repaired or reconstructed within 20
meters from the HTL of these islands, however, no new construction shall be permitted
in this zone.

(b) foreshore facilities, such as fishing jetty, fish drying yards, net mending yard, fishing
processing by traditional methods, boat building yards, ice plant, boat repairs and the
like, may be taken up in CRZ limits subject to due environmental safeguards.

(iii) Integrated Island Management Plans (lIMPs), as applicable to smaller islands in
Lakshadweep and Andaman & Nicobar, as per Island Protection Zone Notification, 2011
number S.0. 20(E), dated the 6" January, 2011, shall be formulated by respective States or
Union territory for all such islands and submitted to Ministry of Environment, Forest and
Climate Change and till the [IMPs are framed, provisions of this notification shall not apply
and the CZMP as per provisions of CRZ Notification 2011 number S.O. 19(E), dated the 6™
January, 2011, shall continue to apply.

10.3 CRZ areas falling within municipal limits of Greater Mumbai:

(i) In order to protect and preserve the ‘green lung’ of the Greater Mumbai area, all open
spaces, parks, gardens, playgrounds indicated in development plans within CRZ-1l shall be
categorised as No Development Zone and a Floor Space Index up to 15% shall be allowed
only for construction of civic amenities, stadium and gymnasium meant for recreational or
sports related activities and the residential or commercial use of such open spaces shall not
be permissible.

(ii) Construction of sewage treatment plants in CRZ-I area for the purpose of treating the
sewage from the municipal area shall be taken only by the municipal authorities in
exceptional circumstances, where no alternate site is available to set up such facilities,
subject to recommendations of the Coastal Zone Management Authority and approval by the
Central Government and in case the construction of such plant is inevitable in a mangrove
area, a minimum three times the mangrove area affected or destroyed or cut during the
construction process shall be taken up for compensatory plantation of mangroves.

[F. No. 19-112/2013-IA-111]
RITESH KUMAR SINGH, Jt. Secy.
Annexure-|

CONSERVATION, PROTECTION AND MANAGEMENT FRAMEWORK FOR ECOLOGICALLY
SENSITIVE AREAS

The coastal and marine Ecologically Sensitive Areas (ESAs) and the geo-morphological features
play a vital role in maintaining the functions of the coast. Mangroves, beaches, coral reefs, etc., aid
in controlling coastal erosion, shoreline change, saltwater intrusion and also serve as natural
defence against coastal hazards such as storm surges, cyclones and tsunamis. The ESAs maintain
the biological integrity of the coast by providing direct and indirect ecosystem services to the coastal
livelihood. In addition, several invaluable archaeological and heritage sites are also located along
the coast. Hence conservation and protection of the above areas, features and sites become
necessary.

1. General measures
(i) All ESAs shall be identified and boundary delineated by NCSCM using satellite data.

(ii) The State Governments or Union territory Administrations through the authorised agencies
shall prepare CZMP as per the guidelines contained in this notification highlighting the
conservation and protection of the ESAs.

(iii) Those activities permissible under this notification shall be included in the CZMP.
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Specific conditions shall be adopted for the conservation, protection and management of each of
the ESAs as under: -

1.1 Mangroves:
(i) Mangroves declared as forest under the Forest (Conservation) Act, 1980 (69 of 1980).

Notwithstanding anything contained in this notification, such mangroves declared by the
concerned State Governments or Union territory Administrations or Central Government
as forest land under the Forest (Conservation) Act, 1980 (69 of 1980) shall attract the
provisions of the said Act.

(i) Mangroves not declared under Forest (Conservation) Act, 1980:

(a) Mangroves in Government land shall be protected based on a detailed plan to be
prepared by the concerned State Governments or Union territory administrations, and
in case the mangrove area is more than 1000 square meters, a buffer of 50 metre
along the periphery of mangrove area shall be provided. This buffer zone of 50 metre
may be utilised for public facilities for developing parks, research facilities related to
mangrove biodiversity, facilities for conservation and the like.

(b) Mangroves in private land will not require a buffer zone.
1.2 Corals and coral reefs and associated biodiversity:
(i) Destruction of coral and coral reefs and the surroundings is a prohibited activity.

(i) All coral and coral reefs shall be protected except for those small quantities required for
research purposes.

(iii) Coral and coral reefs transplantation activities shall be through recognised research
institutions wherever required for regeneration after obtaining necessary approvals under
Wildlife (Protection) Act 1972 (53 of 1972).

(iv) The dead or destroyed or both coral areas shall be taken up for rejuvenation and
rehabilitation. The conservation and protection of corals and coral reefs shall be taken up
as follows:-

(a) active and live coral and coral reefs identified and delineated shall be declared and
notified as ESA under Environment (Protection) Act 1986 (29 of 1986);

(b) it shall be ensured that no activities that are detrimental to the health of corals, coral
reefs and its associated biodiversity, such as mining, effluent and sewage discharge,
dredging, ballast water discharge, ship washings, fishing other than traditional non-
destructive fisheries, construction activities and the like are taken up in and around
the coral areas.

1.3  The National Parks, marine parks, Sanctuaries, reserve forests, wildlife habitats and other
protected areas declared under the provisions of Wild Life (Protection) Act, 1972 (53 of
1972), the Forest (Conservation) Act 1980 (69 of 1980) or Environment (Protection) Act
1986 (29 of 1986); including Biosphere Reserves shall be conserved and protected as
follows:-

(i) Conservation and protection of the above mentioned areas shall be as per the provisions
of the respective Acts, notifications or guidelines as the case may be.

(i) Efforts shall be made to increase the forest area in the coastal region in order to prevent
loss of life and property from increased storms, tides and floods.

(iii) The concerned State Governments or Union territory administrations shall provide for
adequate funds for such measures to undertake shelter belt plantation or bio-shields with
planting material suitable to the location.

1.4. Salt marshes:
The conservation and protection of salt marshes shall be as follows:-
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(i) The salt marsh areas shall be conserved and protected and efforts shall be made to promote
the endemic biodiversity in the salt marshes.

(i) Only those activities required for overhead conveying or transmission of cables and
underground laying of transmission line cables and so on, shall be permissible.

(iii) Traditional fishing shall be permissible in salt marshes.

(iv) Temporary tourism facilities around the salt marsh areas may be considered subject to
adhering to norms laid down in the guidelines.

(v) Certain salt marshes which have less biodiversity, identified by NCSCM and demarcated in
Coastal Zone Management Plan can be considered for salt pan activities.

1.5 Turtle nesting grounds shall be protected and conserved as follows:-

(i)  Turtle nesting grounds identified by the concerned State Governments or Union territory
administrations shall be protected as per Wildlife (Protection) Act of 1972.

(i)  No activities shall be permitted in and around the turtle nesting ground including those
causing light and sound pollution except for those required for conservation and protection of
these sites.

(iii)  Strict management plans for protecting the turtle nesting grounds shall be undertaken and
implemented by the concerned State or Union territory Authorities.

1.6 Horse shoe crabs habitats shall be protected and conserved as follows:-
(i)  The habitat identified shall be taken up for conservation and protection.

(i)  No activities shall be taken up in and around these habitats which affect the horse shoe crab
ecosystem.

1.7 Sea grass beds shall be protected and conserved as follows:-
(i)  Identified sea grass beds shall be conserved and protected.

(i)  No developmental activities that have adverse effect on the sea grass bed shall be
undertaken.

(i) Efforts shall be made to propagate sea grass beds along the coastal waters where ever
possible by States or Union territories as it acts as a carbon sink.

1.8 Nesting grounds of birds shall be protected and conserved as follows:-

(i) The nesting ground of birds including their local migratory route shall be protected. No
developmental activities which have adverse impact on the nesting grounds and the
migratory routes shall be undertaken including construction of wind mills, transmission lines
and the like in the locality.

(i) Efforts shall be made to increase the forest cover and mangrove cover including enriching
the biodiversity of salt marsh and other coastal water bodies so as to provide for suitable
habitat for the avifauna.

1.9 Geo-morphologically Important Zones shall be protected and managed as follows:
(i)  Sand dunes identified shall be conserved and protected as follows:
(a) sand dunes identified shall be notified under Environment (Protection) Act 1986;

(b) no developmental activities shall be permissible except for providing eco-friendly
temporary tourism facilities on stilts such as walkways, tents and the like;

(c) mining of sand from sand dunes shall be prohibited activity except for the removal of
atomic minerals with proper replenishment using the tailings or other suitable sand;

(d) no activities on the sand dunes shall be taken up that would lead to erosion/destruction
of sand dunes;

(e) afforestation, if any, on the sand dunes shall be done only with native flora;
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(f) the States or Union territory shall prepare management plans for the demarcated sand
dunes.

(i)  Sandy beaches:

(a) Mining of beach sand is prohibited except for manual mining of atomic minerals with
proper replenishment using the tailings or other suitable sand.

(b) When the permissible developmental activities are taken up on the beaches if loss of
beach in the neighbourhood is predicted, necessary beach nourishment to compensate
for the losses shall be undertaken by the project authorities and its long term
maintenance shall be ensured by them.

(c) The States or Union Territory shall prepare management plans for the demarcated
beaches.

(iv) Biologically active mudflats:
(a) Biologically active mudflats shall be identified by NCSCM in association with State
Governments or Union territory administrations.
(o)  The States or Union territories shall prepare management plans for such demarcated
biologically active mudflats.
1.10 Areas or structures of archaeological importance and heritage value sites:
(i)  State Archaeological agencies shall be responsible for conservation and protection of all

archaeological structures and heritage sites identified by the Archaeological Survey of India,
as per the provisions of the respective Acts, notifications or guidelines.

No activities that are detrimental to the identified areas or structures of archaeological and
heritage value shall be permitted.

It shall be ensured that these structures or areas are preserved and activities undertaken
without changing the facade/plinth of such structures. Such structures could be considered
for use in accordance with the relevant norms after undertaking careful designing of the
interiors without changing the exterior architectural design of the structure.

*kkk

Annexure-ll

LIST OF PETROLEUM AND CHEMICAL PRODUCTS PERMITTED FOR STORAGE IN CRZ,
EXCEPT CRZ-I A

(i)  Crude oil;
(i)  Liquefied Petroleum Gas;
(i)~ Motor spirit;
(iv)  Kerosene;
(v)  Aviation fuel;
(vi)  High speed diesel;
(vii)  Lubricating oil;
(viii)  Butane;
(ix)  Propane;
(x)  Compressed Natural Gas;
(xi)  Naphtha;
(xii)  Furnace oil;
(xiii)  Low Sulphur Heavy Stock;
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(xiv)  Liquefied Natural Gas;
(xv)  Fertilizers and raw materials for manufacture of fertilizers;
(xvi)  Acetic acid;
(xvii)  Mono ethylene glycol;
(xviii)  Paraxylene;
(xix)  Ethane;
(xx)  Butadine;
(xxi)  Methanol;
(xxii)  Caustic;
(xxiii)  Bitumen.
Annexure-lll

GUIDELINES FOR DEVELOPMENT OF BEACH RESORTS, HOTELS AND TOURISM
DEVELOPMENT PROJECTS IN THE DESIGNATED CRZ AREAS

1.

CRZ-II

Construction of beach resorts or hotels in designated areas of CRZ-Il for occupation of tourist or
visitors shall be subject to the following conditions, namely: -

(i

2.

construction shall be permitted only to the landward side of an existing road or existing
authorized fixed structures;

live fencing and barbed wire fencing with vegetative cover may be allowed around private
properties subject to the condition that such fencing shall in no way hamper public access to
the beach;

no flattening of sand dunes shall be carried out;

no permanent structures for sports facilities shall be permitted except construction of goal
posts, net posts and lamp posts;

construction of basement may be allowed subject to the condition that no objection
certification is obtained from the State Ground Water Authority to the effect that such
construction will not adversely affect fee flow of groundwater in that area;

the State Ground Water Authority shall take into consideration the guidelines issued by the
Central Government before granting such no objection certificate;

the quality of treated effluents, solid wastes, emissions and noise levels and the like, from
the project area must conform to the standards laid down by the competent authorities
including the Central or State Pollution Control Board and under the Environment
(Protection) Act, 1986 (29 of 1986);

necessary arrangements for the treatment of the effluents and solid wastes must be made
and it must be ensured that the untreated effluents and solid wastes are not discharged into
the water or on the beach; and no effluent or solid waste shall be discharged on the beach;

if the project involves diversion of forest land for non-forest purposes, clearance as required
under the Forest (Conservation) Act, 1980 (69 of 1980) shall be obtained and the
requirements of other Central and State laws as applicable to the project shall be met with
and approval of the State or Union territory Tourism Department shall be obtained.

CRZ-lll

Construction of beach resorts and hotels in designated areas of CRZ- Il for occupation of tourists or
visitors shall be subject to the following conditions, namely: -

350



48

THE GAZETTE OF INDIA : EXTRAORDINARY [PART ITI—SEC. 3(i)]

(vi)

(Vi)

(viii)

(i)

(xiii)

live fencing and barbed wire fencing with vegetative cover may be allowed around
private properties subject to the condition that such fencing shall in no way hamper
public access to the beach;

no flattening of sand dunes shall be carried out;

no permanent structures for sports facilities shall be permitted except construction of
goal posts, net posts and lamp posts;

construction of basement may be allowed subject to the condition that no objection
certification is obtained from the State Ground Water Authority to the effect that such
construction will not adversely affect fee flow of groundwater in that area;

the State Ground Water Authority shall take into consideration the guidelines issued by
the Central Government before granting such no objection certificate;

though no construction is allowed in the no development zone for the purposes of
calculation of Floor Space Index, the area of entire plot including the portion which falls
within the no development zone shall be taken into account;

the total covered area on all floors shall not exceed 33 per cent of the plot size i.e., the
Floor Space Index shall not exceed 0.33 and the open area shall be suitably landscaped
with appropriate vegetal cover;

the construction shall be consistent with the surrounding landscape and local
architectural style;

the overall height of construction up to the highest ridge of the roof, shall not exceed 9
metres and the construction shall not be more than two floors (ground floor plus one
upper floor);

groundwater shall not be tapped within 200 metre of the High Tide Line; and within the
200 to 500 metre zone it can be tapped only with the concurrence of the Central or State
Ground Water Board;

extraction of sand, leveling or digging of sandy stretches, except for structural foundation
of building or swimming pool, shall not be permitted within 500 metres of the High Tide
Line;

the quality of treated effluents, solid wastes, emissions and noise levels and the like,
from the project area must conform to the standards laid down by the competent
authorities including the Central or State Pollution Control Board and under the
Environment (Protection) Act, 1986 (29 of 1986);

necessary arrangements for the treatment of the effluents and solid wastes must be
made and it must be ensured that the untreated effluents and solid wastes are not
discharged into the water or on the beach; and no effluent or solid waste shall be
discharged on the beach;

to allow public access to the beach, at least a gap of 20 metres width shall be provided
between any two hotels or beach resorts; and in no case shall gaps be less than 500
metres apart; and

If the project involves diversion of forestland for non-forest purposes, clearance as
required under the Forest (Conservation) Act, 1980 (69 of 1980) shall be obtained and
the requirements of other Central and State laws as applicable to the project shall be met
with; and approval of the State or Union territory Tourism Department shall be obtained.

Note: Construction of beach resorts or hotels shall not be permitted in Ecologically sensitive areas
(such as marine parks, mangroves, coral reefs, breeding and spawning grounds of fish,
wildlife habitats and such other area as may be notified by the Central Government or State
Government or Union territory administrations).

*kkk
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ANNEXURE -IV

GUIDELINES FOR PREPARATION OF COASTAL ZONE MANAGEMENT PLANS

1.

Demarcation of High Tide Line and Low Tide Line:

Demarcation of High Tide Line (HTL) and Low Tide Line (LTL) as carried out by NCSCM for
the entire coastline of the country, has been made available to the Coastal States or Union
territories and only such demarcation of HTL and LTL shall be applicable for all purposes of
this notification.

Hazard Line:

A ‘Hazard line’ has been demarcated by the Survey of India (SOI) taking into account the
extent of the flooding on the land area due to water level fluctuations, sea level rise and
shoreline changes(erosion or accretion) occurring over a period of time. The hazard line
mapped by SOl has been shared with the coastal States or Union territories through
NCSCM. The hazard line shall be used as a tool for disaster management plan for the
coastal environment, including planning of adaptive and mitigation measures. With a view to
reduce the vulnerability of the coastal communities and ensuring sustainable livelihood,
while drawing the CZMP, the land use planning for the area between the Hazard line and
HTL shall take into account such impacts of climate change and shoreline changes.

Preparation of CZM Maps:

(i) Base Maps of 1:25,000 scale shall be acquired from the Survey of India (SOI) and
wherever 1: 25,000 maps are not available, 1: 50,000 maps shall be enlarged to 1:
25,000 for the purpose of base map preparation and these maps will be of the
standard specification given below:-

Unit : 7.5 minutes X 7.5minutes

Numbering : Survey of India Sheet Numbering System

Horizontal Datum : Everest or WGS 84

Vertical Datum : Mean Sea Level (MSL)

Topography : Topography in the SOI maps will be updated using latest satellite

imageries or aerial photographs

(i) Coastal Zone Management (CZM) Maps of scale 1:25,000 shall be got prepared by
any of the agencies identified by the Ministry of Environment, Forest and Climate
Change vide its Office Order number J-17011/8/92-1A-1ll dated the 14" March, 2014
using the demarcation of the High Tide Line or LTL, as carried out by NCSCM.

(iii) Various regulatory lines viz. at a distance of 20 metres, 50 metres, 200 metres and
500 metres from HTL respectively, as applicable in various CRZ categories, and the
Hazard line shall be demarcated and transferred to the CZM maps.

(iv) HTL, LTL and CRZ boundaries, as applicable, shall also be demarcated in the CZM
maps along the banks of tidal influenced inland water bodies.

(V) Classification of different coastal zones shall be done as per the CRZ notification and
Standard national or international colour codes shall be used.

Local level CZM Maps:

(i) Local level CZM Maps are for the use of local bodies and other agencies to facilitate
implementation of the Coastal Zone Management Plans.

(i) Cadastral (vilage) maps in 1:3960 or the nearest scale, as available with revenue
authorities shall be used as the base maps.

(iii) HTL, LTL, other CRZ regulatory lines and the Hazard line shall be demarcated in the
cadastral maps and classifications shall be transferred into local level CZM maps.
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5.

Classification of CRZ areas:

(iv)

(Vi)
(Vi)

(viii)

The CZM Maps shall clearly demarcate the land use plan of the area and map out the
Ecologically Sensitive Areas (ESAs) or the CRZ-IA areas as per mapping made available
by NCSCM to coastal State or Union territories. All such ESAs shall be appropriately
demarcated with colour codes.

Buffer zone along mangrove areas of more than 1000 square metres shall be stipulated
with a different colour distinguishing from the mangrove area. The buffer zone shall also
be classified as CRZ-| area.

In the CRZ areas, the fishing villages, common properties of the fishermen communities,
fishing jetties, ice plants, fish drying platforms or areas infrastructure facilities of fishing
and local communities such as dispensaries, roads, schools, and the like, shall be
indicated on the cadastral scale maps. States and Union territories shall prepare detailed
plans for long term housing needs of coastal fisher communities in view of expansion and
other needs, provisions of basic services including sanitation, safety, and disaster
preparedness.

The water areas of CRZ-1V shall be demarcated and clearly demarcated if the water body
is sea, lagoon, backwater, creek, bay, and estuary and for such classification of the water
bodies the terminology used by Naval Hydrographic Office shall be relied upon.

The fishing Zones in the water bodies and the fish breeding areas shall be clearly marked.

In CVCAs, the land use maps shall be superimposed on the Coastal Zone Management
Plan clearly demarcating the CRZ-I, 11, I, IV.

The existing authorised developments on the seaward side shall be clearly demarcated.

The features like cyclone shelters, rain shelters, helipads and other infrastructure
including road network may be clearly indicated on the CZM Maps for the purpose of
rescue and relief operations during cyclones, storms, tsunami and the like.

Construction of buildings or other activities shall be permitted under the CZMP provided
adequate arrangements are made for proper management and disposal of solid and liquid
wastes in accordance with the environmental standards, rules and statutes, and under no
circumstances, untreated effluents shall be disposed off in the coastal waters.

Public consultations on CZMP:

(ii)

The draft CZMP prepared shall be given wide publicity and suggestions and objections
received in accordance with the Environment (Protection) Act, 1986. Public hearing on the
draft CZMP shall be held at district level by the concerned CZMA.

Based on the suggestions and objections received the CZMPs shall be revised and
approval of Ministry of Environment, Forest and Climate Change shall be obtained.

The approved CZMP shall be put up on the website of Ministry of Environment, Forest
and Climate Change, concerned website of the State or Union Territory Coastal Zone
Management Authority and hard copy made available in the Panchayat Office and District
Collector Office.

Revision of Coastal Zone Management Plans:

Whenever there is a doubt, the concerned State or Union territory Coastal Zone
Management Authority shall refer the matter to the National Centre for Sustainable Coastal
Management who shall verify the CZMP based on latest satellite imagery and ground
truthing.

If required, the rectified map shall be submitted to Ministry of Environment, Forest and
Climate Change for consideration.

*kkkk
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ANNEXURE-V

PROJECT INFORMATION DETAILS
PROJECT DETAILS
Project Name
Survey No./ Village/ Co-ordinates
District
State
Whether the proposal is for (Select relevant field)
(i) Fresh Clearance under CRZ
(i)  Amendment to an already issued CRZ clearance
(iii) Extension of validity of an already issued CRZ clearance
Name of the Applicant
Address of the Applicant
Contact details (Telephone nos. and e-mail address)
Cost of the project (Rs in crores)
BENEFITS OF THE PROJECT
Details of Project Benefits
Employment Likely to be Generated (Yes/No)
If Yes
(i) Total Manpower Requirement
(i) Permanent Employment (Numbers)
(i) Temporary Employment (Numbers)
(iv) Temporary Employment- During Construction (Numbers)
(v) Temporary Employment- During Operation (Numbers)

DESCRIPTION OF THE PROJECT UNDER CONSIDERATION (Select the Category of
the project):

Resort / Buildings / civic amenities
(i) Total area/Built-up area (in sqm.)
(i) Height of structure
(iii) FSI ratio
(iv) Name of concerned town planning authority/ Panchayat etc.
(v) Details of provision of car parking area
Coastal Roads / Roads on Stilt
(i) Area of land reclamation
(i) Estimated quantity of muck/earth for reclamation
(iii) Traffic carrying capacity
(iv) Dimensions of road
Pipelines from thermal power blow down
(i) Length of pipeline
(i) Length traversing CRZ area
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(iii) Depth of excavation
(iv) Width of excavation
(v) Length of pipeline from seashore to deep sea
(vi) Depth of outfall point from surface of sea water
(vii)Temperature of effluent above ambient at disposal point
D. Marine Disposal of Treated Effluent through pipelines
(i) Location of intake/ outfall
(i) Depth of outfall point

i) Length of pipeline

(v) Depth of excavation

)
(iii)
(iv) Length traversing CRZ area
)
) Width of excavation

(vi
(vii) Length of pipeline from shore to deep sea/creek
(viii) Depth of outfall point from surface of water
(ix) Depth of water at disposal point
(x) BOD, COD, TSS, oil and grease, heavy metals in the effluent
E. Facility for storage of goods/chemicals
(i)  Name of chemical
(i) End use of the chemical
(iii) No. of tanks for storage
(iv) Capacity of tanks
F. Offshore structures
(i) Exploration or development
(i) Depth of sea bed
(iii) No. of rigs
(iv) No. of platform
(v) Details of group gathering stations
G. Desalination Plant
(i) Capacity of desalination
(i) Total brine generation
(i) Temperature of effluent above ambient at disposal point
(iv) Ambient salinity
(v) Disposal point
H. Mining of atomic minerals
(i) Capacity of mining
(i)  Type of mineral to be extracted

(i) End use of the mineral
(iv) Government order for mining lease/exploration and approved mining plan details

(v) Extent of mining lease area
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. Sewage Treatment Plants
(i) Capacity
(i) Total area of construction

(iii) Compliance of effluent parameters as laid down by cpcb/spcb/other authorised
agency

(iv) Whether discharge is in sea water/creek?
If yes
e Distance of marine outfall point from shore/from the tidal river bank
e Depth of outfall point from sea water/river water surface
e Depth of seabed/riverbed at outfall point
J. Lighthouse
(i) Total ground area of foundation/platform
(i)  Height of the structure
K. Wind Mills
(i) Capacity (MW)
(i) Height of the windmill
(i) Diameter of the windmill
(iv) Length of blade
(v) Speed of rotation

v

(vi) Transmission lines (overhead or underground)
L. Others

(i) Please specify with salient features

(i) Upload relevant Documents (upload PDF only)

4. PROJECT LOCATION AS PER CRZ CLASSIFICATION (If project site falls in different/multiple

CRZ categories the same may also be elaborated)

5. CLAUSE OF CRZ NOTIFICATION UNDER WHICH PROJECT IS A PERMISSIBLE
/REGULATED ACTIVITY

6. MANDATORY FIELDS FOR PROJECT ASSESSMENT

A. CRZ map in 1:4000 scale indicating HTL, LTL demarcation and distance of the nearest

project boundary (in meters) from HTL to be stated
(i) Upload Map (kml file)

B. Project layout superimposed on CRZ Map 1:4000 scale with classification of project

location including other notified ESAs prepared
(i) Upload Map (kml file)
C. CRZ map 1:25000 scale covering 7 km radius around Project site
(i) Upload Map (kml file)
7. PROJECT LOCATED IN (Select Type)

(i)  Non eroding Coast
(i) Low and Medium eroding coast
(iii) High eroding Coast
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8. DETAILS OF FOREST/ MANGROVES LAND INVOLVED (YES/NO)
IF YES
(i) Detail of area diverted
(i) Forest clearance to be submitted (Upload document)
(iii) No. of trees to be cut under the project
(iv) Compensatory afforestation plan to be submitted (Upload document)

9. DISTANCE OF PROPOSED PROJECT FROM ESA/MARINE PARK/ WILD LIFE
SANCTUARY

(i) Within 10 kilometre radius from the project site (Yes/No)
If YES
e Permission from NBWL to be submitted (Upload document)

10. NOC OR CONSENT TO ESTABLISH FROM STATE/UT POLLUTION CONTROL BOARDS
OBTAINED (YES/NO)

If YES
(i) Copy of NOC to be provided (Upload document)
(i) Conditions imposed to be stated (Upload document)
11. Environment Impact Assessment (EIA) studies (relevant fields to be filled)
A. Terrestrial studies:
(i) Summary details of EIA (Terrestrial) Studies
(i)  Upload Recommendation made in ElIAs (Upload document)
(iii) State period of Study

B. Marine Studies
(i) Summary details of EIA (Marine) Studies
(i)  Upload Recommendation made in EIAs (Upload document)
(iii) State period of Study

12. DISASTER MANAGEMENT PLAN / NATIONAL OIL SPILL DISASTER CONTINGENCY
PLAN (if applicable)

13. PROJECT INVOLVING DISCHARGE OF LIQUID EFFLUENTS:
(i) Capacity of Sewage Treatment Plant
(i) Quantity of effluent generated
(iii) Quantity of effluent treated
(iv) Method of treatment and disposal
14. PROJECT INVOLVING DISCHARGE OF SOLID WASTE:
(i) Type of solid waste
(i)  Quantity of solid waste generated
(iii) Method of disposal
(iv) Mode of transport
15. WATER REQUIREMENT in Kkilo litres per day (KLD)
(i)  Quantity of water required
(i)  Source of water
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(i)

(iv)
(v)
(vi)

If Ground water (Upload a copy of approval from Central Ground Water Authority or
other authorised body)

If other Source (Upload a copy of permission from competent authority)
Mode of transport
Commitment of water supply (Upload document)

16. DETAILS OF WATER TREATMENT AND RECYCLING (If any) (Multiple Entries Allowed)

Type/
Source

Quantity of | Treatment | Treatment | Mode of | Quantity of | Quantity of Treatment
Waste Capacity Method Disposal | Discharged | Water used in

Water (Kilos Litre Water (Kilos | Recycling/Reuse
Generated | per Day) Litre per (Kilo Litre per Day)
(Kilos Litre Day)

per Day)

17.
(i)

(if)

(i)
(iv)

18.
(i)

(if)

(i)

(iv)

19.
(i)

(if)

20.
(i)

(if)

21.
If YES,

(i)

(if)

22,

DETAILS OF RAINWATER HARVESTING

No. of Storage tanks
Total capacity of tanks
No. of Recharge Pits
Capacity of pits

ENERGY REQUIREMENT AND SOURCES

Total Power Requirements (kwh)

Source

Upload Copy of Agreement (upload pdf only)
Stand by Arrangement (Details)

ENERGY EFFICIENCY/SAVING MEASURES

Source/Mode
Details of savings

RECOMMENDATION OF STATE COASTAL ZONE MANAGEMENT AUTHORITY

Upload Copy of CZMA recommendations (Upload pdf only)
Compliance status of the Conditions Imposed

WHETHER PROPOSAL ATTRACTS EIA NOTIFICATION, 2006. (Yes/No)

the category thereof
Status of proposal for EC (as applicable)

SOCIAL AND ENVIRONMENTAL ISSUES AND MITIGATIONS MEASURES SUGGESTED

INCLUDING BUT NOT LIMITED TO R&R, WATER, AIR, HAZARDOUS WASTES,
ECOLOGICAL ASPECTS, ETC. (Brief Details to be Provided)

23.

DETAILS OF COURT CASES Whether there is any Court Cases pending against the project

and/or land in which the project is proposed to be set up? (Yes/No)

If Yes, Pending or Disposed (Select relevant)

(i)
(ii)

Name of the Court (Supreme Court, High Court, National Green Tribunal)
Case No.
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(iiy Case Details

(iv) Orders/Directions of the court, if any and its relevance with the proposed project
(Upload document)

24. ADDITIONAL INFORMATION, If any

UNDERTAKING: It is certified that the information given above are true to the best of my knowledge
and belief and nothing contravening the provisions of CRZ Notification, 2011 has been concealed
therefore.

Name and Signature of the applicant:
Date:

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.
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